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 13.04  hrs.
 “DEMANDS*  FOR  GRANTS—contd.

 MINISTRY  OF  COMMERCE
 Mr.  Speaker:  The  House  will  now

 take  up  discussion  and  voting  on
 Demand  Nos.  5  to  7  and  115  relating
 to  the  Ministry  of  Commerce  for
 which  five  hours  have  been  allotted.

 Hon.  Members  desirous  of  moving
 their  cut  motions  may  send  slips  to
 the  Table  within  15  minutes  indicat-
 ing  which  of  the  cut  motions  they
 ‘would  like  to  move.  Shri  Ranga.

 Demanp  No.  5—MINISTRY  OF
 COMMERCE

 Mr,  Speaker:  Motion  moved:
 “That  asum  not  exceeding

 Rs.  33,38,000/-  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 81st  day  of  March,  1966,  in  respect
 of  ‘Ministry  of  Commerce’.”

 Demanp  No.  6—ForREIGN  TRADE
 Mr,  Speaker;  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  +9,08,02,000|-  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1966,  in  res-
 pect  of  ‘Foreign  Trade’.”

 Demanp  No.  1—OTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF

 COMMERCE
 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  4,09,31,000|-  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1966,  in  res-
 pect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Com-
 merce’.”
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 Demanp  No,  115—CaprraL  OvurTLay  oF
 THE  Ministry  OF  COMMERCE

 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  66,08,0C0|-  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1966,  in  res-
 pect  of  ‘Capital  Outlay  of  the
 Ministry  of  Commerce’.

 The  demands  are  now  before  the:
 House.

 13.06  hrs.

 MR.  Deputy-SpeakER  in  the  Chair].

 Shri  Ranga  (Chittoor):  Mr.  Deputy-
 Speaker,  Sir,  I  am  glad  that  my  hon.
 friend  the  Minister  of  Commerce  was-
 able  to  present  India’s  case  as  well
 as  that  of  other  under-developed
 countries  at  the  World  Conference  on
 Trade  which  was  held  sometime  last
 year  in  #  very  able  and  effiective-
 manner.  I  felt  happy,  when  he  ini-
 tiateq  on  all  our  behalf,  the  demand
 of  the  people  in  the  under-developed
 countries  and  the  under-developed
 parts  of  the  world  for  parity  in  terms
 of  trade  and  also  for  more  reasonable
 and  more  just  relations  between  the
 present  policies  for  the  agricultural
 commodities  and  industrial  commo-
 dities  and  semi-industrial  commodities
 and  also  the  trade  between  these
 under-developed  countries  and  the
 developed  countries.  It  stands  to  the
 credit  of  the  late  President  Kennedy
 that  he  should  have  taken  the  ini-
 tiative  in  regard  to  this  matter  and
 helped  the  world  to  begin  to  think
 once  again  about  this  very  important
 matter  of  terms  of  trade,  making  them
 more  equitable  between  the  richer
 nations  and  the  poorer  nations.
 between  the  developeq  countries  and-
 the  under-developed  countries.

 *Moveg  with  the  recommendation  of  the  President.
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 D.  G.—Min.  of

 Secondly,  it  is  also  a  good  feature
 “that  during  the  past  10  to  12  years,
 -our  export  trade  has  come  to  be
 -diversifieg  to  some  extent,  which  had

 not  been  the  case  during  the  earlier
 .decades.  It  stands  to  our  credit  that
 our  trade  with  the  democratic  part  of
 the  world,  even  today,  continues  to  be

 za  very  Major  factor  in  our  total
 ~export  trade,  import  trade  and  in  our
 commerce  as  such,  But,  at  the  same
 time,  to  have  to  depend  on  them  alone

 -was  running  a  very  great  risk.  There
 -was  also  the  fear  felt  very  anxiously
 “by  us  and  by  many  other  nations  also
 that  in  their  anxiety  to  modernise

 -their  industries  more  and  more  and
 .adopt  synthetic  products,  the  western
 ‘nations  were  trying  to  minimise  their
 dependence  or  their  contribution  ६०

 ‘the  trade  of  our  country,  the  under-
 developed  countries,  which  have  to

 ‘depend  so  largely  for  their  commerce
 upon  the  export  of  their  agricultural

 ~commodities  and  semi-manufactured
 goods  and  raw  materials.  So,  it  was

 -good  that  during  the  last  seven  to
 eight  years,  the  Soviet  country  or  the
 communist  countries  as  a  whole  have

 “been  able  to  so  develop  their  own
 economy  that  they  could  begin  to

 “trade  with  other  countries.  It  is  not
 right  for  the  State  Trading  Corpora:
 tion  or  for  my  hon.  friend  to  ask  us

 ‘to  be  satisfied  just  because  that  in
 1952  the  Soviet  exports  were  only
 Rs,  2  crores  and  today  they  take  so

 -many  times  more,  At  that  time,  Soviet
 ‘Russia  was  not  in  a  position  to  make

 any  exports  at  all  even  to  Europe,  not
 to  speak  of  Asia  ang  Africa.  But  later

 «on,  their  economy  was  developed  to
 such  an  extent  that  they  were  in  a
 position  to  export  to  us  a  large

 -quantity  of  different  outputs  such  as
 machines  and  other  manufactures.
 So,  their  capacity  also  to  absorb
 imports  from  us  was  correspondingly
 growing.  Therefore,  today,  we  have

 -come  up—I  am  not  sure  whether  it  is
 an  enviable  position—to  a  position
 of  being  able  to  export  a  large

 -quantity  of  our  raw  materials,  agri-
 cultural  commodities  as  well  as  handi-
 cerafts  and  some  of  our  semi-manu-
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 factured  goods  also  to  Soviet  Russia
 ang  other  countries  in  South-east
 Europe.

 I  would  like  to  know  whether  we
 are  on  the  safe  side  in  regard  to  the
 particular  matter.  In  any  country,  it
 is  the  same  question  whether  com-
 merce  can  be  pursued  independently  of
 the  foreign  policy  og  the  government,
 or  the  social  structure  for  -which  the
 government  stands,  whether  it  is
 socialistic  or  Swatantra  or  whatever
 type  of  social  structure  that  it  would
 like  to  favour,  So  far  as  the  western
 countries  are  concerned,  as  I  said,  we
 were  certainly  happy  that  we  had  a
 very  big  import  and  expor;  trade  with
 them,  This  trade  was  and  is  not
 likely  to  upset  our  social  economy  in
 our  country.  It  woulg  be  possible
 even  for  those  countries  to  play  mis-
 chief  here  with  the  rupee  exchange
 as  between  the  different  social  forces
 and  political  elements  in  our  country.
 But  fortunately,  it  has  not  been
 possible  for  them  and  our  Govern-
 ment  also  has  taken  steps  at  an
 early  stage  during  our  post-inde-
 pendence  era  to  see  that  it  would  not
 be  possible  for  them  to  make  use  of
 whatever  they  get  for  what  they  sell
 to  us  in  order  to  upset  our  own  social
 economy  here.  But  the  same  thing
 cannot  be  said  of  our  trade  with  the
 communist  countries.  It  was  felt
 sometime  back  that,  when  Soviet
 Russia  and  other  countries  were
 willing  to  sell  their  goods  to  us  and
 take  our  goods  also,  all  on  rupee
 exchange  basis,  they  were  doing  a
 great  favour  to  us.  Shorn  of  politica’
 possibilities,  it  may  appear  to  be  a
 favour,  But  there  are  political  possi-
 bilities  also.  We  have  no  control  over
 this  money—how  and  through  what
 channels  they  woulq  make  use  of  it
 and  its  effect  on  our  social  economy.
 True,  we  have  hundreds  of  crores
 worth  of  PL  480  funds  coming  here.
 But  that  money  cannot  be  used  in
 any  other  way  than  what  is  sanctioned
 by  Government.  Not  a  paisa  can  go
 out  of  it  without  the  knowledge  and
 permission  of  our  Government.  Can
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 wé  say  the  same  thing  about  the
 money  paid  to  Soviet  Russia  and  cther
 south-east  European  communist
 countries?  It  is  in  this  direction  that
 I  want  Government  to  give  some
 thought  not  only  in  the  Commerce
 Ministry,  but  also  in  the  Home  and
 External  Affairs  Ministries  aided  by
 the  Prime  Minister  himseif.

 At  this  stage,  I  would  like  to  express
 my  dissatisfaction  with  the  status
 £iven  to  the  Commerce  Ministry  and
 the  Industry  Ministry  and  the  piece-
 meal  fashion  in  which  these  various
 ministries  have  all  been  split  up  and
 their  being  presided  over  by
 small  Ministers  of  State.  Search,  as
 you  like,  the  manner  in  which  Cabi-
 nets  have  been  organised  in  various
 other  democratic  countries,  you  will
 not  come  across  another  equally  im-
 portant  democratic  country  where  not
 only  the  two  ministries  of  Commerce
 and  Industry,  but  also  other  Industries
 are  ail  split  up  in  this  manner.
 It  is  an  unsystematic  and  =  un-
 wise  division  of  these  very  impor-
 tant  portfolios.  On  the  top  of  it,  it  has
 been  downgraded  in  this  manner  for
 such  a  long  time.  Nowhere  else  does
 a  tthing  like  this  happen,  I  insist  that
 it  is  high  time  for  the  Government  to
 place  someone  who  enjoys  a  very  high
 position  indeed  within  the  Cabinet  ard
 in  their  counsels,  in  charge  of  these
 ministries  which  deal  with  different
 aspects  of  our  commerce  and  industry.
 If  we  do  so,  it  would  be  poss:ole  for
 him  and  his  colleagues,  the  Ministers
 of  State  to  be  able  to  give  timely  ad-
 vice  and  also  consider  the  reactions  of
 the  other  ministries  of  comparable  im-
 portance  in  regard  to  this  particular
 matter  as  to  whether  and  to  wnat  ex-
 tent  and  in  what  manner  our  trade
 relations  with  the  communist  coun-
 tries  have  to  be  further  deveioped,
 modified,  conditioned  2nd  8150  chan-
 nelled  in  such  a  way  that  it  would
 not  be  in  any  way  harmfui  io  the
 Social,  economic  and  political  acvelop-
 Ment  of  our  country,  in  accordance
 with  the  general  policy  of  the  Gov-
 ernment.

 98(Ai)  LS—5,
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 Coming  to  the  third  point,  are  we
 doing  enough  to  encourage  the  demo-
 cratic  countries  to  trade  with  us  to  a
 greater  extent  than  what  they  have
 been  doing,  in  a  better  mannez,  with
 greater  gusto  and  zest  and  with  a
 higher  sense  of  their  duty  towards  us
 in  the  light  of  the  resolutions  passed
 at  the  world  conference  at  Geneva?
 Only  the  other  day,  an  answer  was
 given  by  one  of  the  ministers  that
 U.K.  did  not  accept  at  all  some  of
 those  recommendations,  and  in  regard
 to  some  of  our  exports,  especially
 handicrafts,  they  were  no:  prepared
 to  show  the  same  consideration  as  was
 recommended  to  be  given  to  these
 under-developed  countries  for  the  pro-
 ducts  of  their  labour  intensive  indus--
 trits.  Therefore,  I]  deplore  the  deci-
 sion  of  the  Government  to  withdraw
 some  of  their  officers  in  U.K.  and  some
 of  those  democratic  countries.  I
 make  2  special  reference  ic  the
 Tobacco  Adviser  whom  we  used  _  to
 have  in  London.  He  was  doing  some
 good  work;  his  hands  coulg  have
 been  strengthened  and  he  could  have
 been  expected  to  do  very  much  more.
 Instead,  they  have  withdrawn  him:  I
 do  not  know  why.

 The  other  question  is  avout  the
 functions  which  our  trade  commis-
 sioners  are  discharging  today.  Are
 we  getting  enough  from  them?  Do
 they  not  need  additional  strength  and
 more  power  to  their  elbow?  Then
 there  are  the  offices  established  by  the
 State  Trading  Corporation  in  different
 parts  of  Europe—in  Geneva,  Brussels,
 Prague.  Lots  of  complaints  have
 come  to  my  notice  about  them.  I
 hope  to  pass  on  the  papers  I  have
 about  them  to  the  ministry  and  so  I
 will  not  dilate  on  it  now.  But  the
 time  has  come  for  Government  0
 have  another  look  into  this  matter,  as
 to  what  extent  the  money  that  we  are
 placing  at  the  disposal  of  these  officers
 as  well  as  the  officers  whom  we  are
 obliged  to  send  from  time  to  time  to
 further  our  trade  interests  is  being
 spent,  whether  it  is  being  spent
 usefully  or  wastefully,
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 I  now  come  to  the  positive  cortribu-
 tions  they  want  to  make.  They  have
 talked  about  new  vistas  fur  export:
 possibilities.  One  of  them  is  the  links
 and  barters  policy.  Are  the  Govern-
 ment  quite  clear  about  the  policy  they
 want  to  follow?  Iquiteconcede  that
 it  is  necessary  for  them  to  be  very
 flexible  in  regard  to  these  matters.
 Every  question  has  got  to  be  decided
 on  its  own  merits  from  time  to
 time.  So  they  cannot  have  any  rigid
 policy.  But  nevertheless,  they  should
 be  quite  clear  whether  they  would
 like  to  have  a  links  and  darters  policy
 or  not.  For  a  long  time,  throughout
 the  world,  this  has  been  talked  about,
 as  being  one  of  the  means  by  which
 under-developed  countrivs  can  really
 improve  their  own  economic  condi-
 tions.  I  thought  the  minister  aso  was
 really  interested  and  keen  on  it.  But
 when  I  talked  to  him  somtime  back,
 he  was  not  quite  sure.  One  day  he
 said,  we  have  changed  our  policy.  An-
 other  time  I  came  to  knew  they  are
 again  thinking  of  it.  Therefore,  1
 want  them  to  be  very  clear  about  this
 and  let  the  trade  in  our  country--  in
 the  private  sector  as  also  the  STC  and
 other  corporations  also--know  whe-
 ther  we  would  like  to  develop  our
 trade  policy  on  these  lines.

 There  is  the  question  of  price  sup-
 port  schemes.  I  was  ve:y  happy  in-
 deed  that  they  helped  the  lemongrass
 oil  production  in  Kerala.  But  they
 sustained  some  loss,  Is  it  not  time
 for  this  Ministry  to  see  to  it  that  the
 Finance  Ministry  accepts  the  policy
 that  whenever  such  losses  are  mmcurred
 as  a  result  of  their  pursuing  a  State
 policy  or  Government  pclicy  of  help-
 ing  the  growers  or  producers  of  a
 particular  commodity  in  their
 efforts  to  market  their  commodity,
 these  losses  must  be  borne  by  ithe
 Government  as  a  whoie,  and  not  by
 the  STC,  in  the  same  way  ‘n  which
 they  have  tried  to  help  the  country  by
 exporting  sugar  and,  at  the  same  time,
 seeing  to  it  that  the  trade  conecrned
 does  not  suffer.  Some  such  policy  has
 to  be  developed.
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 Now  I  am  very  happy  to  hear  my
 hon,  friend  saying  that  STC  has  ac-'
 cepted  the  policy  of  price  support  for’
 tobacco.  I  come  from  that  area,  I
 speak  for  those  people  and  I  nave
 also  come  to  know  the  way  in  which
 these  people  work  and  live  and  how
 this  trade  has  been  functioning  for’
 the  last  40  years.  In  fact,  one  of  the
 first  papers  that  I  produced  as  a
 professor  of  economics  was  on  tobacco
 marketing,  All  this  time  we  have  been
 asking  for  price  support.  At  long  last,
 my  hon.  friend  has  come  forward  and
 said  that  they  are  prepared  to  adopt
 it;  the  Andhra  Government  also  came
 to  be  interested  in  it  and,  therefore,
 it  has  come  to  be  accepted.

 But  how  can  it  be  implemented
 satisfactorily  unless  and  until  they
 develop  sufficient  capacity  in  their
 warenouses?  They  should  also  pursue
 a  policy  of  persuading  the  banks  to
 advance,  not  50  percent  as_  is  the
 position  today,  but  at  least  75  per
 cent  of  the  prices  that  can  be  reason-
 ably  fixed  according  to  the  rates  which
 are  settled  by  the  AGMARK  people.
 That  should  be  guaranteed  by  the
 Government  and  up  to  that  percent-
 age  the  banks  should  be  encouraged
 to  give  credit  to  these  people.  Then,
 the  price  fixation  policy  shoulq  also
 give  up  its  present  idea  of  fixing  a
 ceiling.  Against  whom  are  ‘you  fix-
 ing  the  ceiling?  Whom  are  you  pro-
 tecting?  Foreign  markets?  It  is  not
 our  job.  Therefore,  it  is  not  neces-
 sary.  As  long  as  you  keep  the  ceiling,
 you  inhibit  the  trade  and  its  develop-
 ment.  So,  this:  policy  has  got  to  be
 re-organised.

 Secondly,  only  a  portion  of  the  total
 tobacco,  that  is  produced  is  offered
 this  protection,  and  that  is  Virginia
 tobacco,  flu-cured  tobacco.  The  other
 types  of  tobacco  have  also  to  be  given
 similar  treatment.  I  would  like  the
 Government  to  think  on  those  lines
 also,

 Then,  what  is  the  proper  role  to  be.
 played  by  the  STC?  We  were  told  in:
 the  beginning,  when  the  formation  of



 7699  %D.G.—Min.  of

 STC  was  being  sponsored  here  in  Par-
 liament,  that  1  was  being  created,
 primarily  to  protect  our  traders  our
 producers,  as  against  the  monopoly
 buyers  that  were  existing  at  that  time
 in  the  USSR  and,  later  on,  in  other
 Communist  countries.  But  jnstead  of
 fulfilling  that  primary  function  for
 which  it  was  brought  into  existence,
 STC  has  been  thwarted,  has  been  pre-
 vented,  from  developing  its  trade  in
 the  only  manner  in  which  it  should
 have  done  it  in  order  to  protect  our
 interests  in  our  dealings  with  the
 Soviet  Union  and  other  Communist
 countries.  At  that  end,  there  is  only
 one  buyer,  there  is  only  one  seller.  All
 those  countries  sell  their  produce  at
 one  price,  dictated  by  their  Govern-
 ment,  conveyed  by  their  diplomatic
 representatives  here.  That  is  how
 they  protect  their  interests—by  having
 only  one  buyer  or  one  seller.  On  the
 other  hand,  on  our  side  what  do  we
 find?  When  it  comes  to  sugar  or  iron
 ore,  Government  wants  to  have  a  sort
 of  monopoly;  if  it  is  cement,  then  also
 they  have  to  have  a  monopoly;  the
 same  in  the  case  of  fertilizer  imports.
 But  when  it  comes  to  the  protection
 of  our  own  producers  here  in  this
 country,  not  only  in  the  case  of  to-
 bacco  but  even  in  the  case  of  leather
 goods  and  various  other  things  that  we
 are  exporting  to  those  Communist
 countries,  all  our  smal}  and  middle-
 sized  traders  are  placed  at  the  mercy
 of  the  powerful  foreign  buyers,  a
 colossus  in  which  the  USSR  and  each
 one  of  the  Communist  countries  are
 represented.  Is  it  fair?  Is  it  done  on
 the  dictation  of  those  countries?  I  am
 sure,  they  did  not  ask  for  it;  they
 never  asked  for  it.  But,  at  the  same
 time,  there  is  some  justification  for  the
 suspicion  felt  by  some  people  that
 these  Governments  might  be  quite
 happy  with  the  situation  with  which
 they  are  faced  in  this  country,  because
 they  are  able  to  beat  down  our  prices.

 13.25  ‘hrs.

 लार  Tarrumata  Rao  in  the  Chair]

 My  hon.  friend  says  that  we  have
 fixed  the  minimum  price.  But  the
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 minimum  price  had  come  to  be  the
 maximum  price  last  year—iet  them
 look  into  ‘their  figures—the  year
 before,  in  fact,  for  the  last  three  or
 four  years,  whereas  I  find  from  the
 democratic  countries,  especially
 Engiand,  the  various  buyers  have  been
 paying  a  little  more  than  the  mini-
 mum  price  and,  often  times,  much
 higher  than  the  minimum  price.  These
 friends,  the  monopolist  buyers,  have
 been  paying  more  or  1९53  the  mini-
 mum  price,  turning  it  into  maximum.
 What  is  even  worse,  they  have  helped
 and  encouraged—I  congratulate  them
 for  their  intelligence  and  capacity;
 certainly,  they  are  more  capable  than
 this  Government—they  have  helped
 and  encouraged  a  large  number  of
 their  own  friends  in  this  country,
 friends  of  their  friends,  and  friends’
 friends  of  their  friends,  to  form  vari-
 ous  so-called  exporting  concerns  and
 they  have  ‘ried  to  give  them  as  much
 of  encouragement  as  they  could  pos-
 sibly  give,  consistent  with  their  diplo-
 matic  relations  with  this  Government,
 How  much  of  encouragemen:  they
 have  given,  my  hon.  friend  ought  to
 know.  Therefore,  I  do  not  wish  to
 dilate  on  that.  How  much  of  profit
 they  have  been  able  to  make,  well,  he
 ought  to  know.  Where  that  money  is
 going  and  how  it  is  being  utilized  in
 order  to  subvert  our  own  social]  eco-
 nomy,  the  Home  Minister  knows  it
 only  too  well;  only,  he  did  not  say  it
 in  so  many  words.  But  he  has  men-
 tioned  it  in  the  charge-sheet  against
 the  Left  Communists.  The  Left  Com-
 munists  and  the  Right  Communists  are
 more  or  less  the  same;  only  twin-
 brothers,  Siamese  twins  in  our  country,
 seeking  to  serve  the  same  political
 interests.  This  is  not  the  time  to  deal
 with  this  matter  in  detail.

 The  third  adverse  effect  of  this  ar-
 rangement  is  that  our  buyers  and  sel-
 lers  our  merchants  and  growers,  find
 it  not  possible  to  persuade  these
 buyers  from  the  totalitarian  countries
 to  accept  the  AGMARK  and  pay  the
 price  that  should  be  paid  according  to
 that  AGMARK.  Because  of  their  lack
 of  bargaining  capacity,  they  have  no
 other  choice  but  to  break  up  some  of
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 {Shri  Ranga]
 their  own  bales  and  get  them  re-  high  time  that  all  of  them  come  to-
 graded  again  into  lower  grade  to  get
 within  the  minimum  price  that  has
 been  fixed  by  the  Government  and
 make  it  available  to  those  buyers  and
 in  this  way  our  country  is  coming  to
 lose  very  heavily.

 ‘Now,  all  these  things  are  within  the
 knowledge  of  the  Government.  But
 Government  are  nonplussed  lest  these
 new  buyers  should  become  shy,  should
 get  angry  or  annoyed  and,  therefore,
 go  back  without  making  any  purchase
 here  at  all.  That  is  where  politics
 comes  in  and  that  is  where  foreign
 policy  itself  comes  to  be  involved  and
 that  is  exactly  how  the  Western
 nations  had  exploited  our  country  and
 other  under-developed  countries  for
 a  Jong  time.  We  have  been  protest-
 ing  against  it.

 We  camaot  very  well  allow  this
 kind  of  exploitation  to  be  carried  on
 by  these  Communist  countries,  You
 cannot  blame  them  because  they  are
 only  taking  advantage  of  our  foolish-
 ness  and  Jack  of  organisation.

 Therefore,  the  proper  role  that  the
 STC‘  should  have  played  is  exactly  to
 fulfil  the  primary  purpose,  the  true
 purpose,  for  which  1  was  brought  into
 existence,  to  play  the  role  of  the  sole
 seller  of  our  various  types  of  tobacco
 té‘all  those  countries  where  there’  is
 monopoly  in  regard  to  buying  as  well
 as  ‘selling.  This  applies  to  France  also
 when  it  comes  to  tobacéo.  They  cannot
 make  any  grievance  in  all  conscience;
 when  they  themselves’  have  got  a
 monopoly  in  thir  own  country,  why
 should  there  not  be  a  monopoly  in  our
 own:  country  also?  That-is-  exactly
 what  I  expect  the  STC  to  do.  .But  how
 can:  the  STC  function.that  way  unless
 Government.  make  up.  their.  mind?
 That  is  exactly  where  the  difficulty

 eases.  How  could  this-poer’  Coem-
 merece  Minister:  decide  about  this.  mat-
 ter  ‘unless  it,is  backed  up  by.  the
 Foreign  Minister,  the  Home  Minister
 as  well  as  the  Prime  Minister?  It  is

 gether  and  take  necessary  measures
 in  order  to  see  that  STC  is  properly
 strengthened  and  manned  with  the
 help  of  so  many  of  our  own  traders,
 experienced  growers  and  others  to  see
 that  proper  prices  are  obtained  for  our
 sales,  not  only  in  regard  to  tobacco
 but  in  regard  to  every  other  commo-~
 dity  that  we  are  selling  to  the  Soviet
 or  Communist  countries,

 Then,  they  say  that  the  Govern-
 ment’s  policy  is  to  help  each  industry
 to  become  self-supporting  in  regard  to
 all  the  commodities  that  it  would  need
 which  are  known  as  accessories,  ins-
 truments  of  production  and  so  on,  so
 that  it  would  become  independent  of
 foreign  imports.  So,  they  want  to
 pursue  that  policy.  I  wish  them  all
 good  luck  in  that.  But  it  is  a  brave
 effort,  too  heroic,  because  jt  is  not
 going  to  be  achieved  for  a  very  long
 time  to  come.  In  the  meanwhile,  they
 have  got  to  help  these  industries  to  get
 their  imports  of  the  accessories,  the
 commodities,  the  machines  and  the
 spare-parts,  and  for  that  the  foreign
 exchange  has  got  to  be  allotted.  There
 are  two  ways.  One  is  the  proper  prio-
 rities  being  given  from  out  of  the
 ‘total  amount  of  foreign  exchange  that
 we  can  get  and  the  other  is  to  develop
 barter  arrangements  and  it  is  there
 that  the  Government  has  got  to  pursue
 a  new  policy  and  a  different  policy
 than  what  has  been  done  till  now.  tt
 is  not  enough  for  the  State  Trading
 Corporation  to  try  to  import  and  to
 try:  to  compete  with  our  people  even
 in  regard  to  exports  as  well  as  link
 imports.  On  the  other  hand,  they
 ought  to  help  our  private  ‘trade,
 private  entrepreneurs  here,  to  .  do
 all  this  work.  The  State  Trading  Cor-
 poration  should  stand  by  them  as.an
 additional  source  of  strength  for  them
 for..advice,  for  assistance,  for  additional
 know-how  and  funds  and  also  _  the
 Government  should  stand  by  them.
 But..instead_  of  that,  unfortunately.  for
 us,  the  Government  has  been  pursuing
 the  policy  of  looking  at  all  these  lakhs
 of  traders  that  we  have  dealing  in
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 different  commodities  in  our  country
 as—not  as  its  enemies,  I  am  not  pre-
 pared  to  say  that—steps-sons.  It
 seems  to  them  that  somehow,  although
 tt  has  not  got  the  capacity  to  do  so,  it
 must  do  everything  by  86  and,
 therefore,  it  must  expand,  it  must
 encroach  upon  their  fields  and  so  dis-
 courage  those  people,  at  least  not  en-
 courage  them.  This  is  the  wrong-
 headeq  policy  that  the  Government
 has  been  pursuing  all  this  time  with
 the  result  that  they  want  us  to  feel
 proud  of  the  fact  that  our  exports  have
 gone  up.  Indeed,  the  rise  in  our  ex-
 ports  has  been  inhibited.  There
 could  have  been  a  very  much  bigger
 rise  in  our  exports,  to  deal  with  our
 imports.  We  cannot  keep  down  im-
 ports  because  we  have  a  developing
 economy  and,  therefore,  we  must  go
 on  importing  more  and  more  of  ‘machi-
 nery  and  spare-parts.  Necessarily,
 we  have  got  to  push  up  our  exports.
 How  can  we  push  up  our  exports  if
 they  were  to  make  the  Commerce
 Minister  follow  a  policy  which  उं
 wrong-headed

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  What  is  the  policy
 he  is  referring  to?  He  means  that  the
 State  Trading  Corporation  has  taken
 away  all  the  business  from  the  private
 traders.  I  think  he  is  grossly  misin-
 formed.  Does  he  know  that  90  to  95
 per  cent  of  the  imports  is  done  on
 wrong-headed

 Shri  Ranga:  Yes,  the  95  per  cent
 and  the  5  per  cent  come  to  so  much..

 Shri  Manubhai  Shah:  Anyway,  he
 is  advocating  against  the  monopoly
 purchase  by  the  State  Trading  Cor-
 poration.

 Shri  Ranga:  Here  is  all  the  informa-
 tion  that  he  has  given  in  these  do-
 cuments—very  nicely  published  also.
 Here  is  another  document  and  how
 beautiful  it  looks!  If  only  they  were
 to  dress  up  commodities  in  the  same
 nice  way  and  help  our  merchants  also
 in  the  same  efficient  manner  in  which
 these  reports  have  bean  published. ae
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 Shri  Manubhai  Shah:  I  only  plead

 for  consistency  in  the  hon.  Member's
 arguments.

 Shri  Ranga:  Quit  right.  I  am  very
 consistent,  The  only  thing  is  that  I
 am  consistent  in  criticising  the  incon-
 sistencies,  inconsistent  policies  of  the
 Government.

 They  want  to  help  our  private  trade.
 Then,  what  should  be  the  role  of  the
 S.T.C.2  They  themselves  have  stat-
 ed  here  that  wherever  the  private
 trade  is  not  able  to  deal  in  any  parti-
 cular  trade,  only  then  the  S.T.C,  has
 to  come  in.  Instead  of  that,  for  every
 little  thing,  the  S.T.C.  is  coming  in.
 The  S.T.C.  has  been  degraded  to  this
 level  of  being  a  kind  of  a  middle-man
 Take,  for  example,  the  sugar  trade.
 What  is  the  function  that  they  per-
 form?  It  is  the  same  kind  of  func-
 tion  as  that  of  the  Orissa  Agents,  I
 suppose—no  constructive,  no  useful
 function  at  all.  It  is  only  to  pass  on
 all  these  things  to  the  various  licen-
 ce-holders  in  the  country.

 It  is  high  time  that  the  Government
 should  think  about  it  again.  My  hon.
 friend  seems  to  think  that  he  is  in
 the  dock  and,  therefore,  he  has  got  to
 answer.  Let  him  realise  that  there
 are  some  of  us  who  realise  his  help-
 Jessness,  It  is  no  good  for  him  or
 for  some  or  the  Ministeries  to  put  on
 a  brave  front  saying  that  they  are
 reponsible  for  the  policies  of  the
 Government.  He  is  not  fully  respon-
 sible  for  the  policies  of  the  Govern-
 ment  because  his  policies  are  born  out
 of  the  foreign  policy  also,  out  of  the
 home  policy  also....

 Shri  Manubhai  Shah:  7  do’nt  ac-
 cept.

 Shri  Ranga:  You  would  not  accept.
 Otherwise,  you  will  not  remain  in
 Government  then;  you  will  have  to
 come  over  here,  to  this  side.

 Mr.  Chairman:  Is  the  hon.  Mem-
 ber  referring to  export  trade  in  to-
 bacco  vis-a-vis  the  foreign  policy?
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 Shri  Ranga:  That  is  what  I  have
 said.  The  export  trade  in  tobacco  is
 linked  up  with  the  foreign  policy  also.
 Here  are  what  are  known  as  the  Nav
 Bharat  Exporters.  What  are  they? Some  of  them  are  in  jail  now-the  Left
 Communists,  That  is  their  trade.
 They  encourage  them;  they  deal  with
 them.  Why  do  you  think  there  is  no
 foreign  policy  in  this?  Therefore,  what
 I  would  like  to  suggest  is  this  that  it
 is  high  time  for  the  Government  to
 make  up  their  mind  that  they  should
 look  upon  the  S.T.C.  ४5  8  stand-by—
 help  it  in  every  way,  help  it  to  grow;
 I  am  glad  that  it  is  flourishing  into
 other  Corporations  also;  I  have  no
 objection;  the  more  there  are,  the
 better  it  is  and  there  is  no  harm—but
 they  should  not  go  and  compete  with
 our  own  business  people  in  our  coun-
 try.  Let  them  help  them  in  every  way
 Possible,  assist  them,  stand  by  them,
 and  that  is  what  they  have  been  fail-
 ing  to  qo.

 Lastly,  I  do  not  know,  how  far  my
 friend  alone,  this  Ministry  alone,  is
 responsible—so  many  other  Ministries
 would  come  into  it—in  this  question  of

 _issuing  licences,  permits,  quotas  and
 also  recognising  some  export  houses
 and  taking  advantage  of  the  services
 proffered  by  some  of  the  companies
 which  would  be  having  some  special
 Telation,  special]  contacts,  with  coun-
 tries  like  France,  Switzerlang  and
 other  countries.  There  is  the  distri-
 bution  aspect.  They  themselves  can-
 Dot  go  to  the  villagers.  Therefore,

 they  -have  got  to  purchase  every  com-
 modity  from  various  people.  They  do

 not  purchase  them  in  tthe  open  markets
 because  the  open  markets  are  not
 available  in  all  the  sectors  for  all  the
 commodities.  Therefore,  there  would
 ‘be  so  much  of  patronage  and  so  much
 of  discretion  to  be  used  in  regard  to
 all  these  things.  I  suggest—I  have

 [sitBgested  it  once  before:  ग  repeat  it—
 “again  that  it  is  high  time  thet  8  non-
 oipelitical  non-partisan,  quasi-judicial,

 Commission’  ‘should  “be  established
 With  the  ncessary,  staff  to  function  in

 “te  same  manner  as  the  UPS.C.  does,
 “as.  “the  University  Grants  Commission or  any:  of  these  non-partisan  coemmis-
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 sions  function,  like  the  Election  Com-
 It  should  function  indepen-

 dently  of  the  whims  and  fancies
 ef  the  Minister  and  all  this  entourage
 in  this  Ministry  here  and  his  opposite
 numbers  in  the  State  Governments.
 Certainly,  it  is  his  province  to  lay
 down  the  policy,  but  the  implementa-
 tion  of  it  should  be  left  to  them  in
 regard  to  procurement,  distribution
 ang  sale  and  the  manner  in  which
 they  are  being  utilised.

 In  regard  to  the  State  Trading
 Corporation,  and  all  these  Corpora-
 tions,  also,  so  for  as  the  policy  is  con-
 cerned,  certainly  the  Minister  should
 be  made  responsible  and  let  him  enu-
 nciate  it  from  time  to  time.  But  in
 the  working  of  the  State  Trading  Cor-
 poration,  there  should  be  a  greater
 freedom  than  there  has  been  hitherto.
 They  have  themselves  stated  that  they
 want  it  to  be  free  from  redtapism,
 they  want  to  have  this  loaping  pro-
 cedure,  so  that  they  would  be  able  to
 cut  down  red  tape  as  well  as  delay.
 }ut  actually  one  of  its  great  difficulties
 1  req  tape  and,  the  continuation  of
 the  policy,  the  extension  of  the  policy
 which  was  pursued  at  one  time  by  the
 present  Finance  Member,  who  was  at
 that  time  also  Finance  Minister,  of
 sfiving  oral  orders  and  getting  things
 flone  and  not  having  anything  on
 paper  so  that  he  could  be  taken  to
 {ask  at  all  at  any  future  time,  There-
 fore,  I  want  these  corporations  to  be
 given  sufficient  freedom,  I  want  these
 torporations  to  go  to  the  rescue  of
 producers  as  well  as  merchants  who
 tre  interested  in  various  commddities Nike  tobacco.

 Lastly,  I  do  not  want  them  to  think
 that’  tobacco  growers  in  Andhra  and
 tobacco  merchants  are  a  kind  of
 people  who  are  to  he  pitied,  who  have

 “got  to  be  shackled  and  whose  produc-
 “tion  capacity  has  got  to  be  controlled.
 “They  themselves  have  stated  that  by
 1970  .a‘langer  area-can  be  placed  under

 “dtmere:  cis  to.  be.-produeed.:  And  so
 -how  do¢s it  tie-in  -the  mouth.  ef  --my
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 friend  or  anybody  else  to  say,  “Oh,
 just  because  of  the  fear  of  cancer,  the
 consumption  is  going  to  tome  down
 and,  therefore,  these  producers  have
 got  to  produce  much  less”  and  so  on?
 ‘The  producers  have  got  to  be  given
 every  possible  help  anq  assistance
 and  so  also  the  merchants.

 I  hope  that  my  hon.  friend  the
 Minister  will  treat  the  contribution
 that  I  have  made  today  not  as  some-
 thing  coming  from  someone  who  wants

 ‘this  Ministry  to  go,  the  STC  to  go
 and  all  the  activities  of  the  Govern-
 ment  to  go,  but  from  one  who  wants
 more  and  more  of  these  activities  of
 Government  but  in  a  more  construc-
 tive  and  dynamic  manner,  ang  in  a
 manner  which  would  help  the  private
 ‘trade  also  and  which  would  tréut
 private  trade  as  a  friend,  as  a  collabo-
 trator  and  as  a  comrade.

 Shri  V.  B.  Gandhi  (Bombay
 Central  South):  I  always  like  to  see
 that  the  reports  of  Ministries  |  such
 as  the  one  before  us  of  the  Commerce
 ‘Ministry,  are  written  with  the  inten-
 tion  of  making  them  informative  and
 educative.  We  all  need  to  be  educated,
 and  heaven  knows,  that  M.P.’s  neeg  to
 ‘be  educated  as  much  as  anybody  else.

 “No  one  can  say  that  he  is  excessively
 educated  and  needs  no  more  education.
 ‘The  report  before  us  ‘s  a  fine  example
 of  a  good  report,  a  report  that  is
 informative  and  educative  too.  In  its
 112  pages,  it  has  compresseg  a  lot  of
 excellent  material  and  presented

 it
 _very  well.

 I  am  not  the  only  one  who  has  this
 opinion  of  this  report,  for,  the  Fede-

 _tation  of  Indian  Chambers  of
 Commerce  and  Industry  has  also
 commented  similarly,  Here,  I  quote
 what  the  Federation  says

 Shri  Heda  (Nizamabad):  That  15
 unofficial.

 “Shri  Vv.  हे  Gandhi:  It  is.very

 -Eepropriate
 chere,  The  Federation

 imesh  “the  annual  lenepate  which.‘  has
 Trdeen  ‘niadeavaflabte’  to  Members
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 of  Parliament  is  a_  striking
 improvement  on  the  reports  which
 used  to  be  presented  earlier.”.

 I  hope  that  the  other  Ministries  will
 follow  this  good  example,

 Now,  I  shall  say  a  word  about  the
 overall  picture  of  our  foreign  trade.
 Our  foreign  trade  during  the  last  ten
 years,  that  is,  our  foreign  trade
 during  the  periods  of  First  and  Second
 Plan  hag  béen  rather  stagnant.  But
 there  are  signs  of  movement  now,
 and  we  see  that  our  foreign  trade  is
 making  some  progress,  In  the  three
 calendar  years  1962,  1963  and  1964,  we
 have  exported  to  the  tune  of  Rs.  685
 crores,  Rs.  783  crores  and  Rs.  $35
 crores.  That  is  not  a  bad  performance.
 We  have  also  set  up  a  target  for  the
 Fourth  Plan,  of  Rs.  5100  crores.  That
 is  in  my  view  quite  a  realistic  target,
 and  I  do  not  think  that  it  is  an  over-
 ambitious  one.

 When  we  talk  of  foreign  trade  we
 must  not  ignore  what  is  happening  to
 our  import  trade,  for  sa:metimes,
 what  ‘happens  to  our  import  ‘trade  can
 neutralise  the  gain  that  we  make  in
 the  export  trade.  In  1964,  we  imported
 a  very  large  amount  of  the  value  of
 Rs.  1250  crores,  which  was  nearly
 Rs.  72  crores  more  than“during  the
 previous  year.  Of  course,  in  this
 particular  case,  we  can  plead  some
 extenuating  circumstances  inasmuch
 as  we  had  to  import  larger  quantities
 of  foodgrains  and  also  of  fertilisers. These  two  items  together  accounted
 for  an  increase  of  Rs.  85  crores  in  our
 imports.  a

 The  question  that  immediately
 interests  us  is  this;  Will  our  expert
 trac  continue  to  grow  as  it  has,  be  nT
 dbing®  न्  these  recent  years?.  It  is  dif

 “eult®  to  predict,  but’  I  think”  that’  it
 nothing  unexpected  happens,  |  ‘will  be
 fedsonable  ‘to  assume.  that  the  ‘growth in  the  expansion’  ih,  our  export  . trade

 have
 larger  exports,  then  that  .can  be

 *
 possible  only  when?  we  achieve:  larger

 “surpluses  available  fer  export:  We  ean
 ldo  an&,  ‘that:  ig  to  sey  ‘achieve  those.
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 [Shri  V.  B.  Gandhi]
 surpluses,  only  by  increasing  produc-
 tion  in  the  first  place  and  secondly  by
 regulating  domestic  consumption.
 Regulation  of  gomestic  consumption
 is  a  necessary  condition,  at  least  for
 the  few  difficult  years  that  we  can
 see  ahead  of  us.

 As  I  have  said,  if  we  want  to  export
 we  must  create  a  surplus,  and  this
 surplus  can  be  created  only  by  pro-
 ducing  more  and  consuming  less.  We
 must  consume  less.We  cannot  do
 both  the  things,  that  is,  consume  more
 and  also  export  more.  We  must¢  also
 watch  our  step  in  this  direction  and
 see  that  there  are  no  disincentives  to
 exports  present  in  our  system.  For
 instance,  the  prevailing  internal  pri-
 ces  are  50  attractive  that  may  act  as
 a  disincentive  to  export.  That  should
 be  watched.  Then,  we  shoulg_  cer-
 tainly  have  a  national  policy  on  con-
 sumption.  Our  experience  in  the  case
 of  the  export  of  sugar  is  very  illustra-
 tive.  In  1963  and  1964
 there  was  8  great  opportunity
 for  India  to  export  sugar
 and  earn  a  lot  of  exchange,  and  valu-
 able  foreign  exchange  at  that,  As  you
 know,  there  was  a  great  scarcity  of
 sugar  the  world  over  because  of  the
 loss  of  the  Cuban  market  to  America.
 Prices  went  rocketing.  I  understand
 the  price.  in  London  of  sugar  was
 something’  like  50.  We  could  have
 earned:a  lot  of  foreign  exchange,  We
 did  of:course  make  some  foreign  ex-
 change; we  did  export  something  like
 5  lakh  tons  in  1963,  but  the  next  year
 again,  ‘we  shrank  back  and  our  ex-
 ports  only  amounted  to  2,71,000  ton-
 mes.  Here  again,  as  I_  said,  this  na-
 tional  policy  to  regulation  of  con-
 "sumption  comes  in.  After  all,  we
 should,’  ‘in  ‘our  present  circumstances,
 be  prepare ed  to  accept  certain  sacri-
 fices  in.  ‘the’  larger  interests  of  the  pro-

 -gress  of  ‘the  economy.  A  little  less
 of  sugai''déeg  not  kill  anyone,  but  we
 did  not.  get  ‘through  the  test  very  cre-

 ‘ditably.  ah  these  two  years  of  1963
 ang  108!

 It  ie  ct  enditgh  to  have  अ  warpus for  export.  are  also.  .  other
 ‘Derdies we  have  to  clear,  One.  of
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 these  is  that  there  must  be  present  a
 demand  for  the  goods  we  want  to
 export.  The  demand  must  be  there.
 Secondly,  our  prices.  must  be  compet-
 itive  in  the  international  market.  In
 today’s.  world,  we  must  remember
 that  it  is  not  that  exports  just  hap-
 pen;  exports  don’t  happen.  They
 have  to  be  planneg  for  and  worked
 for.  It  is  here  that  the  Government
 comes  in,  the  Commerce  Ministry comes  in.  The  policies  of  the  Minis-
 try  have  to  be  adapted  to  that  end.

 Now,  we  have  all  seen  the  report of  the  Ministry.  The  Ministry  ‘tells
 the  whole  story.  We  can  see  that  the
 Ministry  has  done  a  _  considerable
 amount  of  good  work  for  the  promo-
 tion  of  exports.  I  would  particularly mention  two  of  the  institutions—as  we
 all  know,  the  Ministry  has  brought into  existence  a  number  of  new  and
 useful  institutions.  One  is  the  Board.
 of  Trade  and  the  other  the  Indian
 Institute  of  Foreign  Trade.  They  ara
 of  vital  importance  to  the  growing
 foreign  trade  of  the  country,  and
 they  are  also  of  a  fundamental  nature.
 That  will  help  the  progress  in  years
 to  come.  Judging  from  the  results  of
 the  steps  taken  by  the  Ministry  for
 the  promotion  of  export  trade  and
 the  export  schemes.  that  the  Ministry
 has  set  in  motion,  we  can  see  that
 it  has  proved  that  they  have  proved
 successful  to.a  substantial  extent.

 Then  I  would  like  to  make  a  refer—
 ence  to  the  efforts  that  are  being  made
 in  the  direction.  of  establishing  new
 commercial  offices  abroad.  I  see  that
 already  we  possess  something  like
 over  50  such  offices,  and  I  see  that
 their  number  is:  growing.

 One  small  point’  I  would  like  to
 place  before  the  Ministry  for  its.
 eonsideration:  It  is  that  very  often”
 difficulties  still:  coritinie  to  be  expe-

 ~plenced-  bybusinessmen  who  want  we
 go  abroad-in  the  ‘interests’  of  export’
 trade.  Couldn't  sdmething: ‘be  done

 “by  which  someof  theses  delays  wa®*
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 difficulties  be  removed  os  at  least  les-
 sened?  For  instance,  the  Commerce
 Ministry  could  consider  on  its  satisfy-
 ing  itself  that  the  visit  is  genuinely
 intended  for  export  promotion  to  a
 kind  of  giving  a  certificate  or  endorse-
 ment  of  the  genuineness  of  the  appli-
 cation  for  foreign  exchange,  and  help
 matters  to  some  extent.

 Then  there  is  one  last  item.  Here
 again  I  refer  to  a  point  made  by  the
 Federation  of  Indian  Chambers  of
 commerce  and  Industry.  The  Federa-
 tion  says:

 “Members  of  Parliament  and  of
 the  business  community  should  be
 actively  associated  with  the  fol-
 low-up  work  from  the  UN  con-
 ference  such  as  in  the  delibera-
 tions  of  the  Trade  and  Develop-
 ment  Conference,  ihe  Kennedy
 Round  Tariff  Negotiations  and
 the  work  भ  ECAFE”.

 Here  I  think  my  own  experience,
 limited  as  it  is,  tells  me  that  there
 would  be  some  advantage  in  having
 an  increasing  association  of  MPs  and
 businessmen  with  the  work  of  such
 international  bodies.  I  remember  that
 some  years  ago  in  the  regime  of  Shri
 T.  T.  Krishnamachari  as  the  Com-
 merce  Minister  then,  I  had  the  privi-
 lege  to  attend  two  ECAFE  conferences,
 one  in  Tokyo  and  one  in  Bangalore,  I
 think  the  next  one  is  going  to  be  held
 in  Bangalore,  My  impression  has  been
 that  there  is  some  usefulness  and
 advantage  to  be  had  by  Government
 in  associating  both  MPs  and  business-
 men  with  such  work,  and  this  step
 may  be  considered  by  Government.
 Of  course,  Government  will  consider the  suggestion  in  all  its  aspects,  some
 of  which  perhaps  are  not  known  to
 us.

 Shrimati  Akkamma  Devi  (Nilgiris):
 I  will  confine  myself  only  to  the  tea.
 industry.  The  tea  industry  -occupies
 a  most.  important place  in  the  econo-
 my  of  the  country...  Exports of  tea
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 and  this  accounts  for  a  substantial
 part  of  our  foreign  exchange  earn-
 ings.  Being  a  highly  labour-intensive
 industry,  it  provides  employment  to
 about  a  million  workers,  thereby  heip-
 ing  Government  solve  our  unemploy-
 ment  problem  to  a  certain  extent.

 Keeping  all  these  points  of  view,
 the  importance.  of  the  industry,  the
 Government  of  India  set  up  a  Tea
 Finance  Committee  in  July  1964  to
 examine  the  financial  position  of  the
 industry  with  specia!  reference  to  the
 requirements  of  increase  in  produc-
 tion  and  exports.

 14  hrs.

 Apart  from  the  other  terms  of  re-
 ference,  this  Committee  was  asked  to
 examine  the  tax  structure  of  tea  and
 suggest  appropriate  measures  where-
 ever  tax  relief  is  necessary.  Accord-
 ingly,  this  Committee,  after  a  num-
 ber  of  sittings,  submitted  a  unanimous.
 report  in  December,  1964,  with  a
 number  of  recommendations  to  en-
 courage  the  tea  industry  to  go  ahead:
 in  its  development  programme  and
 increase  its  exports.  From  the  Minis-
 try’s  Report  we  find  that  these  recom-
 mendations  are  under  consideration.
 My  humble  request  to  the  Govern-
 ment  is  that  all  the  recommendations.
 should  be  implemented,  because  it
 will  encourage  the  tea  industry;.  it
 will  also  help  us  to  fight  the  strong
 competition  from  cther  countries,  es-
 Pecially  Ceylon,  increase  our  exports
 and  add  to  our  foreign  exchange
 earnings:

 Coming  to  the  smail  grower,  I  am
 very  grateful  to  our  Minister  for  the
 setting  up  of  co-operative  factories.  to:
 bring  about  the  financial  uplift  of  the
 small  growers.  We  have  small  grow-
 ers  in  Kangra  in  Punjab,  Kerala  and
 ‘predominantly  in  Nilgiris,  in  Madras
 State.  In  my  constituency,  in.  addi-|
 tion  to  the  two  existing  co-operative:  -
 ‘factories,  six  more  cooperative  fac-
 tories  have.  been  ‘sarictioned,  and  1  anv’

 “chappy  toinform:  our  Minister,  that"
 amounted  to..Ra  crores--in:  1996  within  ‘the  last  two  month’  afl  the
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 '@o-operative  societies  have  been  re-

 gistered.  Also,  a  Centrai  Co-operative
 Service  Society  has  been  formed  with
 the  District  Collector  as  the  President,
 the  Presidents  of  the  eight  co-opera-
 tive  factories  as  members,  and  repre-
 sentatives  of  the  Tea  Board  as  ex-

 .  officio  members.  This  society  is  to
 supervise  the  activities  of  these  co-
 operative  factories  in  the  district.  So,
 on  behalf  of  the  small  growers  and
 also  on  behalf  of  myself,  I  am  very
 grateful  to  our  Government.

 But  our  problem  is  the  excise  duty
 of  42  paise.  Gudalur,  which  is  one
 of  the  taluks  of  Nilgiris,  is  placed
 under  Zone  1  and  has  to  pay  only  18
 paise  as  excise  duty,  but  Coonoor  and
 Ootacamund,  the  remaining  two  taluks,
 are  placed  under  Zone  4  and  have  to
 pay  42  paise  as  excise  duty.  This
 hits  the  small  grower  very  severely.

 The  excise  zone  is  fixed  on  the  basis
 :  of  Cochin  averages,  but  I  find  that

 over  a  period  of  five  years,  from  1958
 to  1963,  59.11  per  cent  of  the  teas  did
 not  sell  in  Cochin  auctions.  The
 zonal  levy  is  based  on  40.99  per  cent

 ..of  the  teas.  This  will  also  not  include
 the  common  teas  produced  in  the  Nil-
 -giris.  So,  to  take  only  40.99  per  cent
 -of  the  teas  sold  in  Cochin  auctions  will
 not  give  us  a  correct  picture  of  the

 ..faets  and  figures  of  Nilgiris  tea.

 When  we  look  at  the  average  pric-
 25  fetched  in  the  various  auctions  in
 Calcutta,  we  find  that  the  true  aver-
 age  price  of  Nilgiris  tea  will  justify
 its  inclusion  in  Zone  1.  Again,  if  you
 see  Coonoor  auction  figures,  Nilgiri
 tea  is  sold  below  Rs.  4  per  kilo,  and

 “this  also.  includes  the  excise  duty  of
 42.paise.  Sometimes  the  tea  is  sold
 at  such  a  low  price  as  Rs,  3.40  and

 "from  that  also  42  paise  has  to  be
 deducted.  So,  we  can  just  imagine

 ‘the  price  which  this  common  tea
 fetches  after  deducting  the  cost  of
 “production  ‘and  excise.  duty.  Again,
 ,  the  true  average.  is  less-  than.  Zone  1
 ‘where  Cachar,  ‘Tripura,  Siliguri,  Cooch

 3ehar,.  Karseong,.  at  Kalimpong,;  -  and
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 Kangra  in  the  North,  and  Gudalur
 (Nilgiris),  Kanyakumari,  Tinnevelly,
 Peermade  etc.,  in  the  South  are  in-
 cluded.  If  we  glance  at  the  average
 price  of  tea  in  Zone  1  and  the  price
 of  Nilgiri  tea  which  is  placed  in  Zone
 4,  the  Coonoor  auction  clearly  shows
 that  the  average  price  is  Rs.  3.90
 minus  42  paise  excise  duty.

 So,  my  humble  request  is  that  as
 Gudalur  is  already  in  Zone  1,  the  re-
 maining  two  taluks  which  have  been
 left  out,  should  also  be  brought  under
 Zone  1.

 But  if  Government  15  considering
 the  recommendations  of  the  Tea  Fin-
 ance  Committee,  namely  that  the
 Bought  Leaf  Factories  which  purchas-
 ed  more  than  two-thirds  of  its  green
 leaf  from  small  growers  during  the
 year  1963-64  and  the  co-operative
 factories  set  up  by  Government  for
 the  small  growers  in  Nilgiris  should
 be  grouped  into  a  separate  zone  and
 charged  excise  duty  applicable  to
 Zone  1,—this  is  really  important—to
 avoid  apprehensions  and,  doubts  in
 the  minds  of  the  small  growers,  1
 request  our  Government  to  accept
 that  recommendation  and  implement
 it  without  delay.

 Unfortunately,  our  Finance  Minis-
 ter  is  not  here.  1  request  the  Fin-
 ance  Minister  also  to  give  us  this  ex-
 cise  duty  relief,  because  the  40  per
 cent  development  rebate  on  new  plant-
 ing  and  20  per  cent  development  re-
 bate  on  replanting  and  tax  credit  cer-
 tificates  in  this  year’s  Budget-  propo-
 sals  will  not  benefit  the  small  grow-
 ers  of  tea  at  all.  Therefore,  I  request
 our  Finance  Minister,  through  you,  to
 see  that  the  small  gréwers  are  bene-
 fited  by  getting  this  excise  duty  re-
 lief,  by  being  brought  under  Zone  1.

 My  next  point  is  that  the  handicaps
 experienced  by  the  coffee  dnd  tea

 .Plantations.  in  ‘the  Staté  of  .Madras,
 and  more  particularly  in  Nilgiris  Dis-
 ‘friet,  have-mot  been  -sufficierttiy’ =D

 spreciated,  ‘There-are  ‘three  enactments
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 ‘in  ‘Madras  State,  namely  Madras  pre-
 “servation  of  Private  Forests  Act,

 1949,  Madras.  Hill  Stations  (Preserva-
 tion  of  Trees)  Act,  1955  and  Madras
 ‘Private  Forests  (Assumption  of  Mana-
 gement)  Act  1961.  However  well-in-
 tentioned  these  enactments  may  be
 to  preserve  the  forest  wealth of  our
 country,  they  have  an  adverse  effect
 on  the  plantation  industry  as  I  shall
 show.

 The  first  of  the  above  three  enact-
 ments  applies  only  to  Gudalur,  while
 the  second  applies  to  certain  areas  in
 Coonoor  and  Ootacamund  ta!uks  01
 Nilgiris,  namely  notified  panchayats.

 In  the  case  of  the  first  enactment.
 there  have  been  long  delays  because
 of  the  dilatory  procedure  prescribed
 ‘by  the  Act  and  the  rules,  but  luckily
 after  several  representations  were
 made  to  Government,  Government
 have  now  empowered  the  District
 Collector  to  grant  permission  for  fel-
 ling  trees  for  fuel  and  timber  pur-

 “poses,

 But  the  third  enactment  is  the  most
 important,  and  if  it  is  enforced  in  ful!
 measure,  it  would  seriously  inhibit
 the  growth  of  plantations  in  Nilgiris,
 and  also  have  an  adverse  effect  on
 production  and  exports  of  plantation
 products,  because  plantations  need
 reserves  for  fuel  and  timber  for  their
 factories  and  for  construction  purpos-
 es,  as  also  for  extending  new  planting
 and  replacing  the  old  bushes.

 The  assumption  of  management  of
 the  reserves  by  Government  would
 prevent  the  estates  from  utilising
 their  forest  resources  for  productive
 activities  and  also  the  implementation
 of  their  programme  for  expansion  of
 the  planted  area.  My  request  to  the

 Government  is.  that  plantations  should
 the  allowed  full  use  -of  the  -reserves

 without  hindrance.  as  long  as  they
 strictly  observe  the  regulatory  :provi-
 sions  of  the  Madras  Preservaticn  of

 Private  ‘Forests.  Act  .or  the  Madras
 S88  Stations  (Preservation  of

 Trees) Act,  as  the  case  may  be?  a
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 Coming  to  my  last  point,  Sir,  I  re-
 quest  the  Government  of  India  to
 impress  on  the  State  Government  that
 high  priority  should  be  given  to  the
 tea  and  coffee  industry.  A  thick
 cover  of  tea  bushes  with  a  canopy  of
 shady  trees  and  well-maintained  tim-
 ber  and  fuel  reserves  will  aot  be  dis-
 tinguishable  from  any  forest  in  its
 natural  as  well  as  economic  advanta-
 ges.  So,  I  request  the  Government  to
 impress  upon  the  State  Government
 that  this  plantation  industry,  nameiy
 coffee  and  tea  industry,  should  be
 given  high  priority.

 While  offering  these  humbie  sug-
 gestions  of  mine,  1  give  my  whole-
 hearted  support  to  the  Demands  of
 this  Ministry.

 Mr.  Chairman:  The  hon,  Members
 may  now  move  the  cut  motions  to
 Demands  for  Grants  relating  to  the
 Ministry  of  Commerce,  subject  to  their
 being  otherwise  admissible.

 Shri  Yashpal  Singh:
 beg  to  move:

 (Kairana):  I

 (i)  “That  the  demang  under
 the  head  other  Revenue  Expen-
 diture  of  the  Ministry  of  Com-
 merce  be  reduced  by  Rs.  100.”.

 [Need  to  check  persistent  increases  in
 the  prices  of  cotton  and  woolien
 cloth  (3)]
 (ii)  “That  the  demand  under  the
 head  other  Revenue  Expenditure  of
 the  Ministry  of  Commerce  9  re-
 duced  by  Rs.  100.”

 [Need  for  proper  development  of
 handloom  industry  (4).]

 (iii)  “That  the  demand  under  the
 head;  other  Revenue’  -Expeniiture  of
 the  Ministry.  of.  Commerce  0९:  reduced by  Rs.  100.”

 अनत  fer  thorough  :examination:  | of
 goods  to  be  ‘éxported  aut  of  :<India
 (5)]

 क  Gw)e"That  the:  demang.  under  .-the
 head  other  Revenue  Expenditire
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 of  the  Ministry  of
 reduced  by  Rs.  100.”

 [Need  to  provide  for  air-conditioned
 storage  for  exportable  Indian  fruit
 (6)] J
 (४)  “That  the  demand  under  the

 head  other  Revenue  Expenditure  of
 the  Ministry  of  Commerce  be  re-
 duced  by  Rs.  100.”

 Commerce  be

 [Slackness  in  the  construction  of  office
 pbuilding  for  Indian  Trade  Corpora-
 tion  (72.1
 (vi)  “That  the  demand  under  the

 heag  other  Revenue  Expenditure  of
 the  Ministry  of  Commerce  be  reduc-
 ed  by  Rs.  100.”

 [Need  to  give  financial  and  other  as-
 sistance  to  such  traders  as  promote
 exports  (8)]

 Shri  Narendra  Singh  Mahida
 (Anand):  I  beg  to  move;

 (i)  “That  the  demand  under  the
 head  Capital  Outlay  of  the  Ministry
 of  Commerce  be  reduced  by  Rs.  100.”

 {Need  to  improve  the  working  of  the
 State  Trading  Corporation  Limited.
 (141

 (ऊ)  “That  the  demand  under  the
 head  Capital  Outlay  of  the  Ministry
 of  Commerce  be  reduced  by  Rs.  100.”

 [Need  to  improve  the  working  of  the
 Minerals  and  Metals  Trading  Cor-
 poration  Limited.  (15)  J
 ii)  “That  the  demand  under  the
 heag  Foreign  Trade  be  reduced  by
 Rs,  100.”

 [Need  to  improve  conditions  in  foreign
 trade.  (16)]
 (iv)  “That  the  demand  under  the

 bead  Foreign  Trade  be  reduced  by  Rs.
 400."

 {Need  to  protect  interests  of
 Traders  abroad  (17).]

 Indian

 (v)  “Theat  the  demand  under  the
 head  Foreign  Trade  be  reduced  by
 Re.  190.”
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 [Need  to  increase  trade  missions  and
 delegations  representing  private  sec-
 tor  (18).

 (vi)  “That  the  demand  under  the
 head  Foreign  Trade  be  reduced  by
 Rs.  100.”

 [Need  to  further  improve  export  trade
 and  offer  more  incentive  to  expor-
 ters  (19)]
 (vii)  “That  the  demand  under  the

 head  Foreign  Trade  be  reduced  by
 Rs,  100,
 [Need  to  improve  the  set-up  of  trade

 promotion  publicity  and  research
 (20) ].
 (viii)  “That  the  demand  under  the

 head  Foreign  Trade  be  reduced  by
 Rs.  100.”

 [Need  for  increaseq  participation  in
 fairs  and  exhibitions  abroad  (21)]

 Shri  Warior  (Trichur):  I  beg  to
 move:

 (i)  “That  the  demand  under  the
 head  Ministry  of  Commerce  be  reduc-
 ed  by  Rs.  100.”

 (Need  to  restrict  export  of  coir  yarn
 (25)]
 (ii)  “That  the  demang  under  the

 head  Ministry  of  Commerce  be  reduc-
 ed  by  Rs.  100.”

 [Need  to  encourage  export  of  coir  mat
 and  mattings  (26) J. lL
 (iii)  “That  the  demand  under  the

 head  Ministry  of  Commerce  be  reduc-
 ed  by  Rs.  100.”

 [Question  of  increasing  price  of  natu-
 ral  rubber  (27)]
 (iv)  “That  the  demand  under  the

 head  Ministry  of  Commerce  be  reduc-
 ed  by  Rs.  100.”

 {Need  to  give  protection  against  the
 killing  competition  of  synthetic  rub-
 ber  both  imported  and  indigenous
 (221

 (४)  “That  the  demand  under  the
 head  Ministry  of  Commerce  be  redup-
 ed  by  Rs.  100.”



 7719  D.G—Min.  of

 [Need  to  retain  statutory  committees
 of  coffee,  tea,  spices,  coconut,  areca-
 nut  and  cardamom  (29)].

 (vi)  “That  the  demand  under  the
 head  Ministry  of  Commerce  be  re-
 duced  by  Rs,  100.”

 {Need  to  encourage  export  of  ivory
 handicrafts  (30):

 (vii)  “That  the  demang  under  the
 ‘head  Ministry  of  Commerce  9  re-
 ‘duced  by  Rs,  100.”

 [Need  to  encourage  export  of  fish  and
 fish  products  especially  of  prawns
 (31)].

 (viii)  “That  the  demang  under  the
 head  Ministry  of  Commerce  be  reduc-
 ed  by  Rs,  100.”

 {Need  to  find  market  for  Lemongrass
 oil  (321.

 (ix)  “That  the  demand  under  the
 head  Ministry  of  Commerce  be  _  re-
 duced  by  Rs.  100.”

 {Neeq  for  legislation  against  all  for-
 ward  trading  in  agricultural  com-
 Modities  (34) ].

 (x)  “That  the  demand  under  the
 head  Ministry  of  Commerce  be  reduc-
 ed  by  Rs.  100.”

 [Need  to  give  more  encouragement  to
 the  pioca  growers  by  curtailing
 starch  imports  (35) ]. h

 «xi  “That  the  demang  under  the
 head  Ministry  of  Commerce  be  re-
 duced  by  Rs,  100.”

 [Need  to  control  prices  of  woollen
 fabrics  as  well  as  other  textile  goods

 636) ),,,

 औ  Chairman:  These  *  ‘cut  thotions
 are  now  before  the  House.

 Shri  Alvares,  ane  hon.  Member
 35

 got:  ten,.minutes.. .
 SHH’  Aivares”  (Panjim):  Tam  ‘aware of  it,  Sir.  The  export  promotion’  Schéme

 of  the  Ministry  of  Commerce  serves
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 an  extra-ordinarily  useful  purpose,  not
 merely  because  it  provides  the  where-
 withals  for  import  finance  but  also
 because  of  the  denial  in  home  con-
 sumption  that  it  has  to  impose.  It  is
 a.very  difficult  situation.  There  is  the
 denial  of  consumption  of  sugar,  tea,
 edible  oil  etc.  and  we  have  to  pay  a
 tribute  to  the  patience  of  the  people
 of  this  country  for  the  great  many
 sacrifices  they  are  making  in  order
 that  export  promotion  should  be  step-
 ped  up,  in  order  that  the  balance  of
 payments  could  also  be  narroweg  and
 money  could  be  found  for  the  pur~
 pose  of  imports.  But  there  is  an  area
 of  exports  that  needs  some  considera-
 tion.  In  the  present  situation  today
 in  the  world  market,  the  price  of  raw
 material  is  steeply  falling  while,  on
 the  other  hand,  the  price  of  manufac-
 tured  goods  is  rising.  India  is  a  pri-
 mary  supplier  of  raw  material  and
 even  if  the  physical  volume  of  its  ex-
 ports  increases,  it  finds  itself  in  in-
 creasing  difficulties  in  gettting  a  fair
 return  for  the  amount  of  raw  material
 exported.  We  cannot  afford  to  do  that
 for  long.

 I  would  suggest  that  there  is  an  area
 og  intermediate  manufactures.  After
 all,  the  production  of  sophisticated
 manfactures  in  an  evolutionary  pro-
 cess  which  could  not  come  in  a  day.
 We  cannot  therefore  export  to  highly
 developed  countries,  but  there  is  a
 vast  market  in  Asia  ang  Africa  where
 the  manufactures  of  the  intermediate
 industries  can  find  a  market,  and  there-
 fore  Government  can  do  much  in  this
 direction  to  exploit  this  market  so
 that  not  merely  does  India  have  a
 market  for  its  exports  but  it  generates
 also  an  industry  that  will  supply  the
 market  as  much  as  they  want.

 The  second  point  in  regard  to  the
 price  of  raw  materials  is  that  India:
 must  fing  a  fair  return  for  these  ex-
 ports.  It  is  a  phenomenon,  of  today’s
 market  conditioris  that,  the  industrial
 countries  are  finding  raw:  materials”
 increasingly  for  their  use  within”
 themselves  and  the  amount  of  raw
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 material  that  they  need  from  the  deve-
 loping  countries  will  in  future  be  re-
 ceding.  So,  where  the  industrialised
 countries  are  finding  raw  materials
 from  among  themselves  or  from  their
 own  countries,  there  must  be  some
 arrangement  whereby  parity  in  ex-
 ports  is  maintained,  so  that  these  in-
 dustrialised  countries  do  not  shut  out
 the  developing  countries  from  this
 very  important  source.

 As  regards  the  price,  there  appears
 to  be  no  arrangement  yet  by  which
 the  falling  prices  of  exports  could  be
 arrested.  There  must  be  some  arran-
 gement.  I  do  not  know  how  it  15
 going  to  be  done.  But  it  can  only  be
 done  at  international  lével.  I  do  not
 know  what  exactly  will  be  the  effect
 of  the  recommendations  of  the  agricul-
 tural  Price  Commission.  It  is  charged
 with  the  responsibility  of  paying  a  fair
 price  to  the  agriculturist  for  organic
 raw  material  ang  if  this  Commission
 makes  such  a  recommendation,  I  am
 sure  that  the  price  that  India  gets  in
 the  international  market  for  organic
 raw  material  will  be  such  as  will  give
 a  fair  return  not  merely  to  the  agri-
 culturist  but  also  to  the  Government
 in  its  foreign  exchange  dealings.

 14.17  hrs.

 {Mr,  Deputy-SpEAKER  in  the  Chair]

 In  this  context  we  must  be  beholden
 to  Japan  for  the  inauguration  of  a
 very  fine  idea  of  the  Asian  Develop-
 ment  Bank.  It  is  curious  that  the  idea
 of  such  a  bank  should  come  from  the
 Prime  Minister  of  Japan,  Mr.  Sato.
 Though  it  has  expressed  a  difficulty  in
 making  over  the  required  amount  of
 capital  for  this  bank  it  is  hoped  that
 the  developed  countries  would  be  able
 to  put  apart  one  per  cent  income  for
 this  purpose  and  that  this  bank  will
 do  its  business  in  the  right  manner,
 and  also  that  the  fund  may  soon  reach
 the  one  billion  dollar  mark.  I  do  not
 know  what  the  Government  of  India
 have  decided  to  do  except  to  accept
 the  principle  of  this  bank.  It  appears
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 an  officer  of  the  Industrial  Deévelop--
 ment  Bank  was  present  at  the  preli-
 minary  meeting  and  therefore  I  hope
 that  the  Government  of  India  will
 give  this  bank  all  its  support  so  that
 in  both  spheres  of  finance  and  deve-
 lopment,  this  bank  may  be  able  to
 generate  intermediate  manufacturing
 process  in  the  developing  countries  of
 Asia  ang  Africa,

 In  regard  to  internal  production,  I
 may  make  one  reference  to  the  all-
 important  and  often-referred  power
 looms.  I  do  not  know  why  the  Asoka
 Mehta  Committee’s  recommendations
 on  power  looms,  even  though  it  is  a
 year  now  since  they  were  submitted
 to  Government,  have  not  been  imple-
 mented.  The  result  has  been  that
 twice  in  the  last  two  years,  between
 the  two  budget  sessions,  certain  reco-
 mmendations  had  been  made  by  the
 Government  which  are  entirely  coun-
 ter  to  the  recommendations  of  that
 committee.  For  instance,  the  new
 excise  that  is  proposeg  in  the  Finance
 Bill,  of  Rs.  25  per  loom,  is  something
 that  the  Committee  specifically  noted
 against.  In  the  centralised  sector,  the
 mill  sector,  your  production  has  stag-
 nated  for  the  last  12  years.  This  sec-
 tor  could  not  be  given  any  additional
 yardage  for  the  simple  reason  that
 it  has  not  done  or  not  played  fair  with
 the  economy  of  this  country.  So,  the
 suggestion  of  the  committee  was  that
 all  additional  yardage  should  be  pas-
 sed  on  to  the  decentralised  sector,
 handloom  and  powerloom.  In  spite  of
 this  and  in  spite  of  another  recom-
 mendation,  that  the  existing  excise
 duty  on  powerloom  should  be  rescind-
 eg  and  in  spite  of  the  other  recommen-
 dation  referred  to  about  passing  excise
 duty  on  the  supply  and  production  of
 yarn,  Government  have  ignored  these
 two  important  recommendations.

 They  have  suggested  a  levy  of  Rs.  25
 per  powerloom.  It  is  one  of  the  re-
 commendations  of  the  Asoka  Mehta
 Committee  that  all  excise  duties  on
 looms  up  to  four  should  be  exempted.
 But  this  Government,  in  its  policy
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 which  has  been  adumbrated  in  the:
 Finance  Bill,  hag  given  relief  to  looms
 on  25  to  69.  Thus,  they  have  imposed
 an  excise  duty  on  looms  that  are  up
 to  four  in  number,  which  is  completely
 against  the  recommendations  of  the
 Asoka  Mehta  Committee.  For  those
 who  either  change  the  location  of  the
 looms  oy  switch  on  to  another  power
 complex,  there  is  a  penalty  fee  of  Rs. .
 300.  Why  should  it  be  so  The  Asoka
 Mehta  Committee  suggested  that  pro-
 gressively,  handloom  should  be  con-
 verted  into  powerloom.  If  it  is  ne-
 cessary  for  the  economy  of  the  coun-
 try,  for  a  step  towards  industrialisa-
 tion,  to  convert  handloom  into  power-
 loom,  then  obviously  certain  facilities
 must  be  given  for  this  conversion.
 On  the  contrary  the  Government
 is  imposing  a  penalty  of  Rs.  300
 where  the  present  situation  chan-
 ges—and  the  present  situation  will
 change  because  there  is  no  power  and
 today  many  looms  are  grouped  toge-
 ther  in  one  machine  for  the  plant
 which  generates  power  is  either  for
 the  whole  village  or  for  a  section  of
 the  village.  It  is,  therefore,  obvious
 that  as  electricity  is  made  available  to
 the  power-looms,  the  powerloom,  fac-
 tories  will  change  their  residence  or
 Jocation,  and  everytime  they  do  that,
 this  penalty  of  Rs.  300  will  be  levied?

 Then  I  come  to  the  excise  duty  in
 relation  to  the  textiles.  The  Com-
 merce  Minister  may  come  forwarg  to
 Say  that  it  is  for  the  Finance  Ministry
 and  therefore  this  question  may  not
 arise  here.  But  the  point  is  that  on
 the  question  of  textile  production  in
 the  centralised  sector,  the  Finance
 Minister  has  proposed  an  excise  re-
 bate  of  Rs.  12:48  crores  for  this  sec-
 tor.  He  has  proposed  that  for  the
 future,  for  the  rayon  yarn,  there
 should  be  rebate  of  Rs.  256  lakhs;  on
 cotton  fabrics,  Rs.  976  lakhs  and  on
 silk  yarn,  Rs,  11  lakhs,  totalling.

 Rs.  12-43  crores.  I  do  not  ming  if
 it  is  either  the  Finance  Minister  or
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 the  Commerce  Minister;  but  here  is
 this  Government  which  is  doing  this::
 The  point  is  whether  conditions  are
 being  created  for  the  powerloom  +o
 grow  to  such  an  extent  ag  to  encou-
 rage  the  greater  production  of  cloth.
 T  have  said  earlier  that  the  production:
 in  the  centralised  sector  has  come  to.
 a  standstill.  It  is  only  in  the  decen-
 tralised  sector  that  they  are  produc-.
 ing,  and  in  such  a  situation,  this  Gov-
 ernment  has  chosen  to  give  a  rebate
 og  Rs.  12°43  crores  for  the  centralised
 sector  has  imposed  an  excise  levy  of
 Rs,  25  per  loom  ang  a  penalty  of  Rs.
 300  for  every  loom  that  is  shifted  to
 a  different  location  or  residence;  How
 can  the  decentralised  sector  progress,
 of  which  we  talk  so  much  in  _  this
 country?  I  would,  therefore,  urge
 upon  the  Government  that  the  issue
 or  the  question  of  production  in  the
 powerlooms  should  receive  their  ear-
 nest  consideration  and  they  should
 abandon  this  impost  which  hampers
 production  and  which  prevents  the
 common  man  from  growing  to  his
 full  stature.  The  Government  should
 rescind  this  forthwith,

 There  is  one  more  point  to  which  य
 should  like  to  refer.  There  is  not
 much  time  to  mention  it.  In  the  cha-
 pter  on  international  trade,  it  has
 been  made  out  that  while  tea  consum-
 ption  in  India  rose  from  1938  to  1963
 by  about  400  per  cent,  the  exports  rose
 only  by  25  per  cent.  There  is  a  very
 favourable  market  for  tea  and  the
 Commerce  Minister  will  have  to  ex-
 plain  to  this  House  why,  when  there
 is  a  favourable  market  for  the  export
 of  tea,  he  has  not  taken  —  sufficient
 measures  for  the  greater  export  of  tea
 and  greater  production  of  tea  in  this
 country,

 Shri  P.  ९.  BorOoah  (Sibsagar):  Mr.
 Deputy-Speaker,  Sir,  the  Annual  Re-
 port  of  this  Ministry  presents  a  very
 good  recorg  of  the  Ministry’s  activi-
 ties  during  1964-65.  The  foreign
 trade,  export  promotion,  measures  to
 be  taken  in  the  fourth  Plan  and  so  on
 have  been  very  strikingly  projected  रं
 the  report.  In  spite  of  our  stagnation.
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 in  agricultural  production  and  a  slack-
 ening  of  the  tempo  in  industrial  pro-
 duction,  the  Ministry  has  been  able  to
 earn  foreign  exchange  to  the  extent
 of  Rs.  835  crores,  an  all-time  record.
 For  this  we  should  congratulate  our
 Ministry  and  our  Minister  and  the
 youthful  Shri  Manubhai  Shah.  We
 have  confidence  in  him  and  we  hope
 under  his  dynamic  leadership  this
 country  will  be  able  to  establish  it-
 self  in  the  world  market  as  2  best
 seller  and  thus  build  our  country’s
 economy  on  a  solid  and  sound  founda-
 tion.

 Foreign  exchange  is  the  predomi-
 nant  necessity  for  all  our  develop-
 ment,  Whether  it  is  steel  plant  or
 family  planning  or  Bhakra-Nangal  or
 jet  bombers,—everywhere,  we  need
 foreign  exchange.  Our  requirement
 of  foreign  exchange  has  been  estimat-
 ed  at  Rs.  8,300  crores  in  the  fourth
 Plan,  and  our  earnings  are  estimated
 at  Rs.  5,100  crores.  whicn  leaves  a
 balance  of  Rs.  3,200  crores,  and  this
 will  have  to  be  obtained  either  from
 foreign  aid  or  borrowed  from  some
 international  financial  institutions,  The
 balance  of  our  trade  deficit  in  respect
 of  the  year  1964  also  stands  at
 Rs.  415  crores  and  _  our  foreign
 exchange  reserves  have  now  come  to
 the  lowest  level,  namely,  Rs.  80
 crores.  Thus,  we  are  ina  very  un-
 ‘assumed  position  economically.  So,  the
 need  of  the  hour  is  to  boost  up  our
 ‘exports,  increase  our  earnings  of  fore-
 ign  exchange  and  rationalise  our  im-
 ports,

 The  most  important  task  of  earning
 of  foreign  exchange  has  fallen  to  this
 Ministry  and  that  is  why  the  Minister
 in  charge  has  to  go  all  over  the  world
 to  sell  our  products  and  bring  home
 foreign  exchange,  But,  for  doing  this,
 the  Ministry  must  have  articles  of
 -standard  quality  and  a  regular  and  ade-
 ‘quate  supply  and  also  a  competitive
 ‘price  should  be  offered.  But  without
 the  co-operation’  of  other  Ministries,
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 this  Ministry  alone  will  not  be  able
 to  achieve  this  purpose,  This  brings
 to  the  fore  the  question  of  greater  co-
 operation  among  the  different  Minis-
 tries  such  as  the  Ministry  of  Indus-
 try,  Agriculture,  Labour  and  also  Fi-
 nance.  I  hope  the  Government  will
 give  serious  thought  to  this  aspect  and
 see  that  some  sort  of  co-ordination  is
 established.

 So  far  as  production  is  concerned,
 both  in  agriculture  and  industry,  it
 must  be  stepped  up.  Without  appre-
 ciable  production,  it  will  be  impossible
 for  us  to  achieve  a  large  quantum  of
 exports  that  we  have  envisaged  in  the
 fourth  Plan.  Therefore,  all  our  energy
 should  be  confined  to  production.  For
 achieving  maximum  production,  incen-
 tives  to  producers  by  way  of  loans
 and  subsidies  ang  even  tax  rebates
 should  be  given.  They  should  be  pro-
 vided  with  modern  implements,  tools,
 raw  materials,  and  above  all,  the
 foreign  exchange  needed  for  capital
 goods,  The  extent  of  unutilised  capa-
 city  is  so  large  in  the  country  that
 the  Government  should  take  serious
 steps  to  prevent  this  kind  of  wastage
 of  effort  and  resources.  Foreign  ex-
 change  for  importing  essential  com-
 ponents  for  industrial  machinery  and
 raw  materials  should  be  granted  with-
 out  reservation  to  enable  our  indus-
 tries  to  reach  their  full  capacity.

 Regarding  the  promotion  of  export
 trade,  the  cost  structure  is  one  of  the
 main  factors.  If  the  commodities  are
 not  offereq  at  competitive  prices,  our
 efforts  to  boost  up  exports  are  bound
 to  meet  with  failure.  It  is,  therefore,
 necessary  that  incentives,  both  phy-
 sical  and  monetary,  should  be  granted.
 Unfortunately,  our  policy  has  not
 been  production-oriented  to  the  extent
 which  is  wanted,

 Then,  the  proposal  for  establish-
 ment  of  cost  Reduction  Cells  and  Cost
 Intelligence  Commission  to  investi-
 gate  into  current  cost  structure  with
 a  view  to  bringing  about  a_  sizeable
 reduction  in  the  cost  of  production  is
 very  much  welcome.
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 Regarding  Trade  ‘~~  Commissions,
 our  trade  missions  abroad  all
 have  not  been  able  to  give
 a  good  account  of  themselves.  It  is
 not  always  necessary  that  recruifment
 to  the  trade  missions  should  be  made
 only  from  the  administrative  services.
 It  may  also  be  extended  to  the  trade.
 A  trial  may  be  made  to  man  at  least
 a  few  of  the  trade  missions  with  suit-
 able  persons  having  business  acumen
 from  the  trade.

 Regarding  Trade  delegations  cons-
 tituted  of  Members  of  Parliament
 and  representatives  of  Trade.  I  do
 not  wish  to  say  anything  in  view  of
 what  my  hon.  friend  Shri  Gandhi  has
 already  said.  I  support  what  he  has
 said.

 Regarding  the  creation  of  new  agen-
 cies,  several  new  agencias  are  being
 created  with  more  or  less  similar  func
 tions,  such  as  the  Indian  Institute  of
 Foreign  Trade,  Federation  of  Indian
 Export  Organisation  etc.  But  I  fear
 whether  there  will  be  some  duplica-
 tion  of  the  functions.  It  should  there-
 fore  be  seen  that  there  is  no  duplica-
 tion  or  overlapping  of  the  functions
 between  them.

 Then,  regarding  market  surveys,
 proper  importance  should  be  attached
 to  market  surveys.  If  we  fail  to  assess
 the  changing  requirements,  fashions.
 tastes  and  habits  in  the  countries
 abroad,  we  will  not  be  successful  in
 expanding  our  exports.  It  is  therefore
 necessary  that  market  surveys  are  cOn-
 ducted  from  time  to  time.  Then
 again,  attention  should  also  be  given
 to  research  work  and  to  explore  new
 horizons  to  promote  export.  Jute
 fibre  physics,  light  jute  cloth  manu-
 facture,  and  joint  research  for  jute
 and  cotton  may  be  suggested  in  this
 regard.

 In  the  matter  of  jute  exports,  Pakis-
 tan  is  our  formidable  competitor.  Two
 thirds  of  fire  world’s  jute  trade  is
 held  by  Pakistan  and  India  together.
 As  such  it  will  be  profitable  for  both
 countries  if  some  sort  of  mutual  un-
 derstanding  can  be  arrived  at  in  re-
 gard  to  the  export  of  jute.
 98(Ai)  LSD—6.
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 Regarding  spices,  Japanese  type  of
 chillies,  white  pepper,  fibreless  ginger
 are  coming  in  great  demand.  Increas-
 ed  production  and  export  of  such
 articles  will  enable  India  to  reach
 back  her  earlier  high  position  in  the
 world  market  regarding  spices.

 Then,  this  Ministry  is  also  respon-
 sible  for  the  development  and  regula-
 tion  of  plantation  industries,  of  which
 Tea  is  one.  This  industry  occupies  a
 proud  positon,  and  I  need  2०  say
 much  in  this  respect  as  the  previous
 speaker,  Shrimati  Akkamma  Devi,  nas
 already  referred  to  it.  I  can  detail
 the  benefits  derived  by  the  country
 from  this  industry,  I  have  a  long  list,
 but  since  I  do  not  have  that  much  time
 I  do  not  wish  to  speak  about  it.  The
 tea  industry  plays  a  vital  role  in  build-
 ing  the  economy  of  our  country.  But
 the  saddest  part  of  the  matter  is  that
 it  has  not  been  fully  realised  by  ‘he
 Government.  There  was  no  mention
 of  this  industry  in  the  First  Plan.  In
 the  Second  Plan,  only  the  production
 targets  and  the  export  targets  were
 fixed  without  any  proper  measures  for
 a  development  programme.  In  _  the
 Third  Plan,  of  course,  there  was  some
 little  bit  done;  two  loan  schemes  have
 been  given  through  the  Tea  Board,
 one  for  renovating  the  age-old  tea
 machineries,  and  the  second  for  re-
 plantation  of  old  tea  areas  and  exten-
 sion  of  new  tea  areas.,  This  also  falls.
 far  too  short  of  the  requirements,  but
 it  has  done  a  little  benefit  to  the  indus-
 try.  In  the  Fourth  Plan  the  target  for
 produttion  has  been  fixed  at  1,000  mil-
 lion  pounds  and  for  export  at  830  mil-
 lion  pounds.  A  very  big  programme
 we  have  taken,  but  how  to  achieve  it
 is  the  question.  I  do  not  want  to  take
 much  time  on  dilating  it.  I  shall  read
 out  only  one  paragraph  from  the  Re-
 port  of  the  Tea  Finance  Committee
 It  says:

 “The  Consultative  Committee
 of  Plantation  Associations  has  ex-
 pressed  the  opinion  ‘that  ‘tthe
 reason  why  the  industry  has  found
 it  necessary  to  ask  Government  for
 assistance  is  because  it  cannot
 finance  expansion  and  increase  ex-
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 ports  from  its  own  resources  85  It
 did  in  the  past’.  Ina  study  re-
 cently  carried  out  by  it  in  connec-
 tion  with  a  Wage  Board  enquiry
 it  found  that  in  North  India,  a
 significant  number  of  companies
 nad  been  making  losses,  the  per-
 centage  of  such  companies  vary-
 ing  from  11:83  per  cent  in  Assam
 Velley  to  38.46  per  cent  in  Dar-
 jeeling.  Such  a  high  loss  ratio  is
 in  the  opinion.  of  the  Consultative
 Committee  ‘indicative  of  the  very
 difficult  financial  position  in  which
 the  industry  finds  itself  today’.

 So,  Sir,  in  this  context  the  Govern-
 ment  constituteq  this  high-powered
 committee  known  as  the  Tea  Finance
 Committee,  under  the  chairmanship  of
 one  of  the  seniormost  and  able  offi-
 cers  of  the  Finance  Ministry,  Shri  V.
 ‘VV.  Chari.  It  hag  gone  into  all  the
 aspects  and  submitted  its  report  which
 has  been  published  and  which,  I  think,
 has  been  made  available  to  all  Mem-
 bers  of  Parliament.

 This  industry  held  very  high  hopes
 that  probably  after  the  yecommenda-
 ‘ions  of  this  Tea  Finance  Committee,
 Government  would  be  accepting  those
 recommendation  in  toto  But  those
 hopes  have  been  belied  and  the  re-
 commendations  have  been  watered
 down.

 In  the  meantime  the  bank  rate  was
 raiseq  from  5  per  cert  to  6  per  cent.
 This  had  an  adverse  effect  on  the  tea
 industry.  Again,  the  Labour  Ministry
 is  also  not  sitting  idle;  it  is  not  going
 to  keep  silent;  it  is  ready  to  ‘take
 away  a  large  chunk  of  the  industry’s
 finances.  With  the  Wage  Board  on
 the  one  hand  and  the  Bonus  Commis-
 sion  On  the  other,  it  is  awaiting
 its  chance  to  fall  upon  the
 industry.  Already  two  interim
 increments  in  the  wages  have
 been  asked  to  be  given,  and  the  final
 report  of  the  Wage  Board  is  awaited.
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 In  the  meantime,  in  the  name  of
 bonus  another  wage  increase  is  cem-
 ing,  the  Bill  in  respect  -of  which  is  on
 the  anvil  of  the  Labour  Ministry  and.
 that  is  coming  up  very  soon  before  this
 House.

 Still  further,  there  is  the  third
 attack  on  the  industry,  and  this  time
 it  is  from  its  home  State  of  Assam!
 Assam’s  Finance  Minister  in  his  bud--
 get  speech  has  said:

 “I  feel  that  it  would  be  possible
 for  us  to  tide  over  our  preseni.
 difficulty....  by  putting  pressute
 on  Government  of  India  either  to
 secure  for  us  the  President’s
 assent  to  enable  us  to  re-impose
 Road  Carriage  Tax  or  to  subsii-
 tute  Road  Carriage  Tax  and  the
 West  Bengal  Entry  Tax  by  addi-
 ‘ional  Excise  duty,  the  proceeds
 from  which  should  be  distributed
 to  Assam  and  West  Bengal  on  the
 Dbasis  of  collection  from  the  res-
 pective  areas.”
 Well,  Sir,  when  this  is  done  and

 applied  to  practice  I  think  the  185
 nail  to  the  coffin  will  be  driven  in,
 and  the  funeral  procession  of  the  tea
 industry  will  mark  the  advent  of  the
 Fourth  Plan.  If  the  Government  want
 to  avert  this  crisis  and  want  to  allow
 the  industry  to  play  its  role  in  build-
 ing  the  economy  of  the  country,  I
 would  urge.

 An  Hon.  Member:
 of  despair?

 Shri  P.  ए.  Borooah:  We  are  always
 living  in  optimism,  If  the  Government
 do  not  want  a  crisisofthe  nature  to
 come  about  I  would  urge  that  the
 Government  should  accept  the  Tea
 Finance  Committees  recommendations,
 Because,  these  recommendations  are  a
 compromise.  The  Industry  wanted
 more.  But  the  Tea  Finance  Commit-
 tee,  being  headed  by  a  senior  officer  of
 the  Finance  Ministry,  wanted  that
 they  should  submit  such  a  report  so
 that  the  Government  could  accept  it.
 The  industry  accepted  this  advice  and
 as  a  result  of  compromise,  this  report
 has  come.  And  so  I  hope  that  the  ré-

 Is  is  a  counsel
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 commendations  of  the  Tea  Finance
 Committee  will  be  accepted  by  Gov-
 ernment  without  any  rejection.

 I  like  to  mention  a  few  of  the  re-
 commendations  which  in  the  present
 circumstances  are  a  must  for  the
 healthy  growth  of  the  tea  industry.

 The  first  is,  refund  of  excise  duty
 of  18  Paise  per  kilogram  in  respect  of
 all  teas  exported  should  be  given.
 Here  again  I  have  to  mention  that  in
 respect  of  all  the  other  commodities
 which  are  exported,  there  is  no  excise
 duty.  It  is  there  only  on  tea.  What
 sin  has  this  industry  committed  that
 it  alone  has  to  pay  the  excise  duty?
 Then  again,  the  recommendation  of
 the  Committee  is  not  for  refund  of  the
 full  duty  but  only  for  refund  of  4
 part  of  the  excise  duty,  and  that  also
 not  for  fattening  the  dividends  but  for
 utilisation  towards  cost  of  new  exten-
 sion  or  replaniation  of  old  tea  areas.
 I  do  not  see  any  reason  why  this
 should  not  be  given.

 The  second  is,  development  allow-
 ance  of  50  per  cent  on  cost  of  plant-
 ing  in  new  areas  and  40  per  cent  of
 such  cost  in  areas  replanted  should  be
 given.  Here  again  I  am  to  mention
 that  in  the  case  of  tea  areas  no  de-
 preciation  is  allowed.  So  al]  that  is
 wanteg  is  that  if  there  is  any  exten-
 sion  put  out,  it  should  not  pe  consi-
 dered  fully  as  capital  cost  at  least  50
 per  cent  should  be  accepted  as  reve-
 nue  cost.  This  will  give  incentive  to
 the  growers  to  go  for  new  exten-
 sion.  The  provision  of  new  extension
 of  24.000  acres  per  annum  demands
 this,  and  if  we  cannot  so  extend  the
 tea  areas,  production  of  this  1,900
 miliion  pounds  target  for  1970  =  will
 never  come.  For  the  Fiffh  Plan  we
 have  taken  a  target  of  1,200  million
 pounds,  and  if  we  do  not  take  proper
 action  at  this  time  we  will  have  to
 regret  later  on.  This  development
 allowance  should  therefore  be  given
 so  that  the  industry  can  expand.

 The  third  is,  in  the  tax  credit  certi-
 ficates  linked  to  increased  production,
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 the  average  of  1962,  1963  and  1964
 should  be  taken  as  base  year  in  place
 of  the  year  1964.  Because  in  1964
 some  of  the  areas  in  North  India  made
 good  production  while  in  the  South
 they  lost.  The  industry  therefore
 want  that  the  average  of  the  last  three
 years,  viz.,  1962,  1963  and  1964  should
 in  all  fairness  be  accepted.

 The  fourth  is,  for  the  purpose  of
 Development  rebate,  the  tea  industry
 should  be  deemed  to  be  covered  by
 the  Fifth  Schedule  of  the  Iacome-tax
 Act.

 Fifthly,  for  the  purpose  of  export
 rebate,  all  tea  companies  should  96
 allowed  a  similar  rebate  of  tax  on
 exports.  The  industry  is  net  asking
 for  anything  special.  It  only  want  to
 be  put  on  a  par  with  other  industries
 which  are  exporting.

 Lastly,  Bought  Leaf  factories  in  the
 Nilgiri  area  should  be  grouped  into  a
 separate  zone  and  charged  excise  duty
 applicable  10  Zone  1.  This  is  a  very
 small  demand  and  I  do  not  see  any
 reason  why  this  will  not  be  looked
 into.

 The  Minister  might  say  that  it  is  fer
 the  Finance  Ministry  to  grant  these
 concessions;  But  we  say  tnat  this  min-
 istry  js  entirely  responsible  for  the
 industry.  It  is  up  to  the  Commerce
 Minister  to  fight  with  the  Finance
 Ministry  or  Labour  Ministry  or  with
 the  State  Government.  If  he  cannot
 put  up  a  good  fight,  the  industry  will
 meet  with  the  same  fate  that  I  have
 apprehended.  I  hope  with  the  ener-
 getic  and  dynamic  leadership  cf  ithe
 Minister  in  the  person  of  Sari  Manu-
 bhai  Shah.  he  will  be  able  to  win  the
 support  of  the  Finance  Minister
 and  get  the  recommendations  accepted
 by  him.  I  do  not  say  anything  for
 the  present  about  the  Labour  Ministry.
 When  the  report  of  the  Bonus  Com-
 mission  comes,  I  will-try  to  say  some-
 thing  about  it  then.  In  the  end  let
 me  say  that  whatever  relief  is  given
 to  the  industry  today  will  come  back
 to  the  country  in  double  the  quantity
 by  way  of  foreign  exchange  tomorrow.

 With  these  words,  I  support  the
 demands.
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 Shri  Oza  (Surendranagar):  Sir,  I
 am  sorry  Shri  Ranga  is  not  here.  He
 wanted  to  project  his  political  obses-
 sions  in  the  field  of  international  trade.
 But  I  am  glad  the  ministry  is  not  suf-
 fering  from  similar  inhibitions.  I  for
 one  believe  that  short  of  open  hosti-
 lities,  we  should  not  have  any  allergy
 towards  any  nation,  whatsoever.
 Maybe  on  such  grounds  as  apartheid
 practiseqd  by  South  Africa,  we  many
 break  off  all  our  trade  relations  with
 that  country.  But  apart  from  such
 conditions,  I  do  not  think  we  should
 have  any  allergy  towards  any  country,
 because  conditined  as  we  are,  we  have
 got  to  step  up  the  earnings  of  our
 free  foreign  exchange.  Unless  we  do  it,
 I  am  afraid  we  will  never  get  out  of
 the  backwardness  from  which  our
 economy  is  suffering.  He  also  revert-
 ed  to  his  usual  tirade  against  import
 and  export  licences  and  the  setting  up
 of  an  impartial  institution.  But  to
 that  also,  I  am  afraid  I  cannot  subs-
 cribe,  because  we  have  been  seeing
 that  from  time  to  time  this  system  is
 working  well.  I  do  not  say  ‘there  are
 no  loopholes  or  malpractices  here  and
 there.  After  all,  human  frailties  will
 be  there.  But  by  and  large,  the  mal-
 practices  are  minimsed  and  the  whole
 system  is  getting  streamlined.  I  under-
 stand  the  ministry  has  also  set  up
 a  committee  to  go  into  all  the  details
 and  I  am  sure  we  will  benefit  by  its
 report.

 I  join  with  my  other  friends  in  cong-
 ratulating  the  minister  ang  his  team
 of  Officials  who  with  their  characteri-
 stic  dynamism,  have  brough  out  a
 wonderful  change  in  the  field  of  in-
 ternational  trade  during  8  short
 period.  Not  only  at  the  domestic  level,
 but  in  the  international  field  also,  we
 have  to  create  a  proper  climate.  Only
 by  this  two-pronged  drive,  we  can  ex-
 pect  to  step  up  our  export  earnings.

 By  adopting  several  means  and  by
 instilling  a  sort  of  confidence  amongst
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 our  manufacturers,  the  minister  and
 his  officials  have  been  able  to  see  that
 not  only  our  traditional  exports  like
 jute  are  looking  up,  but  the  exports
 are  also  getting  diversified  day  by
 day.  We  are  sending  out  more  arti-
 cles  than  we  used  to  send  sometime
 back.  It  is  a  good  sign  and  I  am
 sure.  with  the  increased  tempo  of  pro-
 duction,  both  in  agriculture  and  in
 manufactures,  in  days  to  come  our
 exports  will  further  look  up.

 We  are  having  a  very  ambitious
 fourth  plan  and  we  want  so  much
 foreign  exchange  for  implementing  it.
 The  maintenance  imports  visualised
 in  the  fourth  plan  are  of  the  order  of
 Rs,  5,100  to  Rs.  5,300  crores  and  for
 development  imports  also,  we  require
 Rs.  1,800  to  Rs.  2,500  crores.  So,
 unless  We  step  up  our  exports  from
 an  average  of  Rs.  760  crores  to
 Rs.  1020  crores,  that  is  an  average
 increase  of  Rs.  260  crores,  we  cannot
 expect  to  fulfil  the  plans  we  want  to
 undertake  to  remove  poverty  from
 this  country.  I  am  sure  with  the
 dynamic  and  able  leadership  of  the
 minister,  this  will  not  be  impossible.

 I  wag  talking  about  creating  a  cli-
 mate  in  the  world  market  also  for
 our  favourable  exports.  There  also,
 on  behalf  of  the  under-developed
 countries,  we  are  playing  a  very
 significant  role  in  the  GATT  confer-
 ences  and  other  conferences  held
 under  UN  auspices.  We  have  given
 a  new  shape  to  the  policies  which
 are  being  accepted  by  the  organisa-
 tion.  Recently  our  minister  had  been
 to  New  Zealand  and  before  that  to
 Geneva.  We  know  some  new  chap-
 ters  have  been  incorporated  because
 of  bis  efforts,  and  the  developed  na-
 tions  are  imcreasingly  accepting  the
 necessity  of  helping  the  under-deve-
 Joped  countries  to  push  up  their  ex-
 ports.

 aft  हुकम  चन्द  कछवाय  (देवास)  |

 उपाध्यक्ष  महोदय,  हाउस  में  कोर्ट  नहीं  है।
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 Mr.  Deputy-Speaker:  The  bell  is
 being  rung.  Now  there  is  quorum.
 He  may  continue.

 Shri  C.  K.  Bhattacharyya  (Rai-
 ganj):  Sir,  I  have  to  go  to  atteng  a
 meeting  of  the  Estimates  Committee
 at  3  o'clock.  In  case  quorum  is
 challenged,  my  presence  may  be
 counted  amongst  the  members  pre-
 cent,

 Mr.  Deputy-Speaker:
 done.

 Shri  Oza:  I  was  saying  that  there
 is  an  increasing  awareness  on  the
 part  of  developed  countries  for  help-
 ing  under-developed  countries  in
 building  up  their  economy.

 It  cannot  be

 We  know  that  during  the  last  UN
 Development  Decade,  the  progress  of
 the  under-developed  countries  was
 not  as  satisfactory  as  envisaged.  The
 economic  growth  was  on  an  average
 5  per  cent  but  it  could  not  be  main-
 tained.  It  was  also  expected  that  bet-
 ween  1950  and  1960,  the  share  of  the
 Jess  developed  countries  in  the
 international  trade  will  go  up.
 Instead  of  that,  from  30  per  cent  it
 has  fallen  to  20  per  cent.,  while  that
 of  developing  countries  has  risen,
 instead  of  going  down  or  only  just
 maintaining.  In  an  attempt  to  help
 the  under  qevelopeg  countries,  they
 shoulg  have  restricted  the  export  of
 manufactured  goods  to  the  under-
 developed  countries.  But  it  has  gone
 up  from  60  per  cent  to  66  per  cent.
 But,  recently,  I  think  they  have  ac-
 cepted  certain  policies  by  which  we
 expect  that  during  this  decade  ex-
 ports  from  under-developeg  countries
 will  look  up  and  we  will  be  able  to
 maintain  some  developmental  tempo
 in  this  country.  For  this  it  is  abso-
 lutely  necessary  that  instead  of  only
 selling  our  raw  materials  and  agricul-
 tural  products  to  foreign  countries,
 those  foreign  countries  should  be  in
 readiness  to  accept  some.  semi-proces-
 sed  or  semi-manufactured  goods  from
 us.  Because,  however  technologically
 developed  or  advanced  a  country
 may  be,  it  will  be  absolutely  neces-
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 sary  for  it  to  import  something,  some
 components,  some  parts,  manufactur-
 ed  or  semi-processed,  from  other
 developing  countries.  In  times  to
 come,  with  a  bit  of  co-vrdination
 with  various  countries  this  be  worked
 by  which  the  developing  countries, while  maintaining  their  own  Develop-
 ment,  will  be  in  a  position  to  help
 the-under-developeg  countries  to  push
 up  their  plans  in  order  to  remove  the
 backlog  from  which  they  are  at  pre- sent  suffering.

 थी  हुकम  चन्द  कछवाय  :  उपाध्यक्ष
 महोदय,  हाऊस  में  कोरम  नहीं  है।

 Mr,  Deputy-Speaker:  The  hon.
 Member  might  resume  his  seat.  The
 bell  is  being  rung...  Now  there  is
 quorum.  Hon.  Members  should  make
 it  a  point  to  continue  to  remain  in
 their  seats  instead  of  going  out  as
 soon  as  the  Member  begins  to  speak after  the  quorum  has  been  obtained.
 Now,  the  hon.  Member  might  conti-
 nue  his  speech.

 Shri  Oza:  My  hon.  friend,  Shri
 V.  B.  Gandhi,  while  participating  in
 the  debate,  referreq  to  restraining
 consumption.  I  entirely  agree  with
 him.  Of  course,  it  is  only  natural
 that  when  our  people  were  not  well--
 fed,  well-clothed,  their  requirements
 were  not  fulfilled,  there  is  every  rea-
 son  to  see  that  their  crying  needs,
 long-felt  desires,  are  fulfilled;  at  the
 same  time,  we  have  also  to  see  that
 we  earn  a  little  foreign  exchange  in
 order  to  import  the  necessary  plants
 and  equipments  to  develop  our  eco-
 nomy.  We  have  to  strike  a  very
 delicate  balance  between  the  two.  I
 am  sure  that  if  our  people  are  pro-
 perly  educated,  it  will  not  be  diffi-
 cult  for  us  to  ask  them  to  make  some
 sacrifices  by  restraining  current
 consumption.  In  this  matter,  I  am  of
 the  view  that  instead  of  restraining
 consumption  we  should  introduce
 rationing  in  some  articles  and  export
 them  as  much  as  possib’e.  Now  what
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 {Shri  Oza]
 is  happening  is,  we  build  up  an  ex-
 port  market  for  one  of  our  articles;
 next  year,  there  is  a  scarcity  for  that
 article,  there  is  hue  and  cry  in  the

 country  raised  by  certain  persuns,
 and  we  immediately  stop  the  expert
 of  that  commodity.  It  disturbs  the

 economy  of  the  importing  countries,
 gives  us  a  bag  name  in  foreign  mar-
 kets  and  when  other  countries  fill  the
 gap  left  by  us  it  is  very  difficult  to
 recapture  those  markets.  So,  we
 should  export  goods  in  a  consistent
 manner  and  we  should  go  and  ex-

 plain  to  the  people  that  they  have  got
 to  put  up  with  certain  difficulties  for
 a  temporary  phase  in  order  to  earn  a
 little  of  the  much-needed  foreign  ex-
 change.

 Coming  to  the  functions  of  the
 Forward  Markets  Commission,  I  find
 some  of  my  friends  have  an  allergy
 to  forward  markets.  In  the  type  of

 economy  which  we  have  accepted,  it
 is  absolutely  necessary  that  a  com-
 mission  or  institution  of  this  type
 should  be  in  existence,  both  in  the
 interests  of  the  manufacturers  and
 the  producers  so  that  there  wil!
 be  facility  of  hedging.  Here  I  find
 that,  not  becase  of  the  internal  re-

 quirements  of  the  market  but  because
 of  some  scare-morigering  in  the  press
 or  elsewhere,  the  Forward  Markets
 Commission  steps  in  and  disturbs  the
 economy.  I  am  glad  that  again  some
 markets  are  coming  up  and  they  are
 allowed  to  function.

 Talking  of  my  own  area,  I  would
 request  the  hon.  Minister  to  allow
 cotton  seed  forward  markets  to  func-
 tion.  At  present  there  is  a  ban  on

 forwarg  trading  in  cotton  seed.  This

 year  the  cotton  crop  is  very  good  and
 only  because  the  Forward  Markets

 Commission  has  put  a  baa  on  forward
 trading  on  cotton  seed,  at  present  no
 forward  trading  is  taking  place  on
 cotton  seed  and  it  is  harming  the  in-
 terests  of  both  cultivators  and  manu-
 facturers.  I  woulg  request  the  hon.
 Minister  to  look  into  it.
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 Then,  in  certain  areas  forward  trad-
 ing  in  kappas  is  allowed.  In  my  area,
 there  is  ample  scope  for  allowing
 forward  trading  in  cotton.  I  under-
 stand  that  the  present  thixking  in  the
 Ministry  is  that  only  the  East  India
 Cotton  Exchange  would  be  allowed  to
 open  its  branches  at  various  places
 and  no  independent  body  would  be
 allowed  to  function.  If  that  is  so,  I
 will  be  very  happy.  Wherever  there  is
 a  possibility,  wherever  a  good  amount
 of  transaction  is  taking  place,  the
 policy  should  be  to  liberally  allow
 forward  trading  so  that  both  the  pro-
 ducers  and  the  manufacturers  may
 have  the  advantage  of  proper  hedg-
 ing.  In  a  big  country  like  ours,  with
 its  fluctuating  conditions,  it  is  abso-
 lutely  necessary  that  these  facilities
 should  be  provided  at  various  places,
 wherever  it  is  convenient  and  wher-
 ever  the  trade  wants  it.

 eft  go  ह द  त्रिवेदी  (मंदसौर):  उपाध्यक्ष

 महोदय,  यह  मिनिस्ट्री  रोज  रोज  रंग  बदलती

 है।  यह  मिनिस्ट्री  क्या  काम  करती  है,  पिछले
 साल  क्या  करती  थी,  इस  साल  में  क्या  करती

 है,  यह  पता  नहीं  चलता  v  इस  वास्ते  ढूंढना
 पड़ता  है  कि  कौन  सा  इसका  नाम  है,  क्यां

 रूप  हैऔर  क्या  इस  का  काम  है
 अभी  अभी  पता  चला  कि  अब  यह  टैक्स-

 टाइल्स  को  भी  संभालती  है,  जूट  इंडस्ट्री  को

 भी  संभालती  है,  सेरीकल्वर  को  संभालती

 है  और  एक्सपोर्ट  इम्पोर्ट  कों  भी  संभालती
 है।  एसी  बहुत  सी  बातें  मालूम  पड़ी  ।

 मुझ  एक  पताओर  चला  कि  इन्होंने
 एक  बोर्ड  आक  ट्रेड  कायम  किया  हुआ  है  |

 अब  हम  छोटे  थे  तो
 इंगलैंड

 में  एक  बोर्ड  आंफ
 ट्रेड  था  ।  वह  एक  स्टेट्यूटरी  बाडी  होता  है,
 पा लियो मेंट  की  बाडी  होम  है।  बह  सारा  काम
 करनी  है  ।  यह  जो  हमारे  यहां  बोर्ड  आफ  ट्रेड
 बना  है,  मैं  देखने  लगा  कि  कौन  इसके  मेम्बर

 हैं  कि  किन  को  पार्लियामेंट  ने  चुना  और

 किन  किन  को  गवर्नमेंट  नें  नॉमिनेट  किया,  तो

 इसका  पता  नहीं  चला  |  क्या  है  यह  बोर्ड  आफ

 ट्रेड 7  पता  चला  कि  यह  एक  मशविरा  करेने
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 वाली  कमेटी  है  ।  क्या  मशविरा  करती  है
 यह  मालूम  नहीं  ।  कुछ  व्यापारी  लोग  कुरसियों
 पर  आकर  बैठ  जाते  होंगे,  साल  में  दो  बार
 बैठक  हो  जाती  है  और  चाय  पानी  के  बाद
 बिखर  जाते  होंगे  ।  वह  लोगों  को  क्या  सलाह
 देती  है  यह  पता  नहीं  चलता  |

 तो  मैं  यह  कहना  चाहता  हूं  कि  यह
 मिनिस्ट्री स्थिर  हो  कर  काम  करे  ।  एक

 कम्स  डिपार्टमेंट  हो  जो  कि  एक  ही  काम  में
 हमेशा  लगा  रहे  और  बार  बार  उसका  नाम
 या  उसका  काम  न  बदला  जाए  ।  लोगों  को
 मालूम  होना  चाहिए  कि  किस  काम  के  वास्ते
 कौन  सी  मिनिस्ट्री  में  जाना  चाहिए  ।  अभी
 तो  मुझ  जैसे  पार्लियामेंट  के  मेम्बरों  को  भी
 आलूम  नहीं  कौन  सी  मिनिस्ट्री  को  कौन
 से  काम  के  वास्ते  चिटें ठी  लिखी  जाए  ।  तो

 फिर  बाहर  के  आदमियों  को  तो  मालूम  ही
 #3  होगा  मैं  अभी  देख  रहा  था।  कुल  मिलाकर
 हमारे  हिन्दुस्तान  में  291  स्पिनिंग  ऐंड

 वीविंग  मिल्स  हैं।  उन  291  स्पिनिंग  और
 चिलिंग  मित्स  पर  यह  अब  शर्ते  लगाई  है
 क  दूसरी  मिलों  को  बढ़ाना  है,  लम्स  की  संख्या
 बढ़ाना  है,  स्पिडित्स  की  संख्या  बढ़ाना  है।  वह
 केसे  बढ़ाई  जाती  है  इसका  एक  यह  नमूना
 अरे  सामने  आया  है  जिसकी  कि  वजह  से  मैं
 आज  इस  विषय  पर  बोलने  के  लिए  खड़ा
 हुमायूं। |

 कुछ  अर्सा  हुआ,  मध्य  प्रदेश  गवर्नमेंट
 बहुत  दिनों  से  जोर  लगा  रही  थी  कि  एक
 स्पिनिंग  ऐंड  वीविंग  मिल  हमारे  यहां  डाल
 दी  जाय  ।  उसके  वास्ते  सेक्शन  हुआ  |  बम्बई
 को  तरफ  के  एक  सेठ  मदनलाल  गल  के
 नाम  इसकी  मंजूरी  दी  गई  ।  देवास  में  उनके
 क्वारा मिल  डालना  मंजूर  किया  ।  उनको

 मशीनरी  मंगाने  के  वास्ते  7  लाख  पोंड  कां
 सोरेन  एक्सचेंज  दिया  गया  ।

 15  hrs,
 औ  हुक्मे  चन्द  कछवाय: मेरे  क्षेत्र  की

 आत  है।

 ी  उ०  Ho  fads  :  मालूम नहीं  कैसे
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 गुलांट  खाई  कि  वह  सेठ  वहां  से  भाग  कर  यह
 मिल  नाडिया  ले  गये  और  मध्य  प्रदेश  मुंह
 ताकता  ही  रह  गया?जो  वाक्य  उन्होंने  इस  में
 लिखा  है  और  जिसे  मैंने  देखा  वह  वाक्य  मैं
 यहां  पर  पढ़  कर  सुनाये  देता  हूं

 —
 ‘Licences  of  enterpreneurs  who

 fail  to  instal  the  spindles  or  looms
 are  being  revoked  and  reaJlotted
 to  other  parties  quickly  with  a
 view  to  avoiding  blocking  of  in-
 dustrial  capacity.”

 जिस  आदमी  को  जहां  मिल  लगाने  के  वास्ते
 स्पीसीस  और  लम्स  लगाने  की  इजाजत
 दी  गई  जिस  शर्त  पर  यह  फौरेन  एक्सचेंज
 दिया  गया  था  उस  आदमी  ने  वहां  उसे  नहीं
 लगाया  तो  उस  आदमी  का  लाइसेंस  कैंसिल
 क्यों  नहीं  किया  गया  और  मध्य  प्रदेश  को  इस
 वात  से  महरूम  क्यों  रखा  गया  यह  मेरी  समझ
 में  नहीं  आया?  हम  अक्सर  सुना  करते  हैं  कि
 हमारे  आज  के  जो  कॉमर्स  और  इंडस्ट्री  के
 मिनिस्टर हैं  वह  जवान,  होशियार और
 अनुभवी  व्यक्ति  हैं  तो  ऐसा  काम  उनके  जमाने
 में  कैसे  हो  गया  कि  एक  आदमी  जिसको  कि
 मध्य  आदेश  में  मिल  लगानी  थी  वह  वहां  से

 और  सात  लाख  पोंड  का  जो  फौरेन  एक्सचेंज
 दिया  गया  था  उससे  उसने  अपने  घर  में
 नाडिया  में  जा  कर  वह  मिल  डाल  ली?
 उसका  लाइसेंस  रिवोक  क्यों  नहीं  किया  गय
 और  क्यों  किसी  दूसरे  आदमी  को  मध्य  प्रदेश
 के  वास्ते  लाइसेंस  नहीं  दिया  गया?  मेरा  कहना
 है  कि  ऐसी  एक  नहीं  बल्कि  अनेकों  शिकायतें
 हमारे  यहां  के  एक्सपोर्ट  प्रमोशन  के  बारे  में
 हों  हं  है।

 एक्सपोर्ट  प्रमोशन  के  तहत  कई  ऐसी
 शिकायतें  आती  हैं  जिनमें  माल  एक्सपोर्ट
 करने  के  वास्ते  वह  माल  इम्पोर्ट  करने  के  जस्ते
 हम  को  अधिकार  प्राप्त  होता  है।  उस  में

 मैंने  यहां  तक  सुना  है  कि  यह  व्लैकमार्कीटिंग
 का  जो  रुपया  हिन्दुस्तान  में  है-उसका  मुख्य
 कारण  यह  एक्सपोर्ट  अमोशन  स्कीम  है

 a

 उस  की  आड़  में  नकली  बिल  आफ  लैडिंग
 बनवा  कर  फाइनेंस  प्राप्त  कर  लिया  जाता  है।
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 [ar  उमा  त्रिवेदी]

 आया  था  ।  मैंने  उस  आदमी  को  फाइनेंस

 मिनिस्टर  के  पास  बयान  देने  के  वास्ते  भेज
 दिया  था  ।  जो  बातें  मेरी  समझ  में  आई  उनसे
 ऐसा  जान  पड़ता  था  कि  एक  लाख  का  माल
 भेज कर  एक  आदमी  ने  एक  करोड़  का
 फौरन  एक्सचेंज  पैदा  कर  लिया  ।  कैसे  किया
 होगा,  क्या  तरकीब  लगाई  होगी  यह  तो  इनके
 डिपार्टमेंट  के  आदमी  जानें  लेकिन  उस  व्यक्ति
 ने  मुझ  को  सम्पूर्ण  रूप  से  उसका  विवरण  दिया
 मैंने  कहा  कि  मैं  इस  उलझन  में  ज्यादा  नहीं  पड़
 सकता  हूं  और  मैंने  कहा  कि  वह  मिनिस्टर
 के  पास  चला  जाय  ।  उसने  कहा  कि  मुझे  दस
 परसेंट  अगर  इनाम  मिले  तो  मैं  पकड़वा

 सकता  हूं  वरना  नहीं  ।  अब  तो  ऐसे  आदमियों
 को  पकड़वाने  का  सरकार  ज्यादा  इनाम  देती
 है  -  अगर  इस  एक्सपोर्ट  प्रमोशन  कौंसिल  की
 व्यवस्था  में  इस  तरीके  का  गोलमाल  होता  है
 तो  हमको  खुद  सोचना  पड़ेगा  कि  क्या  और
 कोई  दूसरी  व्यवस्था  इस  सम्बन्ध  में  हम  को
 करनी  होगी  या  नहीं  ।

 एक  बड़ी  लम्बी  लिस्ट  हमारी  कारगुजारीयों
 की,  जो  जो  काम  इस  मिनिस्ट्री  में  होते  हैं;  उन्हें
 अपेंडिक्स  वन  में  दे  रखा  है  ।  कुछ  ऐसी  वस्तुएं
 हैं जिनका कि  ऐक्सपो्ट अपने  आप  हो  जाया
 करता  है।  23  परसेंट  चीजें  ऐसी  हैं  जिनका
 कि  एक्सपोर्ट  हमको  कुछ  ज्यादा  करना  पड़ता
 है  1

 इस  रिपोर्ट  को  पढ़ने  से  मुझे  यह  मालूम
 नीं  पड़ा  कि  शुगर  के  एक्सपोर्ट  के  बारे  में
 व्या  किया  आ  र्है  है?  कया  शुगर  का  एक्सपोर्ट
 हमारा  कामर्स  मिनिस्टरी  नहीं  करती  और
 अगर  करती  है  तो  पगों  करती  है  यह  भी  मेरी
 समझ  में  नहीं  आया  ?  प्रोटैक्टिव  ड्यूटी  की
 यह  जो  नीति  है  यह  किस  हद  तक  कामयाब
 होती  है  और  हुई  है  उसका  अध्ययन  हम  को

 करना  पड़ेगा  ।  हमारे  यहां  तो  शुगर  अपने
 आलमारियों  को  1  रुपये  25  पैसे  प्रति किलो

 APRIL  5,  1965  Commerce  7742.

 से  कम  बेच  नहीं  सकते  हैं  लेकन  बाहर  के
 आदमियों  को  हम  यह  जो  साढ़े  4  आने  किलो
 की  शुगर  खिलाना  चाहते ंद  यह  कहां  तक

 सही  और  न्यायोचित है  इसका  हम  ख्यात
 करना  पड़ेगा ?

 काम सं  यानी  व्यापार  विभाग  हमारे
 देश  का  एक  बहुत  बड़ा  अंग  बनता  चला
 जा  रहा  है।  पहले  सरकार  तो  व्यापार  करती
 नहीं  थी,  लोग  व्यापार  करते  थे  ।  सरकार  इधर
 उधर  की  जो  बातें  अपनी  होती  थी  वह  सहायता
 के  रुप  में  या  रुकावट  के  रूप  में  पैदा  करती
 थी  1  या  तो  पहिया  जो  चलता  था  उस  पर  ग्रीस
 लगाया  जाता  था  या  उन  पहियों  पर  ब्रेक
 लगाया  जाताथा।  आज  तो  गवर्नमेंट  कहती  है
 किपहिया  ही  हमारा  चलेगा,  ग्रीस भी  हम
 लगायें तो  अपने  पहिये  को  लगायेंगे और  ब्रेक
 लगाना  होगा  तो  आप  के  पहिये  को  लगायेंगे  ।

 यह  हमारे  कामर्स  का  आज  नमूना  हो  गया
 है  ।  जहां,  जहां  व्यापार  होता  है,  अगर  एक
 व्यक्ति  विशेष  का  कोई  व्यापार  है  और  वही
 व्यापार  वह  करते  हैं  तो  उस  को  लाइसेंस
 नहीं  मिलता  है  ।  वह  माल  भेज  नहीं  सकता  है,
 उस  के  रास्ते  में  हजार  तरीके  की  रुकावटें
 पैदा  होती  हैं  1  यह  फार्म  नहीं  भरा,  वह  फार्म
 नहीं  भरा  य  यह  लाइसेंस नहीं  लिया  और
 वह  लाइसेंस  नहीं  लिया  ।  हजार  बातें  होती
 हैं।  लेकिन  जब  गवर्नमेंट  को  भेजना  होता  है

 तो  चाहे  नुक्सान  हो,  घाटा  हो  जाय,  टोटा  पड़

 हैं।

 Shri  Manubhai  Shah:  I  do  not  want
 to  interrupt  the  hon.  Member.  But
 the  Member  speaks  most  of  the  things
 which  are  not  facts.  There  is  no  con-
 trol  on  the  export  of  any  commodity
 excepting  a  few  ones.  There  is  no
 question  of  any  form  not  being  filled
 up  by  the  Government  and  only  being
 filled  up  by  other  private  traders.
 Will  he  kindly  see  the  Report  and  833
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 which  commodity  he  is  referring  to
 where  the  export  licence  is  required?

 आओ  उ०  मू०  त्रिवेदी  :  जहां आप  के
 एक्सपोर्ट  प्रमोशन  का  सवाल  आता  है  वहां
 आप  किसी  भी  आदमी  को  एक्सपोर्ट  प्रमोशन
 के  आधार  पर  माल  भेजने  के  वास्ते  इजाजत

 आओ  मनु भाई  शाह:  सब  को  देते  हैं  ।

 शनी  उ०  पू०  त्रिवेदी  :  मैं  वही  कह  रहा
 हू:

 आओ  मनु भाई  पाही.  आप  कह  रहे  हैं
 कि  इजाज़त  नहीं  मिलती  ।  सरकार  को  मिल
 जाती  है  प्राइवेट  पार्टी  को  नहीं  मिलती  तो
 ऐसी  बात  नहीं  है  1

 आ  उ०  हद  त्रिवेदी :  ऐसे  ही  होता
 है.।  मैं  आप  के  पास  ऐसे  केस  भेज  दूगा  ।

 मैं  इस  बात  से  बहुत  ह  यु  हूंगा  जिस  दिन
 हम  यह  जान  जायेंगे  कि  एक्सपोर्ट  प्रमोशन
 किसी  तरह  का  भेदभाव  किये  बिना  आप  उस
 को  चलाने  देते  हैं  ।  यह  हमारी  नीति  होनी
 चाहिए ।

 आओ  राभ  सेवक  यादव  (बाराबंकी)  :

 इनकी  शिकायत  यह  है  कि  आप  के  क़ायदे,
 कानून  अमले  में  नहीं  आते  हैं  ।

 आरी  उ०  मू०  त्रिवेदी  :  क़ायदे  क़ानूनों
 पर  अमल  नहीं  होता  है।  अब  कानूनों  व  क़ायदों
 पर  अमल  नहीं  होता  है  ऐसा  वह  रिपोर्ट  में
 तो  लिखेंगे  नहीं  ।  हम  ने  उस  में  रुकावट  की
 थी  और  उस  रुकावट  के  कारण  यह  बात
 आई  ।  आप  अपने  खिलाफ़  रिपोर्टे  में  ती  क.
 लिखेंगे  ही  नहीं,  खाली  अच्छी,  अच्छी  बातें
 ही  आप  उसमें  लिखने  वाले  हैं  इसलिए  रिपोर्ट
 में  से  मैं  केसे  पढ़  कर  बतला  सकता  हूं  कि
 आप  के  खिलाफ़  इस  में  यह  लिखा  हुआ  है  ।

 ओ  मनुभाई  शाहे:  कोई  एक  चीज़  का
 नाम  तो  दीजिये  ।
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 शी  To  मू०  त्रिवेदी  :  माल  का  नाम

 आओ  बतलाऊँगा  ।  जिन्होंने  इस  बारे  में  रिपोर्ट
 की  है  वह  रिपोर्ट  मैं  आपके  पास  भेज  दूगा  LW

 भैं  एक  बात  और  कह  देना  चाहता  था  |

 मध्यप्रदेश  में  उद्योगों  में,  खास  कर  व्यापार
 की  तरफ़,  जहां  कि  हमें  यह  वूल  इंडस्ट्री  स्थापित
 करनी  है  उसके  वास्ते  मुझे  यह  कहा  गया  है
 कि  कई  दे  हमारे  यहां  यह  कोशिश  की  गई
 कि  इसको  प्रोत्साहन  देने  के  वास्ते  गवर्नमेंट  को
 केन्द्रीय  सरकार  को  कुछ  करना  चाहिए  be

 हमारे  यहां  मध्य  प्रदेश  में  वूल  काफ़ी  तादाद
 में  पैदा  होता  है,  लेकिन  ऊलन  इंडस्ट्री  को
 प्रोत्साहन  देने  के  सम्बन्ध  में  मध्य  प्रदेश  के
 प्रति  सौतेली  मां  का  सा  व्यवहार  चला  आ

 रहा  है  ।  ऐसा  व्यवहार,  चाहे  वह  टेक्सटाइल
 इंडस्ट्री  के  सम्बन्ध  में  हो  और  चाहे  वुमन
 इंडस्ट्री के  सम्बन्ध  में  हो,  हमें  रूचिकर

 नहीं  मालूम पड़ता  है  ।

 माननीय  मंत्री  जी  ने  कहा  है  कि  मैं
 उनको  ऐसा  दृष्टांत  दू  कि  जिस  में  सरकार
 ने  किसी  व्यापारी  के  साथ  माल  के  सम्बन्ध
 में  भेदभाव  किया  हुआ  है  ।  मेरे  पास  इतना
 समय  नहीं  है  कि  मैं  यहां  पर  उस  का  विश्लेषण
 कर  सकूं  t  लेकिन  मैं  उन  से  वादा  करता
 हूं  कि  जो  शिकायत  के  कागज़  मेरे  पास  आए
 हैं,  मैं  उन  को  उनके  पास  भेज  दूगा  ।  अगर
 वह  उनकी  तरफ़  ध्यान  दगे,  तो  यह  बड़ी  अच्छी
 बात  होगी  ।

 Mr.  Deputy-Speaker:  How  long  will
 the  hon.  Minister  take  for  his  reply?

 Shri  Manubhai  Shah:  About  45  to
 50  minutes.

 Mr,  Deputy-Speaker:  I  shall  call
 the  hon.  Minister  at  5.15  p.m.

 Shri  Heda:  I  congratulate  the  Minis-
 try  on  the  good  job  that  they  have
 done  during  the  last  year,  as  has  been
 mentioned  in  the  report  under  review.
 So  far  as  the  exports  and  imports  are
 concerned,  in  fact,  they  have  done  थ
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 very  good  job  indeed,  and  all  the
 officials,  the  trade  and  the  industry

 all  deserve  the  nation’s  gratitude  for
 having  earned  more  foreign  ex-

 change.  At  the  same  time,  I  must
 also  point  out  that  the  whole  nation
 js  aware  that  the  motive  force  behind
 this  work  ig  the  dynamism  of  the  hon.
 Minister  and  the  poised  grace  of  his
 Deputy,  and  these  are  reflected  in  the
 achievements.

 So  far  as  the  report  is  concerned,
 Shri  V.  B.  Gandhi  has  already  refer-
 red  to  it.  I  have  not  read  every  re-
 port,  but  I  do  read  scores  of  them,
 and  I  can  say  that  this  is  the  best
 report  so  far.  It  is  brief,  concise,  in-
 formative  and  well-written.  I  do  hope
 that  anybody  who  wants  to  study  any
 problems  that  concern  the  Commerce
 Ministry  will  find  these  reports  very
 useful.  In  the  future  also  they  will
 see  to  it  that  such  reports  are  written

 _and  if  possible  improved  upon  also.

 Having  said  this,  I  would  like  to
 highlight  certain  points  relating  to
 this  Ministry.  The  Ministry  has  creat-
 वे  one  after  another  certain  organi-
 _sations,  institutes  and  what
 not,  By  setting  up  these
 institutions,  the  Ministry  has
 erected  an  edifice  by  which  I  am  quite
 certain  that  in  times  to  come,  the
 achievement  of  the  targets  that  we
 have  fixed  in  the  Fourth  Plan  would

 ‘be  activised.  What  1  generally
 known  85  constructive  co-ordinatjon
 has  been  achieved  by  this  Ministry  in
 its  relations  with  the  various  other
 Ministries.

 However,  I  would  like  to  mention
 -only  the  five  highlights  of  the  work
 .done  by  this  Ministry.  The  first  is
 the  creation  of  a  proper  export  cli-
 mate  at  home;  this  activity  includes
 the  taking  of  dynamic  dependable
 realistic  measures  for  export  promo-
 tion,  strengthening  of  the  institu-
 tional  base  such  as  by  setting  up  new

 bodies  including  the  Indian  Institute
 _of  Foreign  Trade,  the  Indian  Council

 of  Trade  Fairs  and  Exhibition,  the
 -Wederation  of  Indian  export  orgeni~
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 sations,  the  Export  Inspecticn  Coun-
 cil,  etc.  The  second  is  the  evolving
 of  a  proper  trade  strategy  for  differ-
 ent  regions  of  the  world;  this  includes
 the  entire  gamut  of  commercial  rela-
 tions  and  trade  agreements  as  have
 been  reviewed  in  Chapter  4  of  the
 report.  The  third  is  action  at  the
 international  level,  especially  at  the
 UN  Conference  on  Trade  and  Deve-
 lopment,  the  GATT,  the  Kennedy
 Round,  etc.  The  fourth  is  the  streng-
 thening  of  the  base  of  industries
 which  directly  come  within  the  pur-
 view  of  the  Commerce  Ministry
 including  textiles,  jute,  cotton,  silk
 plantation  industries,  etc.  and  lastly
 come  the  public  sector  corporations  in
 the  Ministry  of  Commerce.

 I  join  my  hon.  friend  Shri  Range
 in  suggesting  that  the  status  of  this
 Ministry  and  the  Ministry  of  Indus-
 try  shoulg  be  such  that  they  should
 be  headed  by  full-fiedged  Cabinet
 Ministers.  I  have  raised  and  stress-
 ed  this  point  in  my  earlier  speeches
 also.  I  have  no  doubt  that  the  Prime
 Miniter  will  give  earnest  theught  to
 this  matter  and  see  that  these  two
 Ministries  are  put  in  charge  cf  full-
 fledged  Cabinet  Ministers,  and  when
 the  Ministers  are  doing  a  fine  job,
 they  should  be  elevated  to  the  Cabi-
 net  rank,  and  I  hope  that  the  status
 and  importance  of  the  Ministry  of
 Commerce  and  Industry  would  be  re-
 cognised.  Nowhere  in  &ny  partia-
 mentary  democracy,  whether  it  be
 UK  or  Canada  or  any  other  country,
 are  the  commerce  and  iadustry  port-
 folios  headed  by  a  lesser  person  than
 one  who  is  a  full-flledged  member  of
 the  Cabinet.

 My  hon.  friend  Shri  Ranga  ad
 referred  to  some  other  points  also.
 As  Shri  Oza  has  stated,  he  has  well
 studied  the  problem,  as  he  is  a  gta-
 duate  of  economics,  and  I  have  been
 aware  of  his  economic  views  for  the
 last  20  or  25  years;  however,  he  has
 developed  a  bias  now,  and,  therefore,
 it  was  not  very  difficult  for  me  to  see
 that  bias  when  he  was  speaking.  I
 am  one  with  him  when  he  says  that
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 it  was  the  late  President  Kennedy
 who  made  a  forceful  plea  that  it  was
 the  responsibility  of  the  developed
 countries  to  develop  the  developing
 countries,  ang  in  that  direction  he
 tarted  the  Kennedy  Round  and  so

 many  other  organisations,  and  as  a
 result  of  his  plea,  and  very  dynamic
 efforts,  a  chain  of  efforts  was  started.
 But  at  the  same  time,  let  us  not  for
 forget  that  it  was  the  USSR  Govern-
 ment  under  the  Khruschev  regime
 which  had  made  an  offer  to  the  United
 Nations  that  the  developed  countries

 should  set  apart  one  or  two  per  cent
 ‘of  their  national  income,  that  is,  total
 national  income,  and  that  percentage
 of  national  income  should  be  invest-
 ed  for  the  development  of  the  deve-
 loping  countries.  This  was  the  pro-
 posal  that  had  been  made  from  the
 USSR  side,  and,  therefore,  it  was  the
 result  of  efforts  from  both  the  blocs,
 the  Democratic  Bloc  as  well  २३  the
 ‘Communist  Bloc.  We  should  take
 note  of  that,  and  that  is  why  we  take
 advantage  from  both  of  them,  and  it
 is  very  good  that  we  get  collabora-
 tion  from  both  of  them.

 So  far  as  collaboration  is  concern-
 ed,  the  present  Minister  has  given  a
 new  momentum  to  this  collaboration.
 He  welcomed  a  team  of  collaborators
 from  the  USA,  and  he  has  given  them
 an  assurance,  which  is  well  deserved,
 namely  that  we  welcome  foreign  par-
 ticipation,  and  the  team  may  go
 round  the  country  and  choose  the
 sites  and  the  industries  and  also  their
 partners,  and  develop  our  country.
 So  far  as  it  goes,  it  is  good.  But  I
 would  only  like  to  sound  a  note  of
 caution  at  this  juncture.  When  we
 think  of  collaboration,  we  must  think
 first  and  foremost  that  unless  it”  15
 unavoidable,  the  dominating  partner
 should  be  an  Indian  ene  and  not  a
 foreign  one.  On  paper  it  is  so;  there
 ™May  be  some  exceptions,  but  gene-
 rally,  no  foreigner  is  allowed  to  hold
 more  than  49  per  cent  shares.  The
 present  climate  is,  and  certain  state-
 ment  issued  by  the  Finance  Minister
 give  an  indication,  that  we  might
 have  even  majority  participation  of
 foreigners,  but  the  general  trend  is
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 not  to  allow  them  to  have  more  than
 49  per  cent.  Even  if  they  are  allowed
 less,  and  they  hold  only  25  per  cent
 of  the  shares,  still  they  have  got  al-
 most  the  same  powers  as  one  holding
 49  per  cent  shares,  under  our  com-
 pany  law.  There  are  such  provisions.
 At  the  same  time  we  must  take  note
 of  one  thing  as  we  go  through  these
 collaborations.  Formerly,  the  Deve-
 lopment  Wing  was  doing  a  very
 good  job,  and  I  do  hope  that  they
 are  doing  that  good  job  even  now,
 but  as  the  policy  changes,  they  may
 be  a  little  reticent  and  a  little  lenient,
 and  therefore  I  am  sounding  this  note
 of  caution.

 I  had  a  number  of  occasions  to  mix
 with  foreign  collaborators.  [  have
 not  met  them  through  any  direct  deal,
 nor  am  I  involved  in  any  deal.  I  have
 had  chats  with  them  over  a  cup  of
 tea.  I  could  probe  into  their  mind.
 My  own  feeling  is  that  every  col-
 laborator  who  comes  to  India  thinks
 that  he  has  come  here  to  earn  not  less
 than  25—30  per  cent  on  the  irivestmrent
 he  makes.  In  fact,  in  the  USA  itself,
 any  new  investment  in  industry  fet-
 ches  15—20  per  cent  easily.  Even  our
 industrialists  are  able  to  €  that
 much.  With  the  money  market  so
 tight  and  with  different  hire  purchase
 systems  and  various  other  schemes,
 it  is  not  difficult  to  earn  20—30
 per  cent  on  one’s  hard  cash.  Sq  I
 only  want  to  let  this  note  of  caution
 go  on  record  that  it  is  the  job  of  the
 Development  Wing  and  also  of  the
 Commerce  Ministry  to  see  that  we  get
 collaboration  only  when  it  is  essen-
 tial.  Otherwise,  we  should  get  the
 machinery  and  participation  on  the
 basis  of  a  loan;  that  is  far  better  than
 actual  collaboration  itself.  This  is  a
 very  vital  angle  that  we  have  to  take
 cognisance  of,  because  of  the  new  cli-
 mate.

 Another  thing  that  has  happened  is
 that  even  the  giants  among  the  indus-
 tries  of  our  country  are  crippling
 even  before  the  pigmies  of  foreign
 countries.  I  would  not  mention  names of  the  big  houses  because  it  woulg  be
 derogatory  to  do  so.  But  I  have  not
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 [Shri  Heda]
 come  across  a  single  house  of  indus-
 try  in  India  which  is  able  ty  talk  85
 man  to  man,  as  an  equal  to  a  foreign
 collabortor.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  In  what  respect?

 Shri  Heda:  When  they  think  of  the
 terms  of  collaboration.  When  the
 collaboration  takes  place,  when  the
 actual  work  goes  on,  you  visit  the
 factories;  you  will  feel  where  and  by
 whom  the  domination  is.

 Therefore,  we  have  to  take  note  of
 this.  I  am  surprised  that  in  some
 matters,  e.g.,  advertising,  foreign  col-
 Jaboration  has  been  accepted.  In  ser-
 vices,  should  we  accept  foreign  col-
 laboration?  Where  is  the  need?  What
 does  that  collaboration  mean?  It  does
 not  mean  any  added  benefit.  I  have
 been  studying  certain  proposals.  I
 would  not  like  to  mention  them.  It
 does  mean  only  one  thing,  a  drain  of
 foreign  exchange,  of  as  much  as  Rs.  50
 lakhs  to  Rs.  1  crore,  out  of  India,
 money  earned  in  India  for  the  service
 done  in  India  and  in  certain  respects
 abroad;  it  would  be  going  from  our
 country  to  other  countries.  So  when
 we  welcome  collaboration,  we  must
 see  whether  such  a  thing  is  not  possi-
 ble  to  be  done  by  our  own  country.

 The  other  day  I  had  referred  to  a
 short  speech  made  by  Dr.  Bhabna:
 on  the  one  side,  we  are  doing  atomic
 research  and  we  are  showing  what
 an  advance  in  science  and  technology
 we  have  registered;  on  the  other,
 what  do  we  see;  even  in  the  manu-
 facture  of  small,  ordinary  type  of
 consumer  goods,  we  rely  for  the
 technical  know-how  on  foreigners.
 The  two  are  not  compatible  with  each

 ‘other.  Therefore,  we  have  to  see  that
 whatever  is  possible  for  our  engineers
 ‘and  industry  to  do  here  ourselves
 should  be  done  by  ourselves.

 One  point  referred  to  indirectly  by
 Prof,  Ranga,  and  also  impliedly  touch-
 eg  upon  by  Shri  Trivedi,  is  that  when
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 we  issue  licences,  we  follow  certain
 norms  and  certain  rules.  That  is  not
 enough.  I  would  very  much  urge
 upon  the  Minister  to  see  to  the  creden-
 tials  of  the  applicants.  What  happens
 today  is  that  the  applicant  has  no
 merit.  Either  he  should  have  the
 money  to  invest  or  he  should  have
 the  technical  know-how.  But  today
 anybody  who  has  got  an  approach,
 who  can  contact  and  get  things  done,
 who  can  _  see  to  it  that  files  move
 speedily  from  table  to  table,  gets  the
 licence,  Such  a  man  would  happily  be
 ready  to  play  into  the  hands  of  the
 foreign  collaborator  or  anybody  for
 that  matter,  Shri  Trivedi  referred  to
 it,  to  which  the  Minister  objected.

 When  we  allow  export,  we  allow
 certain  export  entitlement.  Sometimes
 it  is  70  per  cent.  But  without  any
 notice,  it  is  brought  down  to  66-2|3
 or  even  55  per  cent.  It  changes  from
 time  to  time.  When  a  merchant,  trader
 or  industrialist  is  thinking  of  export-
 ing  his  produce,  he  takes  the  entitle-
 ment  into  consideration.  He  considers
 the  advantage  accruing  from  it.  It  is
 common  knowledge  that  anything
 between  50  ang  75  per  cent  is  the
 profit  in  selling  the  foreign  exchange
 entitlement,  So  he  takes  this  profit
 into  account.  Thereby  he  suffers  a
 loss.  He  is  prepared  to  suffer  it  to
 make  both  ends  meet.  When  the
 entitlement  is  brought  down,  every-
 thing  changes.  Should  be  write  back
 to  the  foreign  party  with  whom  he
 had  concluded  the  contract  to  say
 that  since  the  Government  had
 changed  the  rules,  he  is  cancelling  tha
 orders?

 उ  would  urge  that  when  they  change
 the  rules,  they  should  give  sufficient
 notice.  They  shoulg  say  that  a  parti-
 cular  rule  would  apply  after  three
 months,  .or  at  least  after  one  month.
 It  should  not  apply  from  the  day  it
 signed.

 The  Ministry  is  doing  a  good  job
 and  1  hope  it  will  cotinue  it.  I
 support  the  Demands  for  Grants.
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 Shri  Hem  Raj  (Kangra):  I  am
 grateful  to  you  for  the  opportunity
 given  to  me  to  speak  on  these
 Demands.

 The  previous  speaker  has  paid  a
 glowing  tribute  to  the  Commerce
 Minister.  I  also  join  him  in  congratu-
 lating  him  on  his  briliant  performance;
 both  at  home  and  at  the  international
 stage,  his  performance  has  brought
 credit  to  our  country.  I  am  one  with
 Shri  Heda  in  saying  that  a  man  of  his
 brilliance,  understanding  and  grasp  of
 things  should  find  a  place  in  the
 Cabinet.  In  his  time,  within  the  last
 two  years,  the  exports  which  were
 much  below  the  mark  have  increased
 to  a  great  extent,  and  all  credit  goes
 te  him.

 1  must  now  come  to  the  problem  of
 my  area.  Members  who  have  preceded
 me,  whether  from  the  east  or
 from  the  south,  have  ventilated
 the  grievances  of  the  tea  indus-
 try.  So  far  as  the  north,  to  indus-
 I  belong,  is  concerned,  I  have  also
 my  own  problems,  I  am  grateful  to
 the  hon.  Minister  for  taking  keen
 interest  in  the  small  tea  growers,
 whether  of  the  north  or  the  south.
 There  may  be  different  voices  so  far
 as  north  ang  south  is  concerned  in
 respect  of  language,  but  so  far  as  the
 small  tea  growers  are  concerned,
 whether  it  is  the  Member  for  Nilgiris
 or  from  Mysore  or  for  Kangra,  they
 speak  with  the  same  voice.  But  we
 are  grateful  to  the  hon.  Minister  that
 during  his  time  we  have  been  able  to
 have  a  cooperative  factory  in  the  north
 as  also  a  cooperative  marketing
 society,  That  has  infused  a  new  life
 into  the  tea  growers  of  the  north.  But
 that  by  itself  has  not  solved  the  prob-
 Yem  of  the  north,  keeping  in  view  the
 small  tea  growers  of  the  north.  The
 Picture,  as  it  emerges,  is  that  in  all
 there  are  1159  estates  in  the  north,  in
 the  Kangra  district,  Out  of  these,  300
 are  below  3  acres,  500  are  above  3
 acres  and  below  5  acres;  the  rest  are
 above  5  acres.  Taking  acreage,  out  of
 2,500  acres,  6,000  are  under  gardens
 which  are  above  50  acres.  Seven
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 hundred  acres  comprise  of  gardens
 whose  acreage  is  below  50  but  above
 five;  1,800  acres  comprise  gardens
 whose  acreage  is  below  3  acres.  In  the
 northern  area,  nobody  has  taken  any
 advantage  of  the  development
 schemes  of  the  Tea  Board  excepting
 one  garden.  The  average  production
 of  this  area  is  285  lbs.  as  against  the
 average  for  the  whole  of  India  of  992.
 From  this  point  of  view,  the  northern
 area  of  Kangra  District  and  Himachal
 Pradesh  should  be  considered  un-
 developed,  and  therefore  the  criterion
 applied  should  be  not  only  of  small
 tea  growers,  but  of  the  area  being
 undeveloped.

 15.31  hrs.

 [Surr  SonavaANE  in  the  Chair]

 Recently,  a  survey  was  undertaken
 by  two  gentlemen,  the  Secretary  of
 the  Agricultural  Refinance  Commis-
 sion  and  the  Assistant  Chief  Officer  of
 the  Agricultural  Credit  Department  of
 the  Reserve  Bank.  They  say  in  their
 report:

 “Considering  generally  the
 marginal  character  of  all  the
 plantations  in  Kangra,  it  does  not
 appear  necessary  to  distinguish
 between  the  small  and  the  rela-
 tively  big  planter  for  the  purpose
 of  framing  any  special  or  subsi-
 dised  scheme  of  financial  assistance
 for  new  planting,  replanting  or
 for  processing  machinery  with  the
 exception  of  four  planters  in  the
 district  with  holding  300  acres  in
 each  case.”

 So,  out  of  these  1,159  planters,  there
 are  only  four  planters  who  can  be
 deemed  to  be  big  planters;  the  rest
 of  them  are  in  an  undeveloped  stage,
 and  therefore,  they  shoulg  be  treated
 on  the  same  basis.  Why  do  I  propose
 this  thing?  Because  you  have  granted
 the  fertiliser  subsidy  on  the  basis  of
 small  tea  growers;  it  is  only  confined
 to  those  gardens  which  have  50  acres
 and  below.  So,  gardens  which  have  50
 acres  and  above  will  be  deprived  of
 this  subsidy,  ang  consequently  this
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 {Shri  Hem  Raj]
 area  will  continue  to  remain  un-
 developed.  Therefore  my  request  to
 the  hon.  Minister  is  that  this  aspect of  the  problem  May  be  taken  into
 consideration.

 Secondly,  so  far  as  the  primary
 co-operative  societies  in  the  Punjab
 are  concerned,  they  can  only  issue
 loans  to  the  extent  of  Rs.  1,000  and
 not  more  than  thac.  The  tea  bushes
 in  Kangra  and  Himachal  Pradesh  are
 a  hundred  years  old.  You  have
 sponsored  a  scheme  undar  which  new
 seedlings  will  be  planted,  but  that
 will  take  a  long  time.  If  any  acreage
 kas  to  be  replanted  or  any  new
 plantations  are  to  be  made,  it  has  been
 calculated  that  it  will  cost  something
 like  Rs.  5,000  in  the  hills.  These  small
 tea  growers  cannot  ४०  that  if  they
 get  a  loan  of  only  Rs,  1,000  from  the
 co-operative  societies,  Therefore,  even
 this  team  which  has  been  there  to
 study  has  recommened  that  the  loan
 23  well  as  the  interest  should  be
 subsidised  by  Government,  and  if  they
 are  not  subsidised  by  Government,  the
 small  tea  growers  will  not  be  in  a
 position  to  have  new  plantations  or
 replantations  on  their  estates,

 Similarly,  some  of  the  marginal
 gardens  are  not  in  a  position  to  reno-
 vate  their  machinery.  Therefore,  they
 have  recommended  that  for  the  pur-
 pose  of  renovation  of  machinery  of
 setting  up  of  new  machinery  both  the
 loan  as  well  as  the  interest  should  be
 subsidised  by  Government.

 Hon.  Minister  may  ask  whether
 these  consideration  were  not  present
 before  the  Tea  Finance  Committee
 which  was  set  up  recently,  but  I
 might  point  out  tha,  this  team  which
 haq  gone  to  that  area  has  just  reported
 in  January,  1965.  Therefore,  I  would
 request  him  to  take  into  considera-
 ton  their  recommendations.

 It  is  high  time
 economic  survey  of  this  area  was
 undertaken  as  was  done  in  the  case
 of  Tripura  ang  Cachar.  The  Statistics of  1963  gives  the  number  of  small  tea

 that  a  techno-
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 growers  but  the  statistics  of  small  tea’
 growers  of  Kangra  and  Mandi  are:
 said  to  be  not  available.  Therefore,. it  is  in  the  interests  of  the  develop- ment  of  the  tea  industry  of  this  area:
 that  8  techno-economic  survey  be
 ordered.

 The  Report  for  1964  issued  by  the.
 Tea  Boards  shows.  that  steps  have:
 been  taken  to  help  the  small  tea
 growers,  whether  of  the  North  or  of
 ihe  South.  So  fay  as  green  tea  is  con-
 cerned,  The  market  for  this  at  present is  only  Afghanistan.  It  has  been
 remarked  in  the  ceport  that  markets for  this  green  tea  can  be  found  in  UAR
 and  adjoining  countries.  I  wouid
 request  the  hon,  Minister  to  take  early
 steps  for  finding  markets  for  this  tea
 grown  in  the  northern  area.  By  the
 setting  up  of  this  marketing  society, cur  people  have  been  getting  good
 prices,  and  I  am  thankful  to  the  Min-
 ister  for  that.

 The  study  team  that  was  shet  up  in
 1959  by  the  Central  Silk  Board  has
 stated  that  both  Himachal  Pradesh
 and  Punjab  have  gccd  climatic
 conditions  for  development  of  seri-
 culture,  but  very  little  attention  has
 been  paid  to  this  so  far.  So  far  as
 Himachal  Pradesh  is  concerned,  they
 simply  say  that  it  promises  ty  become
 a  good  area  for  rearing  univoltine
 laces.  So  far  as  Punjab  is  concerned,
 their  remarks  are  more  favourable, and  I  quote:

 “The  climatic  condtions  are
 similar  to  Jammu  Province  and
 very  favourable  for  rearing  of
 univoltine  silk  worms  and  pro-
 ducing  high  grade  silk.  Seri-
 culture  in  the  State  is  still  in  its
 infancy  and  given  the  encourage-
 ment  under  expert  guidance,  it
 can  develop  into  as  goog  an  area
 as  Jammu.”

 fherefore,  I  would  request  the  Min-
 ister  to  tke  lively  interest  in  the
 development  of  this  area  in  this
 respect,  ag  also  in  regard  to  tea.  This:
 will  boost  the  economy  of  these  hills:
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 which  are  the  border  areas.  These
 ureas,  whether  Kangra  or  Gurdaspur or  Simla  District,  are  very  favourale for  development  scriculture.  1  hope that  the  hon.  Minister  will  take  great interest  as  he  has  been  taking  before in  this  industry.

 Mr.  Chairman:  Mr.  Shinkre.  He  will
 have  8  minutes,

 Shri  Shinkre  (Marmagoa):  It  so
 happens  that  our  group  dig  not  parti- cipate  in  three  debates  earlier  and  the
 Deputy  Speaker  had  mentioned  that he  would  allow  us  extra  time,

 Mr.  Chairman:  At  best,  you  can  get ten  minutes.

 Shri  Shinkre:  Sir,  I  must  at  the
 very  outset  make  the  position  per- fectly  clear  regarding  the  future
 economic  structure  that  I  visualise
 for  this  country  although  some  of  the
 Temarks  that  I  might  eventually  be
 making  should  not  be  misunderstood or  should  not  appear  as  coming  from
 the  point  of  view  of  the  Forum  of
 Free  Enterprise,  like  my  hon.  friend Prof.  Ranga.  I  have  no  doubt  in  my mind  that  a  modern  State,  especially a  welfare  State  which  ours  professes
 to  be  has  every  right  to  Zo  and  enter
 every  path  of  economic  enterprise  and to  exploit  and  explore  all  the  avenues of  sources  of  income  and  wealth  of the  country.  I  would  even  go  farther
 than’  my  communist  friends  and  say that  I  would  not  mind  agreeing  to
 Government  taking  entirely  and
 exclusively  the  whole  trade  and
 industry  as  such  but  I  would  always insist  on  one  proviso  on  which  I  would never  budge  in:  provided  the  Gov-
 ernment  would  definitely  utilise  such
 power  of  economic  concentration  only for  the  welfare  of  the  community,  I would  never  question  such  a  right  to control  every  means  of  production and  sources  of  income.  But  I  am  sorry to  say  that  although  the  Parliament of  this  country  has  given  the  Govern-

 ment  ample  powers  to  equip  them-
 selves  with  more  than  the  necessary powers  to  control  the  economic  life of  the  country,  the  results  that  We  are

 CHAITRA  15,  1887  (SAKA)  Commerce  7756:
 seeing  today  are  not  very  encourag- ing.  Tr  can  only  say  that aftr  as  many  as  seventeen  years  of such  power  of  economic  concentration the  Government  _  have  only suceeded  in  building  and  creating  a new  class,  a  class  of  vested  intersts, a  class  of  economic  parasites  to

 which  I  would  refer  a  little  later  in
 my  speech.  In  the  meanwhile  I  will
 consider  the  report  circulated  by  the
 Commerce  Minister  to  the  Members of  the  House.  I  do  not  think  that
 my  hon.  friend  who  is  otherwise  very smart  and  brilliant—who  in  Ame--
 rican  slang  can  be  described  as  a
 smart  guy—deserves  any  compliments on  the  achievements  of  the  last  year. I  think  that  he  himself  has  indirectly admitted  that  his  last  year’s  perfor-
 ‘mance  is  not  very  good  because  in  a
 veiled  manner  he  has  assumed  and
 taken  for  comparison  the  export  of
 the  last  two  years  to  present  bofore-
 this  House  a  respectable  figure  like:
 Rs.  150  crores  being  the  increase  in
 exports  during  the  last  two  years  of
 1963-64  and  1964-65.  because  the  in-
 crease  that  was  experienced  only  in
 the  last  year  in  his  own  mind  was
 very  meagre  and  that  is  only  Rs.  52
 crores;  if  the  hon.  Minister  has  some
 other  idea  behind  these  figures  TI.
 would  wlecome  him.

 Shri  Daji  (Indore):  The  Finance:
 Minister  prevents  him  from  what  he
 wants  to  do.

 Mr.  Chairman:  How  can  Mr.  Daji say  that  he  is  being  prevented  by  the
 Finance  Minister?

 Shri  Shinkre:  But  even  if  I  could
 be  certain  that  from  the  last  year  to
 current  year  or  within  one  year  his
 Ministry  has  been  able  to  increase:
 exports  by  Rs.  52  crores,  without
 taking  into  consideration  just  now
 the  deficit  trade  balance,  it  is  que  to’
 some  other  circumstances  which  are
 noi  under  his  control.  I  am  not  sure-
 if  I  am  entirely  in  agreement  with
 him  until  and  unless  he  makes  clear™
 whether  the  difference  in  price  or  the
 increaseg  price  in  the  last  two  years
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 [Shri  Shinkre]
 shave  also  been  reflected  in  the  ex-
 port  figures  because  he  has  only
 given  figures  in  rupees  without  giv-
 ing  the  quantities.

 Shri  Manubhai  Shah:  In  the  table
 in  the  appendix,  all  quantities  are
 given,  of  every  commodity,  for  all

 the  three  years.

 Shri  Shinkre:  Does  the  hon.  Minis-
 ‘ter  mean  to  say  that  the  increase  in
 figures  in  value  as  indicated  in  his
 report  corresponds  to  actual  increases

 :and  not  to  the  difference  in  prices
 over  the  two  years  and  does  he  want
 to  say  that  during  the  last  years

 ‘when  the  people  of  this  country  had
 to  suffer  increase  in  prices,  such  an

 increase  in  prices  did  not  reflect  in
 our  exports?  Just  now  I  would  not
 ‘comment  upon  that  but  I  would  say
 that  even  so,  I  do  not  think  that  the
 ‘performance  is  really  very  brilliant
 sas  such  because....

 Mr.  Chairman:  Though  it  is  not
 -very  prilliant,  it  is  brilliant.

 Shri  Shinkre:  One  has  to  accept
 :and  give  unto  Caesar  his  due,  for  all

 the  efforts  that  he  has  put  in.  In
 the  name  of  exports,  please  do  not

 -continue  the  export  of  items  like
 -sugar  and  cement,  which  are  in  such
 scarcity  in  this  country,  especially
 sugar  which  over  the  years  has  be-

 -come  almost  a  luxury  article  for  the
 -common  man.  If  I  am_  ६०  believe

 the  words  of  my  hon.  friend  Mr.
 “Trivedi,  sugar  is  being  exported  at

 43  annas  a  Kg;  I  am  not  sure  whether
 it  is  so;  my  own  information  as  re-
 -porteg  to  this  House  some  months
 -earlier  is  that  it  is  being  exported

 at  a  rate  of  less  than  50  paise  per
 ‘Kg,  whereas  in  the  country  it  is  usu-
 -ally  not  available,  specially  lately,  and
 -when  it  is  available  it  is  never  avail-
 able  at  less  than  a  much  higher  price

 -such  as  Rs.  2  or  so.

 How  much  foreign  exchange  did  we
 earn  through  the  export  of  cement?
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 Shri  Manubhai  Shah:  Cement  is  in
 exchange  in  the  two  wings  of  Pakis-
 tan;  there  is  not  really  any  ‘sub-
 stantial]  export.

 Shri  Shinkre:  In  your  report
 there  is  some  mention  of  we  being
 in  a  position  to  earn  Rs.  2  lakhs  and
 odd  through  the  export  of  cement
 also.  When  these  commodities  are  in
 short  supply,  when  even  some  nation-
 building  projects  are  suffering  for
 want  of  cement,  hon.  Minister  will
 clarify  the  situation;  what  I  say  is
 this.  We  have  gone  all  out  to  beg
 ang  borrow  around  the  world;  when
 we  have  done  so,  let  us  beg  and
 borrow  a  few  crores  more  if  there  is
 somebody  generous  enough  to  give
 us  that  money;  let  us  not  starve  our
 people  for  want  of  this  asic  and
 essential  requirement  of  life.  The
 hon.  Minister  will  say  that  so  many
 other  countries  are  doing  so  and  they
 are  subsidising  these  exports.  I  do
 not  think  that  other  countries  which
 are  indulging  in  this  sort  of  subsidy
 and  exports  starving  their  people
 and  even  if  they  do,  it  is  not  argu-
 ment  that  our  Government  should
 starve  our  people.  For  once  let  us
 stop  this  non-sense  of  exports  of  such
 commodities  85  sugar,  cement  and
 other  things  which  are  in  short  sup-
 ply  here  and  which  are  the  essential
 requirements  of  our  people.  There-
 fore,  I  would  compliment  him  for
 having  been  able  to  reduce  the  ex-
 port  of  sugar  by  about  Rs.  5  crores
 according  to  his  own  report.

 There  is  another  aspect  that  I  dis-
 like.  So  many  hon.  Members  also
 have  referred  to  it—the  fall  in  the
 export  of  tea  to  the  tune  of  Rs.  7
 crores.  Tea  is  one  of  our  traditional
 exports.  Surely  there  are  other  com-
 petitors  coming  up  in  the  world,  But
 every  effort  should  be  made  by  the
 Ministry  to  see  that  this  traditional
 export  of  these  items  of  ours  are
 consistently  increased;  if  they  were
 going  to  meet  the  demands  of  foreign
 exchange  they  should  see  that  it  is
 not  affected  in  such  a  manner.
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 The  next  point  that  I  would  like
 ‘to  raise  is  with  regard  to  the  so-
 called  links  and  barters  that  the  hon.
 Minister  has  mentioned  in  his  report.
 A  feeling  is  growing  in  the  country
 that  two  important  corporations
 under  the  control  of  the  Ministry,
 the  State  Trading  Corporation  and
 the  Minerals  and  Metals  Trading
 Corporation,  are  indulging  in  some
 sort  of  over-invoicing  at  both  ends.
 That  means  they  insist  on  a  certain
 selling  price  for  the  commodities
 they  export  and,  as  a  result  of  this
 insistence,  the  overseas  seller,  in  his
 turn,  accepts  this  inflated  price  and
 overcharges  the  commodities  that  he
 would  be  exporting  to  this  country
 against  that  bartof  Otherwise,  I  do
 Not  understand  how  it  is  that  in  this
 country,  an  agricultural  tractor  comes
 to  something  like  Rs,  20,000,  when
 the  same  machine  ih  Goa,  prior  to
 its  liberation,  used  to  cost  not  more
 than  Rs.  12,000.

 Shri  Manubhai  Shah:
 ‘perhaps.

 Import  duty

 Shri  Shinkre:  Even  with  the  im-
 ort  duty,  the  difference  should  not
 Be  more  than  Rs.  2,000.  I  do  not
 say  that  I  entirely  share  this  feeling,
 but  somewhere  there  is  such  a  feel-
 ing  growing  that  these  corporations,
 in  order  to  show  that  they  are  mak-
 ing  profits  ang  exporting  the  com-
 MmModities  at  a  good  price,  overinvoice
 and  accept  also  the  overinvoicing
 from  the  other  end.  Who  suffers  as
 a  result  of  this?  It  is  the  poor  con-
 sumer  of  this  country.  I  expect  the
 ‘hon.  Minister  to  give  his  attention  to
 this  aspect  and  avoid  such  over-
 invoicing  in  future.

 ‘One  more  point  and  I  shall  have
 done.  That  is  regarding  my  con-
 #tituency.  With  your  permission  I
 ‘would  just  give  to  the  House  a  fine
 ‘example of  the  type  of  socialism  that
 this  Government  wants  to  import
 into  this  country,  Sometime  after  the
 liberation  of  Goa,  the  Corporation
 ealled  the  MMTC,  went  to  Goa  and
 established  themselves  as  one  more
 98  (Ai)  LSD—7.
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 exporter  of  iron  ore  and  ferrogenous
 ore,  the  only  two  kinds  of  ores  pre-
 sently  being  marketable  in  Goa.  This
 corporation  went  to  Goa  with  only
 ope  cheque-book  guaranteed  by  this
 Parliament  and  the  nation,  and  with
 nothing  else;  no  lifting  arrangements,
 1८0  transport  or  carting  arrangements
 As  a  result,  after  sometime,  this  cor-
 Poration  got  itself  in  a  position  of
 buying  only  from  the  established  ex-
 porters  on  f.ob,  basis,  ignoring  com-
 pletely  the  smaller  mineowners  who,
 even  during  the  former  Portuguese
 days,  useq  to  sell  a  few  thousands
 tons  of  ore  and  make  both  ends  meet.
 Today,  the  present  position  after
 about  three  years  of  liberation—the
 net  result—is  that  half  a  dozen
 millionaires  of  Goa  have  turned  into
 multi-millionaires,  and  so  many
 poor,  small  mineowners  are  almost
 down  the  grave  if  not  entirely  there
 in  that  process.

 Shri  Sham  Lal  Saraf:  Mr.  Chair-
 man,  Sir,  the  subject  before  us  is  on
 the  one  hand  very  delicate  and  on
 the  other  very  important  for  the
 entire  economy  of  the  country,  eco-
 nomy  in  the  sense  that  when  the
 country  is  in  the  stage  of  develop-
 ment  we  need  a  number  of  things  to
 vatch  up  with  the  progress  that  the
 udvanced  countries  have  made  in  the
 world.  Therefore,  a  number  of
 things  are  attached  to  this  export
 trade  about  which  we  have  to  under=-
 stand  and  follow  and  then  draw  our
 own  conclusions.  Certain  figures
 have  been  mentioned  in  the  House,
 some  correctly  and  some  not  cor-
 rectly,  ang  so,  I  would  submit  a  few
 figures  an@  show  how  our  foreign
 trade,  both  export  and  import,  has
 been  progressing  and  increasing.
 Certain  reasons  have  to  be  given
 with  regard  to  certain  aspects  and
 from  these  one  can  draw  one’s  OWB
 eoenclusions.  I  shall  humbly  place
 them  before  the  House.

 From  the  statistics,  I  find  that  our
 exports  in  1964  have  touched  an  all-
 time  high:  ‘they  stood  at  ‘Rs.  ‘836
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 [Shri  Sham  Lal  Saraf)
 erores,  which  is  an  increase  of  Rs.  52
 erores  over  the  exports  in  1963  and
 Rs.  98  crores  over  the  exports  in
 1962.  From  the  reports  I  find  that
 this  increase  has  been  achieved  in
 spite  of  the  fact  that  in  1963  we  got
 better  prices  owing  to  the  fact  that
 the  prices  were  then  at  a  higher  level
 ang  the  commodities  were,  therefore,
 sold  at  a  better  price.  For  the  last
 three  years,  it  is  seen  that  the  ex-
 ports  have  been  steadily  growing.

 Taking  the  import,  we  find  that  in
 1964,  the  imports  again  have  touched
 भा  all-time  record  of  Rs.  1,250  crores
 ws  against  Rs.  1,178  in  1963.  The
 balance  of  trade,  therefore,  has  been
 Jess  favourable  in  1964.  There  are
 eertain  reasons  that  are  discernible.
 In  1964,  there  was  an  increased  trade
 with  east  European  countries.  The
 trade  increased  by  Rs.  35  crores  during
 last  year,  out  of  which  Rs.  27  crores
 was  accounted  for  by  our  trade  with
 the  USSR  alone,  This  also  is  very
 much  heartening.  On  the  contrary,
 our  trade  with  western  Europe  dec-
 reased  by  Rs.  3  crores.  There  has  also
 been  a  decrease  in  our  trade  with
 Japan  and’  other  “south-east  Asian
 eountries  last  year.  This  is  a  point
 that  needs  to  be  understood.  I  am
 sure  that  the  hon,  Minister  will  say
 something  later  when  he  replies: to
 the  debate.  But  the  point  is  that  we
 had  our  traditional  items  of  trade
 mainly  with  west  European  countries
 as  well  as  with  some  south-east  Asian
 eountries,  but  even  with  respect  to
 those  countries,  where  there  has
 been  some  increase,  our  trade  has
 now  declined.

 Then,  our  imports  of  cereals  both
 under  the  PL  480  scheme  and  cash
 purchase  rose  in  1964  to  Rs.  213  crores;
 they  show  an  increase  of  Rs.  56  crores
 over  the  imports  made  in  1963.  This
 is  a  situatin  which  I  would  say  is  a
 little  alarming.  Maybe  there  are  cer-
 tain  reasons  which  the  Government
 will  explain.  But  the  Minister  of  Com-
 merce  has  to  be  cautious  and  critical
 and  the  situation  must  be  remedied.
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 Shri  Manubhai  Shah:  I  could  not
 follow  the  point.  What  was  alarming?

 Shri  Sham  Lal  Saraf:  Compared  to
 our  imports  of  cereals  in  1963,  our
 import  of  cereals  in  1964  amounted  to
 Rs.  213  crores,  which  meant  an  in-
 crease  of  Rs.  56  crores  over  what  we
 spent  in  1963.  That,  I  said,  is  alarm-
 ing.  Detaching  himself  from  the  Min-
 istry  of  Food  and  Agriculture,  I  hope
 that  the  Commerce  Minister  will  kind-
 ly  take  a  very  serious  note  of  it  and
 satisfy  the  House  as  to  how  he  per-
 mitted  this  or  agreed  to  this  sort  of
 callous  import  which  eats  into  the  very
 vitals  of  our  economy  in  this  country.

 Some  other  imports  such  as  cotton,
 steel  and  stainless  steel  account  for
 Rs.  15  crores  in  1964,  which  is  again
 an  increase  over  those  of  the  previous
 year.  The  imports  also  include  ma-
 chinery,  spare-parts,  components,  etc.,
 which  amount  to  Rs.  387  crores,  which
 is  Rs.  41  crores  higher  than  during
 last  year.  But  that  is  explainable,
 because  today,  when  the  country  is
 developed,  we  need  capital  goods
 and  machinery,  and  in  certain  cases
 maybe  we  will  have  to  be  a  little
 liberal  also.  I  know  my  little  experi-
 ence  that  small  spare-parts'  were  not
 permitted  to  be  imported  because  the
 foreign  exchange  was  not  made  avail-
 able  for  that  purpose.  From  one  point
 of  view,  we  may  keep  down  such  im-
 ports,  but  as  far  as  the  economy  is
 concerned,  it  would  be  quite  in  keep-
 ing  with  our  needs  when  we  are  per-
 mitting  that  sort  of  import.

 During  the  last  year,  there  is  an-
 other  item  of  import  and  that  is  the
 import  of  defence  stores  and  fertilisers,
 and  there  has  been  an  increase’  in
 these  items.  They  are  the  essential
 needs  of  the  day—defence  stores  and
 fertilisers—and  so  we  cannot  say
 anythng  against  it.  There  is  one  more
 gratifying  aspect  with  regard  to  the
 imports,  and  that  is  a  thing  about
 which  my  hon.  friend  Shri  Heda  has
 mentioned  just  now,  namely,  assis-
 tance  in  import  entitlements  was  only
 23  per  cent  and  77  per  cent  of  our
 imports  in  1964  was  without  any  assis-
 tance.  That  is  very  exhilarating.
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 Then,  as  far  as  our  exports  are
 eoncerned,  the  non-traditional  goods
 are  taking  precedence  over  our  tradi-
 tional  goods.  That  is  a  very  ‘happy
 sign.  I  am  very  much  thankful  to
 the  hon.  Minister  for  that,  and  I  am
 thankful  to  the  officials  and  others  who
 are  working  in  this  field.  There  is
 is  virgin  market  for  such  goods.  Then,
 with  regard  to  the  need  for  speeding
 up  the  production  of  engineering
 goods,  there  are  two  or  three  things
 which  I  want  to  place  before  the  hon.
 Minister,  and  to  which  I  would  also
 like  the  Finance  Minister  to  bestow  his
 attention.  For  the  preparation  of
 engineering  goods,  and  other  such
 goods,  as  is  known,  we  need  special
 steel  copper  alloys  and  so  on.  Art
 silk  yarn,  threads  and  raw  cotton  as
 also  pig  iron  are  all  important  raw
 materials.  But  it  is  not  understand-
 able,  and  we  cannot  understand,  how
 on  some  of  these  items  very  heavy
 import  duty  has  been  levied  in  this
 year’s  budget  proposals.  I  want  to
 know  how  on  earth  it  is  possible  for
 our  Commerce  Minister  to  get  goods
 manufactured  at  such  high  costs  and
 then  sell  them  in  competition  with
 ether  countries  from  whom  we  have
 to  import  the  raw  materials.  This
 needs  to  be  explained  because  I  per-
 sonally  feel  it  is  a  distressing  thing
 which  should  not  have  happened.

 16  hrs.

 About  the  raw  materials  needed  for
 eur  exports,  there  must  be  some
 steadiness  in  the  market  and  they
 should  be  available  at  reasonable
 prices,  My  friend,  Shri  Oza,  has  re-
 ferred  to  one  thing.  Suppose  we  are
 able  to  create  a  market  for  a  commo-
 dity  in  a  particular  year.  What  hap-
 pens  if  it  becomes  scarce  next  year  or
 if  the  prices  rise  and  the  raw  materials
 are  not  available?  We  have  to  be
 very  cautious  to  see  that  the  raw
 materials  are  available,  the  price
 levels  are  steady  and  the  manufactur-
 ing  capacity  also  should  increase  gra-
 dually,,  so  that  we  can  keep  up  the
 terrpo  of  exports.
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 Regarding  the  export  subsidies  re-
 cently  granted,  rebates  allowable  on
 export-oriented  industries,  they  will
 not  be  able  to  take  full  advantage
 of  the  concessions,  because  of  the
 time  lag  between  the  actual  grant  and
 the  reliefs  by  the  revenue  authorities
 and  in  the  meantime  exports  may
 suffer.  So,  have  to  see  that  the
 concessions  are  made  available  to  the
 exporters  at  as  early  a  date  as  possi-
 ble,

 You  have  fixed  a  target  of  Rs.  5100
 crores  for  the  fourth  plan.  It  is  cer-
 tainly  laudable.  We  do  not  know
 much  about  your  plans  about  that.  I
 hope  while  reglving  the  minister  will
 give  an  indication  as  to  how  he  _in-
 tends  to  bring  it  up  to  that  level,  The
 tempo  of  exports  will  certainly  rise
 if  production  remains  steady,  if  raw
 material  costs  remain  at  a  reasonable
 level,  ig  inflationary  trends  are  elimi-
 nated,  because  high  cost  goods  may
 not  be  acceptable  to  the  markets
 abroad,  and  if  there  is  quality  control
 and  pre-shipment  inspection  for  all
 our  exports.  About  quality  control
 and  pre-shipment  inspection,  I  con-
 gratulate  the  Minister  and  the
 entire  staff  of  the  Ministry,  because
 their  efforts  have  begun  to  give  good
 dividends.

 Fiscal  relief  given  to  the  manu-
 facturers  and  exporters  is  marginal
 Government  should  pay  attention  to
 it  and  see  if  it  can  give  a  little  more.
 I  have  a  feeling  that  because  of  the
 increase  in  bank  rate,  about  which  I
 have  spoken  during  the  budget  dis-
 cussion,  capital  will  be  ‘dearer  and
 exporters  and  businessmen  may  not
 be  able  to  get  enough  capital.  I  do
 not  know  what  the  feelings  of  the
 Minister  of  Commerce  are  about  this
 also.

 So  far  as  foreign  collaboration  is
 ‘concerned,  I  would  certainly  wel-
 come  it,  but  on  our  terms  and  not  on
 the-terms  of  the  foreign  collaborator.
 Our  Indian  entrepreneurs  have  begun
 to  go  to  foreign  lands—both  develop-
 ‘ed  and  under-developed.  I  do  not
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 know  personaliy  of  any  instance  increase.
 where  our  entrepreneurs  are  collabo-
 rating  in  developed  countries.  If
 that  be  so,  if  the  minister  can  give wome  instances,  that  will  be  very
 exhilarating.  Today  we  have  begun to  export  our  machinery  particularly
 to  Afro-Asian  countriesgwhich  are, I  would  not  say  under-developed
 countries,  but  In-Development  count-
 ries.  This  is  very  exhilarating. Certain  concessions  may  haye  to  be
 given  to  those  industries.  There  too,
 the  units  will  have  to  be  established
 in  as  little  a  time  as  possible,  If
 things  have  to  move  from  table  to
 table,  it  takes  a  lot  of  time  and
 energy.  That  should  be  looked  into.

 The  export  incentives  which  ‘have
 been  given  are  very  much  welcome.
 More  incentives  will  be  necessary  and
 nobody  should  grudge  them.

 We  have  started  trade  wings  in  our
 embassies  abroad.  I  personally  feel
 they  need  to  tbe  reorganised  and
 revitalised.  That  will  certainly
 enable:  us  to  get  more  benefits  from
 these  trade  wings,  wherever  they  are
 established.

 I  am  very  happy  the  production  in
 cotton  mill  cloth,  power  loom  and
 handloom  cloth  are  on  the  increase
 and  the  ministry  is  looking  after
 fhem.  I  do  not  agree  with  what  Mr.
 Trivedi  has  said  about  this.  We  find
 there  is  good  and  steady  progress.
 But  I  find  a  few  cloth  mills  and
 spinning  mills  have  been  closed  down
 in  areas  which  are  industrially  back-
 ward.  May  I  ask  the  Minister  to  see
 that  these  mills  are  reopened,  parti-
 cularly  for  the  reason  that  there  is
 little  industrialisation  in  these  areas?

 It  is  a  healthy  sign  that  the  minis-
 try  is  encouraging  establishment  of
 mills  in  the  co-operative  sector  also,
 The  figures  are  there  to  show  that
 the  exports  of  all  the  three
 items—cotton  cloth,  whether  it  is
 mill-made  or  handloom  and
 ready-made  garments—are  on  the

 That  is  very  exhilarating,
 By  regulating  the  price  of  cotton—in
 some  cases  floor  price  and  in  certain
 others  ceiling  price—you  have  cer-
 tainly  regulated  the  cotton  trade  and
 that  is  very  welcome.

 Coir  industry  is  an  export-oriented
 industry  and  we  earn  about  Rs.  12
 crores  of  foreign  exchange  through this.  Mechanisation  is  the  only
 answer.  Also,  standardisation  of
 fewer  varieties  will  help  keeping  up the  export  tempo.  We  must  give  our
 attention  towards  that.

 There  a  number  of  Boards  for  tea,
 coffee,  cardmom,  silk,  etc.  Simply
 setting  up  boards  is  not  enough.  r
 will  request  the  minister  to  see  that
 there  is  a  little  probe  into  these
 boards.  I  will  not  go  further.  It
 should  be  looked  into  whether  these
 boards  should  be  allowed  to  go  in
 their  own  stereotyped  ways  or  some
 new  dynamism  is  necessary,  That
 would  be  helpful.

 Jute  is  a  very  important  item,
 Stability  in  the  prices  of  raw  jute  and
 jute  goods  and  sustained  supply  are
 responsible  for  the  good  performance.
 But  in  this  sector,  we  should  have
 diversified  products  to  meet  the  keer
 competition  from  Pakistan  and  other
 countries.  Unless  there  is  diversified
 production,  we  will  not  be  able  to
 compete  with  them.

 In  rubber,  there  are  three  items—
 natural,  synthetic  and  reclaimed
 rubber.  Then  we  have  cardamom,
 iron  ore,  manganese  ore,  mica,
 tobacco,  etc.  All  these  are  going  om
 very  well.  But  certain  things  need
 to  be  done.

 Mr.  Chairman:  His  time  is  up.  He
 should  conclude  now.

 Shri  Sham  Lal  ‘Sarat:  One  more
 minute,  Sir,  STC  are  doing  a  wonder-
 ful  job.  But  about  cement,  it  has  to
 ‘be  looked  into.  As  Mr.  Shinkre  has
 pointed  out,  where  they  cannot
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 handle  the  jobs  themselves,  it  should
 be  done  through  proper  authorities.

 Regarding  commercial  publicity,
 there  is  one  important  point.  We  are
 asking  foreign  agencies  to  do  our
 commercial  publicity.  About  that,
 the  ministry  have  got  to  be  very
 cautious.  .In  our  own  country  our
 advertisers  have  become  highly
 specialised.

 Shri  Manubhai  Shah:  That  is  for
 .the  Information  and  Broadcasting
 Ministry  to  look  into.

 Mr.  Chairman:  He  should  conclude
 now.

 Shri  Sham  Lal  Saraf:  With  these
 words,  I  suppo:t  the  demands.

 ओ  यशपाल  सिडल.  सभापति  महोदय
 हमारे  माननीय  कामसं  मिनिस्टर  साहब

 नड़े  बुद्धिमान,  बड़े  चतुर  भोर  बड़े  जहांदीदा
 बाइस  हैं।  उनकी  काबलियत में  किसी
 को  शक  नहीं  है,  लेकिन  इस  कावलियत  से
 ग़रीब  आदमी  को  कुछ  फ़ायदा  नहीं  हुमा  है।
 जो  फ़ायदा  हुआ  है,  वह  बड़े  आदमियों  को
 हो  गया  है  7  1963  में  हमारा  निर्यात
 1178  करोड़  रपये  का  था,  जब  कि  1964
 में  वद  1250  करोड़  स्वयं  का  हो  गया  ।
 72  करोड़  रुपये  की  इस  वृद्धि  के  लिए  मैं
 उनको  मु जारक कद  देता  हूं,  कान्प्रैटलेट
 करता  हूं।  आपने  कटा  है  कि  चोथी  योजना
 में  यह  1200  करोड़  का  होगा  अगर  आप
 इसको  एवीव  करना  चाहते  हैं  तो  आपको
 खेतों  की  पैदावार  को  बढ़ाना  पड़ेगा,  कार-
 खानों  की  पैदावार  को  बढ़ाना  पढ़ेगा  ।

 आप  बहुत  चतुर  हैं,  बढत  बुद्धिमान  हैं,  इससे
 कोई  इन्कार  नहीं  करता  है।  ईश्वर  ने  आपको
 सब  गुण  दिये  हैं।  बुद्धिमान  बनाया  है,
 रूप यान  बनाया  है  f  सभी  गण  आप  को

 दिये  हैं।  लेकिन  बात  कुड  ऐसी  है  कि
 गर्बअदमकी  श्मशान  करने  में  आप
 अभी,  तक  काम शब नहीं  दो  स  हैं  a  देहात में
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 किसी  को  अगर  एक  गर्म  कोट  सिलवाना
 पडता  है  तो  उसकी  साल  भर  की  कमाई
 उसी  में  चली  जाती  है।  आपने गह  कहा
 है  कि  जो  एक्स मिल  आइस  है  रिटेल  में  उसकी
 प्राइस  18  परसेंट  से  ज्यादा  नहीं  बढ़  सकेगी  t
 लेकिन  मैं  कहता  हं  कि  आप  देहातों  में  जा
 कर  देखें  कि  द्र कान दार  कितना  चार्ज  करते
 हैं,  वहां  पर  दुगना,  तिगुना,  चौमना  चीजें
 किया  जाता  है  ।  18  परसेंट जो  आपने
 कहा  है,  इस  में  से  कितना  किसको  मिलेगा
 इसका पता  नहीं  है,  कितना  रिटेलर  को
 मिलेगा,  कितना  मजदूर  को  मिलेगा और
 कितना  फर्म  को  मिलेगा,  कितना  बीच  में
 जो  एजेंट  है,  उसको  मिलेगा,  इसके  बारे  में
 कुछ  पता  नहीं  है  ।  इसी  वास्ते  सारी  दिक्कत
 पैदा  होती  है।

 यह  बात  ठीक  है  कि  आपकी  नीयत
 साफ  है  ।  लेकिन  नीयत  साफ  होने  से  ही
 गरीब  आदमी  का  जो  मसला  है,  वह  दल
 नहीं  होता  है  ।
 The  way  to  hell  is  often  paved with  goog  intentions.

 अगर  यह  न  सोचा  जाये  कि  किस  तरह से
 गरीब  आदमी  को  फायदा  पहुंचेगा  तो  अमीर
 लोग  फायदा  उठते  रहेंगे  ।  मैं  आपकी
 काबलियत की  दाद  देता  हूं।  जितने  आप
 बुद्धिमान  हैं,  जितने आप  स्वान  हैं,  उसको
 दाद  देता  हूं  भोर  उसके  सामने  नतमस्तक
 होता  हूं  लेकिन  उससे  गरीब  आदमी  को
 फायदा नहीं  हुआ  है  ।

 सभी  खूबियां  हैं  इन  आंखों  में  तेरी
 मुरव्वत  जो  शे  है  वह  कम  देखता  हूं।

 करीब  आदमी  को  आपकी इस  बुद्धिमत्ता  ने,
 इस  चतुराई  ने  कोर्ट  फायदा  नहीं  दिया  है।
 आज  तक  हिन्दुस्तान इस  दात  को  नहीं  समझ
 सका  है  कि  क्या  कार  है  बुद्धिमान  कहे
 जाने  वाले

 Shri  Kapur  Singh  (Ludhiana):
 May  I  submit  that....
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 आ  यशपाल  सिंह  :  बहुत  थोड़ा  समय
 मेरे  पास  है,  बाद  में  आप  बोल  लेना  |

 Shri  Kapur  Singh:  Sir,  I  rise  on  a
 Point  of  order.

 ओ यशपाल  सिंह  :  थोड़ा  सा  जो  मुझे
 कहना  है,  कह  लेने  दीजिये  |

 ट्रेडिशनल  प्राइटम्ज  के  लिए  मुझ  खास
 तोर  से  अब  कुछ  कहना  है  ।  ये  आइटम्स  तो
 चलती  रहेंगी  1  लेकिन  हमको  नान-ट्रेडीशनल
 आइटम्स  के  लिए  खास  तौर  से  कोशिश
 करनी  पड़ेगी  ।  सरकारी  आंकड़े  बताते  हैं
 कि  हमारी चालीस  परतिशत  क्षमता  सोई
 पड़ी  है,  चालीस  परसेंट  हमारी  कैपेसिटी

 अभी  तक  डामेंट  पड़ी  है,  अभी  तक  हम  लोग
 उससे  फायदा  नहीं  उठा  सके  हैं  ।  इससे
 भूरा  पूरा  फायदा  उठाने  की  हमें  कोशिश
 करनी  पड़ेगी  ।

 आपका  महकमा  ऐसा है  कि  इसका
 उत्पादन  से  कोई  ताल्लुक  नहीं  है,  इसका

 ताल्लुक  बेचने  से  है  ।  मैं  कहना  चाहता  हूं
 कि  स्टेट  ट्रेडिग  कारपोरेशन  की  यह  न्यू
 होनी  चाहिये  कि  जहां  उसका  व्यापार  के
 साथ  ताल्लुक  हो  वहां  उत्पादन  के  साय  भी
 ताल्लुक  हो  ।  जो  लोग  रात  दिन  हड्डियां
 पेलते  हैं,  जो  लोग  पैदा  करते  हैं  उनकी

 दिक्कतों  को  तब  तक  नहीं  समझा  जा  सकता  है
 अब  तक  कि  उनके  साथ  वास्ता  न  रखा  जाये।
 ह: 1: ल  आते  उत्पादन  की  ड्यूटी  भी  उसकी
 होनी  चाहिये  ।

 भेरे  साथ  बड़ी  बेइंसाफी  होती है  ।
 मेरा  गेहूं  जज  फसल  आती  है  तो  18  रुपये

 मन  में  ले  लिया  जाता  है  और  जब  गेहूं  मेरे
 धर  से  निकल  जाता  है  तो  उसका  भाग

 चालीस  रपये  मन  हो  जाता  है।  उसमें  मझ
 कोई  रस्सा  नहीं  मिलता  है।  अगर  धोती  का
 एक  जोड़ा  जो  है,  उसकी  कीमत  आठ  साल
 बद  भी  बढ़ती  है,  तो  उसमें  उसका  हिस्सा
 रहता  है,  उसका  हिस्सा  उसको  दिया  जाता
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 है। इस  वास्ते  आपको  खास  तौर से  गरीब
 लोगों  का  इंतजाम  करना  पडेगा  ।  महात्मा
 गांधी  ने  कहा  था  कि  अमीर  के  लिये  और
 आइस  होनी  चाहिये  और  गरीब  के  लिए और  प्राइस  यहां  उलट  हिसाब  किताब
 है।  अगर  एक  पावर  लम  एक  जगह  से  हटा कर  दूसरी  जगह  कोई  ले  जाये  तो  उस  पर
 तीन  सौ  रुपये  लेवी  लगती  है  1  इस  तीन  सौ
 रुपये  के  क्या  मानी  हैं?  अगर  उसको  वह विरासत  में  मिली  है,  उत्तराधिकार  में  मिली
 है  तो  फिर  भी  उसको  तीन  सौ  रुपया देना
 पड़ता  है  ।  यह  तो  एस्टेट  ड्यूटी  हुई।
 इसके  नीचे  गरीब  आदमी  कुचला  जा
 रहा  है।  मैं  कहना  चाहता  हूं  कि  तीनों  के
 अलग  अलग  टार गेट्स  होने  चाहियें
 टेक्सटाइल  मिल्ज़  कितना  पैदा  करेंगी,
 हैंडलम  कितना  पैदा  करेंगे  और  पावरलूम्ज
 कितना  करेंगे,  इन  सब  के  लिए  अलग  अलग
 टारगेट्स  होने  चाहियें।  आज  इस  तरह  से
 अलग  अलग  टार गेट्स  नहीं  हैं।  आज  अगर
 मेरा  एक  छोटा  सा  पावर  लूम  चल  रहा  है
 डीजल  से  और  आज  उसके  लिए  कनैकशन
 मंजूर  हो  जाता  है  तो  मुझे  फिर  नये  तरीके
 से  कौन  सो  रुपये  और  पे  करने  पड़ेंगे  ।  यह
 दुबारा  जो  पे  करना  पड़ता  है  यह  क्यों  करने
 के  लिए  मुझे  मजबूर  किया  जाये?  मैं  एंजिन
 के  लिए  दस  हजार  रुपया  खर्च  करता  हूं
 और  जब  बिजली  का  कनैकशन  मंजूर  होता
 है  तो  क्यों  मुझ  से  फिर  तीन  सौ  पये  लिये
 आते  हैं  यह  गरीब  आदमी  के  ऊपर  बहुत
 _ब्मादर्त  है।  यह  ज्यादती  दूर  होनी  चाहिये।
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 गईं  कपडे  की  कीमतें  तो  ऊंची  जा  रही
 हैं  लेकिन  अब  तो  रेशम  की  कीमतें  उससे  भी
 ज्यादा  ऊंची  चली  गई  हैं  ।  इसके  लिए  भी
 आप  को  कोई  ठोस  कदम  उठाना  पड़ेगा  ।
 आज  ही  प्रेस  की  यह  रिपोर्ट  है  कि  बनारस  के
 अन्दर  पचास  हज़ार  आदमी  बेकार  हो  गये  हैं
 और  इसलिए  हो  गये  हैं  कि  उस  साइड  में  जो
 अह  उद्योग  है,  यह  खत्म  हो  गया  है  1  इसके
 लिए  मंत्री  महोदय  को  कोई  ठोस  कदम  उठाने
 पडेंगे।  इसके  साथ  साथ  जो  गरीब  किसान
 है  उसके ऊपर  जो  18  परसेंट से  बढ़  कर
 36  परसेंट  लग  जाता  है,  उसका  भी  लाज +

 करना  पड़ेगा  |

 गह  जो  कहा  जाता  है  कि  गरीब  आदमी
 के  लिए  कपडे  की  कीमतें  अलग  नहीं  की  जा
 सकती  हैं  तो  मैं  पूछना  चाहता  हूं  कि  महात्मा
 आंधी  =  ऐसा  क्यों  कहा  था?  सब  से  ज्यादा
 जरूरत  आज  इस  बात  की  है  कि  इस  आपकी
 पालिसी  में  आमूलचूल  परिवर्तन  किया  जाये
 उंजीनिर्यारंग गुड्स  थे  जो  कुछ  हम  कर  सकते
 हैं,  हम  ने  नहीं  किया  है।  जो  चालीस
 अतिशय  क्षमता  सोई  पड़ी  है,  उसका  इलाज
 किया  जाये  ।  मास  प्रोडक्शन  होना  चाहिये
 अलब  मानने  मशीनें  लगाई  जायें  |  टेक्सटाइल
 की  जो  मशीनें  हैं  वे  घिस  चुकी  हैं,  पुरानी  हो
 लुकी  हैं,  आउटडेटेड  हो  चुकी  हैं,  खराब  हो
 चुकी  हैं,  सेकंड  हैंड  हो  चुकी  हैं।  इनकी  जगह
 आप  को  प्रलद्ठा  माडल  मत  में  मंगानी  पड़ेंगी
 और  गानी  पड़ेंगी  ।  मास  प्रोडक्शन करता
 पढ़ेगा  |  अगर  आप  ने  ऐसा  किया  तभी
 आपकी  मिनिस्ट्री कामयाब  हो  सकेगी  n

 Shri  T.  Abdul  Wahid  (Vellore):
 Mr.  Chairman,  let  me  join  the  chorus
 of  encomiums  ‘paid  to  the  young  and
 energetic  Minister  of  Commerce  for
 the  excellent  export  performance
 that  the  trade  has  shown  during  the

 yyears  1963  and  1964,  an  increase  of
 Rs.  150  crores  as  compared  to  the
 Position  in  1962.  It  is  really  a  com-
 mendable  performance,  especially
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 when  compared  to  our  exports  during
 the  First  and  Second  Plans,  which
 were  of  the  order  of  Rs.  610  crores.
 Comparegq  to  that,  the  performance
 of  Rs.  835  crores  in  1964  1  really
 very  satisfactory.

 Of  course,  we  cannot  take  pride  08
 this  performance  of  ours  when  we
 compare  our  export  performance
 with  those  of  other  advanced  coun-
 tries.  All  the  same,  the  export  con-
 sciousness  and  the  resultant  exports
 that.  we  have  achieved  are  really
 something  of  which  we  can  _  have
 satisfaction.  Of  course,  we  have  our
 own  difficulties.  Our  import  needs
 are  considerable  and  even  if  we
 achieve  our  targeted  export,  I  do  not
 think  we  will  be  able  to  meet  the
 requirements  of  our  imports.  To
 achieve  even  the  targeted  export
 there  must  be  the  fullest  co-opera-
 tion  from  al]  the  Ministries  of  the
 Central  Government “as  well  as  of  the
 State  Governments.  Unfortunately,
 we  find  that  there  is  lack  of  co-ope-
 ration  from  the  States  as  well  as,
 perhaps,  from  some  Central  Minis-
 tries  also,  so  far  as  the  Ministry  of
 Commerce  is  concerned.

 I  think  the  increase  in  exports  is
 considerably  que  to  export  promo-
 tiona]  entitlements  which  the  hon.
 Minister  hag  been  kind  enough  to
 give  to  the  export  industries.  Prior
 to  export  promotion  entitlements,  ex-
 port  industries  were  suffering  con-
 siderably  for  want  of  raw  materials,
 machineries  and  spare-parts.  T?is
 export  entitlement  has  put  them  oan
 a  comfortable  position,  as  far  as  their
 requirements  of  raw  materials,
 machineries  and  spare  parts  are
 concerned.  There  आ  criticisms
 that  these  export  entitlements
 are  not  being  fully  utilized.  I
 think  this  is  not  a  well-founded  cri-
 ticism.  Most  of  the  entitlements
 which  the  export  industries  get  are
 being  utilizeq  for  the  import  of  raw
 materials,  machineries  ang  spare
 parts.  Maybe.  a  part  of  this  is  sold
 just  to  compensate  for  the  difference
 between  the  internal  price  and  tne
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 international  price  of  the  commodity
 3०  that  the  exported  commodity  can
 stand  international  competition.

 If  we  compare  our  position  with
 that  of  Pakistan  we  will  find  that  we
 @re  doing  nothing.  Pakistan  is  giv-
 ing  bonus  voucher,  I  think,  to  the
 extent  of  perhaps  30  or  35  per  cent
 of  their  export  performance  and  the
 exporter  is  free  to  import  the  raw
 material  required  for  his  industry,  or
 anything  he  likes.  He  can  sell  those
 vouchers  in  the  open  market  and
 make  a  profit  of  150  to  200  per  cent.
 That  is  how  they  do  it.  I  have  been
 talking  about  this  to  our  Minister
 and  to  the  officials  of  the  Govern-
 ment  of  India  for  the  last  three  or
 four  years  and  everytime  I  get  the
 reply  from  them  that  we  are  a  people
 with  high  morals  and  that  we  cannot
 Stoop  down  to  such  things  and  Pakis-
 tan  may  be  doing  so  many  things
 but  we  cannot  follow  them.  And  they
 prophesied  that  Pakstan’s  economy
 will  collapse  because  of  this.  But
 today  what  we  see  is  that  Pakistan’s
 economy  is  booming  and  that  our
 economy  is  not  so  good.  We  stand
 on  morals.  We  talk  of  morals.  That
 is  all.  We  are  not  at  all  practical
 people.
 Practica]  and  compete  us
 international  markets.

 in  the

 Mr.  Chairman:  Is  it  intended  that
 ‘morals  should  not  be  observed?

 Shri  T,  Abdul  Wahid:  They  should
 be  observed.  But  we  should  also  be
 Practical.  We  must  see  what  other
 mation:  are  doing.  When  other
 nations  are  competing  us  in  the
 international  market,  we  cannot  keep
 quiet,

 अभी  श्री  त्रिवेदी  ने  हमला  किया  कि
 एक पोर.  प्रमोशन  पन् टाइटल मेंट  में  बैक
 मोंट  किया  जा  रहा  है  और  लोग  लाखों  रुपये
 कमाते  हैं  ।  मैं  ताज् ज़र  करता  हं  कि  श्री
 त्रिवेदी  को  कहां  से  इस  किस्म  की  इन्फार्मेशन,
 मिली  है  ।  अगर  वे  इंडस्ट्रियलिस्ट्स  के
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 अकाउंट्स  को  देखें  तो  साबित  हो  जायेगा  कि
 जो  रा  मंटीरियत्स होते  हैं  उन  से  इंडस्ट्रीज
 के  काम  की  जो  अशिया  हैं  उन  को  इम्पोर्ट  करने
 मे  मदद  मिलती  है।  जहां  पर  भी  हिन्दुस्तान
 पाकिस्तान  का  या  हिन्दुस्तान  चीन  का
 मामला  आता  है,  श्री  त्रिवेदी  बड़ी  सख्ती  से
 आत  करते  हैं।  मैं  इस  को  जायज  भी  समझता

 हूं  और  उन  को  इस  का  हक  है।  मगर  जहां
 तक  हमारे  एक्सपोर्ट  का  सवाल  है,  उन  को
 यह  पता  नहीं  है  कि  चाइना  और  पाकिस्तान
 इंटरनेशनल  मांड  में  हमारा  कितना  मुकाबला
 कर  रहे  हैं  और  हमारी  इंडस्ट्रीज़ को  छीनते
 चले  जा  रहे  हैं।  उन  का  मुक  बला  करने  के
 लिये  क्या  हम  तैयार  हैं  1  क्या  हम  उस  किस्म
 के  काम  नहीं  कर  सकते  जो  वह  लोग  करते  हैं।
 अगर  हमारी  मुश्किलात  को  दूर  करने  के  लिये
 हमारे  एक्सपेंस  थोड़ा  सा  ऐडजरम्मेंट
 कर  लें  तो  हम  इंटरनैशनल मार्केट  मे  उन
 मुल्कों  का  मुकाबला  कर  सकेंगे  ny  श्री  त्रिवेदी
 जो  इतना  क्रि टि साइज़ कर  रहे  हैं,  क्या  यह
 चाहते  हैं  कि  हमारी  सस्तसादी  हालत  गिरती
 चली  जाये  और  हमारे  दुश्मनों की  बड़ती.
 चली  जाये  ओर  वह  हमारा  मुकाबला  कर  के
 चलें  ।  यह  कहां  की  अक्लमन्द  है,  यह  मेरी
 समझ  में  नहीं  आता  t

 Sir,  the  export  trade  is  a  very
 highly  competitive  trade.  In  inter-
 national  markets,  we  can  stand
 competition  only  when  our
 prices  are  most  competitive.
 In  order  to  bring  down  the
 cost  of  our  production,  and  to  make
 our  prices  mo:t  competitive,  we  must
 have  a  most  moderniseq  and  mecha-
 nised  industry  with  large-scale  pro-
 duction.  Tt  is  only  this  thing  that  has
 made  the  American  industry  so  big
 ang  the  American  export  trade  3०
 enormous.  To  gchieve  this  moderni-
 sation,  mechanisation  and  large-scale:
 Production,  the  export  industries  अन
 quire  large  finances.  They  Plough
 back  the  little  profits  which  they
 May  make  in  the  development  of  the
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 indus*ry.  But  at  the  end  of  the  year,
 when  the  tax  demand  comes,  they
 are  bewildered  and  they  do  not  know
 how  to  pay  the  taxes  and  they  have
 to  draw  back  the  money  from  the
 industry.  When  they  do  so,  the  in-
 dustry  collapses,  the  exports  come
 down  ang  their  turnover  is  qwindled.
 They  are  in  a  predicament.  Now,
 this  provision  of  tax  credit  is  a  step
 in  the  right  direction.  I  hope  the
 Finance  Minister  will  be  liberal  in
 granting  the  percentage  of  tax  cre-
 dits  to  the  various  export  industries.

 Then,  there  is  the  export  finance.
 The  rate  of  interest  for  export
 finance  is  highly  exorbitant.
 Products  cannot  stand  in  competition
 with  this  hign  rate  of  interest  sve-
 cially  after  the  recent  increase  in  the
 bank  rate.  In  all  the  other  advanced
 countries,  the  export  trade  and  the
 export  industries  have  got  special
 treatment  as  far  as  the  bank  rates
 are  concerned.  We  have  got  the
 Chablani  Report.  I  do  not  know  why
 the  Government  has  not  yet  given
 effect  to  this  Report.  I  hope  they
 will  give  effect  to  it  as  early  as  pos-
 sible.  There  is  the  question  of  the
 availability  of  finance  for  the  export
 trade.  It  is  a  big  hurdle.

 16-24  hrs,

 (Mr.  Deputy-Speaker  in  the  Chair].

 The  recent  directive  of  the  Reserve
 Bank  to  the  banking  institutions  of
 the  country  to  squeeze  finance  to  the
 trade  and  industry  has  playeq  con-
 siderable  have  and  as  far  as  even  the:
 export  industries  are  concerned,  the
 banks  are  not  discriminative  in  their
 judgment.  They  should  treat  the  ex-
 port  industries  on  a  different  level
 than  other  industries  of  the  country.
 I  admit  that  this  curb  has  been
 brought  about  to  curb  inflation  in  the
 country.  But  85  far  as  the  exports
 are  concerned  the  Finance  Minister
 in  every  speech  lays  stress  on  the
 development  of  our  exports.  But
 how  can  we  develop  exports  unless
 we  have  the  necessary  finance?  On
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 the  one  side,  you  ask  us  to  develop our  exports  and  on  the  other  you  put
 these  curbs.  You  ask  the  Reserve
 Bank  and  the  banking  institutions  in
 the  country  to  reduce  the  facilities  of
 finance.  How  can  we  develop
 our  exports  under  these
 conditions?  I  remember  in  one  of
 the  meetings  of  the  Export  Advisory: Committee—it  was  in  1954  or  55  and
 I  was  a  Member  then—the  p-esent
 Finance  Minister,  Shri  T.  T.  Krishna-
 machari,  was  very  critical  of  the
 then  existing  system  of  financing  by the  banks.  He  criticised  vehemently
 the  system  of  key  loans.  He  is  a  very enlightened  and  very  liberal-minded
 person.  Left  to  himself,  I  am  sure, he  will  adopt  very  liberal  policies  as
 far  as  the  export  trade  and  the  ex-
 Port  industries  of  the  country  are
 concerned.  I  hope  Mr.  T.  T.  Krishna-
 machari  will  issue  directives  to  the
 banks  in  this  regard.  Of  course,
 when  he  issued  the  directive  to
 squeeze  the  finances,  perhaps  he
 never  had  in  his  mind  the  «0०%
 trade  and  the  export  industries  of
 the  country.  In  the  absence  of  his
 clear  directives,  the  banks  apply  this
 Tule  even  with  regard  to  the  export
 trade  and  the  export  industries  also.
 I  request  that  the  Reserve  Bank  may
 be  requested  to  give  di-ections  to
 the  banking  institutions  of  the
 country  that  the  export  industries
 and  the  export  trade  should  not  be
 brought  under  this  curb  and  _  that
 they  should  be  treated  in  a  liberal
 way.  My  suggestion  is  that  as  far  as
 the  export  trade  and  the  export
 industries  are  concerned,  they
 should  be  given  advances  twice  the
 value  of  their  monthly  exports.  That
 will  facilitate  in  enhancing  our  ex-
 ports  considerably.

 Now,  Jet  me  come  to  the  central
 and  local  sales  tax  that  the  export
 industries  have  to  pay.  The  Report
 of  the  Committee  on  Sales  Tax  is
 before  the  Government.  Even  here  I
 find  that  like  the  Chablani  Report,
 the  Government  has  not  made  up  its
 mind  ‘in  regard  to  this.  I  do  not
 know  why.  This  2  per  cent  of  the.
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 Central  sales  tax  or  the  2  per  cent  of
 the  local  sales  tax  is  a  very  high
 burden  on  our  export  trade  and
 industry.  Then,  we  have  got  the

 -octroi  duty.  The  Bombay  Municipa-
 lity  has  put  1  per  cent  octroi  duty  on
 goods  which  pass  through  the  Bom-
 bay  State.  Many  commodities  which
 come  from  the  north  Indian  centres
 pass  in  transit  through  Bombay  and
 they  are  required  to  pay  1  per  cent
 -octroi  duty.  That  means  the  export
 trade  is  burdened  with  2  or  3  per
 cent,  and  maybe  still  more,  of  sales
 tax,  the  local  octroi  duty  etc,

 Coming  to  the  question  of  incentives,
 I  speak  for  the  hides  and  skins  trade.
 ‘The  Minister  was  kind  enough  to  give
 export  entitlement  for  the  tanned
 chides  and  skins.  That  relieved  the
 -difficulties  of  the  tanners  in  procuring
 raw  materials,  chemicals,  machinery
 and  all  that.  But  as  far  as  machinery

 is  concerned—I  do  not  find  fault  with
 ‘the  Export-Import  Department;  parti-
 -cularly  in  Madras  perhaps  it  is  under-
 staffed—we  find  that  we  do  not  get  the
 licences  for  machineries  in  time  when

 “we  apply  for  it  even  under  the  entitle-
 ment.  There  15  a  big  transformation
 taking  place  in  the  entire  tanning
 ‘industry  in  the  world,  I  have  been
 abroad  nearly  six  or  seven  times.  I
 remember,  everytime  I  tried  to  talk
 to  the  foreigners  about  finished  leather,
 they  were  allergic.  But  to  the  advan-
 ‘tage  of  the  developing  country,  this
 year,  a  very  curious  turn  has  taken
 place.  People  who  would  not  even
 touch  or  talk  about  finished  leather

 how  want  to  import  finished  leather.
 But  time  is  the  essence  of  the  whole
 thing,  and  we  have  to  take  advantage
 of  the  present  position.  I  speak  from
 my  personal  knowledge  when  I  say
 that  foreigners  who  come  every  day
 to  Madras  talk  highly  of  our  goods  but
 they  tell  us  how  Pakistan  is  improving
 its  tanning  industry.  Pakistan,  Tanga-
 ‘nyika,  East  African  and  West  African
 countries  are  competing  with  each
 other  to  capture  the  international
 market.  Here  ig  a  situation  where
 time  is  the  essence  of  the  whole
 ‘matter,  and  we  have  to  act  quickiy;
 ‘if  we  act  quickly,  we  can  capture  the

 .
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 market  for  finisheq  leather  in  the
 international  market.  But,  for  that
 Purpose,  We  want  machinery.  I  am
 sorry  to  point  out,  however,  that  there
 is  considerable  delay  in  regard  to  this
 matter,  I  do  not  know  why  such  delay
 is  made  by  the  import  control  autho-
 rities  in  granting  permission  for  the
 machinery.  ‘After  all,  we  do  not  want
 any  special  treatment;  we  want  to  have
 this  machineries  out  of  our  own  export
 entitlements  and  not  from  anything
 else.  We  want  this  machineries  quick.
 ly  so  that  we  can  speedily  transform
 the  industry  for  making  finished
 leather.

 In  this  connection,  1  would  like  to
 point  out  one  thing.  There  was  no
 entitlement  for  pickleq  goods.  I  am
 sure  the  hon,  Minister  knows  this
 fully  well.  I  have  been  fighting  for
 years  against  the  export  of  raw  skins.
 I  am  in  favour  of  the  export  of  tanned
 leather  inasmuch  finisheg  form  as  is
 Possible.  I  am  always  against  the
 export  of  raw  hides  and  skins.  But
 Government  have  entered  into  an
 agreement  with  Soviet  Russia.  The
 Russians  want  pickled  goatskins  to  be
 exported  to  Russia.  They  do  not  want
 semi-tanned  goatskins  from  Madras;
 they  do  not  want  finished  leather.
 They  want  pickled  goatsking  or  dry
 salteq  goatskins.  In  preference  to  dry
 salteq  goatskins,  we  want  to  sell  them
 pickled  goatskins.  Last  year,  we  sold
 for  over  Rs.  1  crore.  On  _  the  basis
 of  the  entitlement,  we  made  some
 calculations  of  our  cost.  The  require-
 ments  of  chemicals  for  making  pickled
 goatskins  are  the  same  as,  if  not  on
 higher  than  those  required  for  Madras
 tanned  leather.  The  point  is  that  there
 was  no  entitlement.  But  the  Export
 Promotion  Council  in  Madras  under
 the  mistaken  notion  that  there  was
 entitlement,  granted  it,  and  on  that
 basis  they  effected  these  exports,  and
 the  exporters  did  good  business.  But
 all  of  a  sudden,  the  entitlements  for
 pickled  goatskins  were  abolished.  I
 have  been  talking  to  the  Minister  in
 regard  to  this.  I  have  been  talking
 also  to  the  officers,  but  nothing  has
 been  done  so  far.  We  shall  be  thereby
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 Josing  about  Rs,  2  crores  worth  of
 ‘business  in  pickleq  goatskins.  If  that
 is  exported  only  as  raw  skins,  it  will
 fetch  only  about  two-thirds  of  the
 value  that  we  would  get  for  pickled
 goatskins.  So,  1  would  submit  that
 something  should  be  done  in  this
 Matter  so  that  we  shall  get  Rs.  2
 crores  of  export  business.  After  all  it
 is  only  a  small  entitlement.

 Shri  Warior:  I  have  moved  a  few
 cut  motions  to  the  Demands  for  Grants
 relating  to  this  Ministry.  Of  course,  I
 had  occasion  before  also  to  bring  these
 subjects  to  the  notice  of  the  hon.
 Minister,  But  I  shall  first  speak  on
 these  cut  motions  today  so  that  the
 matter  may  not  go  by  default,  and
 then  I  shal]  proceed  to  make  my
 general  observations,  and  in  case  they
 be  cut  short  for  want  of  time,  I  would
 not  worry  about  it.

 I  shall  first  speak  about  cut  motions
 Nos,  25  and  26  relating  to  the  coir
 industry.  The  position  is  very  bad.
 The  hon.  Minister  knows  it  himself.
 I  am  quite  sure  that  this  Ministry  is
 in  much  safer  hands  than  any  other
 Ministry,  and  I  congratulate  the  hon.
 Minister  for  this  because  the  answer
 to  every  problem  is  on  his  fingers’  tips,
 sO  Much  so  that  we  are  confident  that
 he  will  tackle  the  problem  when  time,
 opportunity  ang  other  resources  are
 available  at  his  disposal,

 This  problem  is  from  a  State  which
 igs  a  problem  State,  so  to  say,  and  the
 main  problem,  as  everybody  knows,  is
 Tore  economic  than  political.  Of
 course,  the  economic  problems  will
 have  their  repercussions  and  reactions
 on  the  political  scene  also.  If  we  are
 to  tackle  the  economic  problems,  the
 first  problem  to  be  dealt  with  is  the
 problem  of  the  coir  industry.

 About  ten  lakhs  of  people  are  sub-
 sisting  on  this  industry.  And  _  the
 whole  pattern  is  a  worn-out  and  old
 pattern.  Now,  because  of  the  export
 promotion  and  the  dynamic  policies
 ‘pursueq  by  the  Ministry  to  boost  up
 our  exports,  certain  advantages  are
 there,  but  the  industry  is  handicapped
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 in  the  matter  of  processing  for  the
 markets  abroad.  Yarn  which  is  the
 first  raw  materia!  in  the  process  is
 being  exported  more  and  more.  Of
 course,  I  do  not  blame  the  hon.  Minis-
 ter  for  that,  I  do  agree  that  we
 shoulq  keep  abreast  of  modernisation
 in  each  and  every  such  processing  in-
 dustry.  That  we  have  not  done.  I
 do  not  blame  this  particular  Ministry
 for  that.  But  the  whole  process  has
 come  to  a  stop  like  that.  Whatever
 process  is  there,  is  declining  and  ruw
 maierials  still  continue  to  be  exported
 more  and  more,  This  will  not  help
 the  industry  in  the  long  run.  This
 will  not  help  expori  also  in  the  long
 run.  This  competition  must  be  stop-
 ped,  because  yarn  is  taken  from  here
 ang  made  into  mats  and  mattings  te
 the  edtriment  of  our  production  of  the
 mats  and  mattings  industry.

 Then  again,  there  is  no  such  thing
 as  scientific  research  in  this  vital  in-
 dustry  in  Kerala)  Hence  always
 when  the  question  of  productivity
 comes  the  entire  blame  is:placed  on  the
 shoulders  of  the  workers.  Actually,
 it  is  because  of  the  crude  nature  of
 retting  the  husk,  making  the  yarn  fibre

 ‘ang  the  yarn  into  mats  and  mattings.
 Everything  is  cotinuing  in  the  old
 archaic  fashion.  Hence  I  would  sug-
 gest  to  the  Ministry  to  see  that  scien-
 tific  methods  are  employed  in  this
 industry  so  that  it  will  be  ‘modernised
 as  soon  as  possible.  Then  we  will
 have  a  sure  ‘market  outside  without
 much  competition  which  we  are  fac-
 ing  abroad  at  present.

 The  second  thing  is  the  competition
 of  ‘synthetic  and  other  rubber.  Our
 production  of  natural  rubber  is  grow-
 ing.  Government,  of  course,  give  some
 encouragement  Government  them-
 selves  give  land.  This  is  one  of  the
 major  items  of  production  from  my
 State.  If  the  Government  do  not
 come  forward  with  a  price  policy
 which  will,  be  economic  to  the  grow-
 ers,  I  do  not  think  in  the  face  of  com-
 petition  from  synthetic  rubber  as  weil
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 as  rubber  from  outside,  it  will  be
 worthwhile  for  the  people  engaged  in

 *
 this  cultivation  to  go  ahead  with  this
 Programme.  We  have  the  experience
 of  is'and  cvtion  cultivation  before  पर
 The  same  thing  will  occur.  First,
 there  was  such  a  filip  for  that  cul.i-
 vation.  Encouragement  was  given, lands  were  allotted.  But  nowadays
 nothing  is  hearg  of  island  cotton  be-
 cause  it  was  killeq  by  competition  by
 the  cot:on  auctions.  That  should  not
 be  repeated  here.  That  experience
 must  be  uti  ised  and  we  must  do  some-
 thing  about  rubber  prices.

 The  third  thing  is  about  the  reten-
 tion  of  the  commodity  committees.  Of
 course,  I  know  that  there  i;  some  sort
 of  confusion  between  this  Ministry and  the  Agriculture  Ministry  concern-
 ing  the  statutory  commodi  ies.  The
 work  of  these  committees  is  not  very
 encouraging  in  that.  But  still,  -ome-
 thing  is  better  than  no  hing.  Hence,  I
 wil  suppo:t  the  retention  of  these
 commodities,  especially  those  com-
 modities  concerning  coffee,  tea,  spices,
 cocoanut,  a*ecanu:,  because  when  you look  into  the  indice-  provided  by  the
 Ministry,  you  wil!  find  that  traditional
 items  like  spices  are  not  going  up  or
 have  no  time  to  analyse  that.  I  have
 have  no  time  to  analy-e  that.  I  have
 lookeg  into  everything.

 You  wil  remember  the  history  of
 this  country  especially  the  connection
 between  these  spices  ang  the  whole
 range  of  our  historic  development.  It
 was  the  spices  which  first  attracted
 foreigner;  to  our  country.  Historical
 records  testify  to  that.  From  3000
 years  ago,  foreigners  had  been  at  ract-
 éd  to  India,  especially  Kerala—I  am
 very  proud  of  that,  a'though  Jater
 history  does  not  show  that  that  was
 very  much  of  an  advantage  to  us.  If
 you  fook  through  the  travel  accoun‘s
 Of  people  in  those  days,  the  whole  of
 Europe  and  Asia  was  a‘tracteq  by  the
 spices  of  India.  Even  Kalidasy  has
 mentioned  it  in  Raghuvamsa:  there
 spices  are  given  firs'-rate  importance.
 Therefore,  spices  formed  the  basis  of
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 our  international  commercial  inter-
 course.  Now  these  spices  are  left  as
 orphans.  Government  must  pay  more
 attention  to  these,  especial!y  pepper, cardamom  and  such  things.  I  know
 that  there  is  competition  from  o  her
 markets.  like  Indonesia,  but  we  had
 some  market  for  these  spices  in  the
 neighbouring  countries  and  in  Europe. We  must  try  ‘o  get  back  those  market
 to  our  growers.

 I  need  not  mention  mucii  xhout  the
 ivory  handicrafts  because  I  had  ०८-
 casion  to  speak  about  that  in  the  con-
 sultative  committee.  I  hope  the
 Minister  will  look  into  it  more
 thoroughly,  because  it  ig  not  so  much
 what  we  gain‘as  foreign  exchange.
 It  is  a  very  good  ang  a.tractive  in«
 dustry.

 Shri  Sham  Lal  Saraf:  With  employ-
 ment  potential.

 Shri  Warior:  This  industry  js  also
 attracting  the  atention  of  foreign
 tourists  to  a  great  extent,  333  that
 gives  us  a  chance  to  see  how  much
 our  handicrafts  can  be  developed.
 Though  the  5.36  say  that  they  will
 do  whatever  they  can,  the  Central
 Govenment  has  a  duty,  because  most
 of  the  raw  material  for  this  industry
 is  imported,  and  Government  hag  con-
 tro’  over  tha’.  If  the  distribution  is
 also  contro‘led  like  wise,  I  think  this
 industry  can  he  kept  alive.

 I  was  amazed  to  find  fish  and  fish
 products  jn  our  imports,  and  I  believe
 80Me  foreign  exchange  is  spent  on  it.

 Shri  Manubhai  Shah:  That  is  from
 East  Pakistan.

 Shri  Warior:  I  do  not  know  the  exact
 position  of  Chittagong,  but  I  know  at
 least  this  much  that  if  our  fishing  in-
 dustry  is  given  more  atten‘ion  by  the
 Government—I  do  noi  know  whether
 it  is  the  Foog  Ministy  or  the  Com-
 merce  Ministry  which  deals  with  it—
 we  can  increase  our  exports  consider-
 ably,  as  this  is  the  best  exportable
 material  in  our  hands.
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 When  I  was  somewhere  abroad  I
 found  tinned  sardines,  and  in  reply  to
 My  enquiry  1  was  iold  they  were  Lis-
 bon  sardines.  They  were  actually
 asken  from  the  Arabian  sea  but  can-
 ned  jn  Lisbon  and  exported  as  Lisbon
 sardines.  So,  the  name  goes  to  Lis-
 bon  and  not  to  our  fishermen  here.
 Why  not  the  Government  at  least  now
 think  of  organising  a  corporation  for
 the  entire  fishing  and  export  trade?  I
 think  much  of  the  food  problem  also
 can  be  solved  by  having  this  fishing
 industry  expanded,  but  the  Govern-
 ment  must  give  attention  to  it.

 About  lemongrass  oil,  I  do  not  know
 what  I  should  say.  It  is  dwindling
 day  by  day.  When  we  approach  the
 Government,  they  have  got  the  ready
 answer  that  the  demand  in  the  world
 for  this  is  now  much  less.  But  we
 understand  that  lemongrass  oil  is  aise
 used  for  manufacture  of  synthetic
 vitamins  in  India  itself.  Why  not
 Government  find  out?  In  these  things
 research  must  be  done  to  see  that  this
 industry  shall  not  die.  Some  fi'lip,
 goMe  encouragement  must  be  given  to
 it,  some  way  must  be  found  to  revita-
 lise  the  industry.  It  should  not  come
 to  a  standstilf  or  go  down.  That  is  my
 point  I  do  not  want  to  expatiate  on
 it.

 Coming  to  tapioca,  we  are  import-
 ing  it  for  starch  while  producing  it  in
 our  country.  All  imports  mean
 foreign  exchange.  Why  not  give
 more  encouragement  to  the  industry
 or  industries  based  on  it?

 Shri  5.  अ.  Ramaswamy  (Salem):
 We  are  not  importing  tapioca  at  all

 ‘Shri  Warior:  Tapioca  starch  for  the
 textile  industry.

 अल  5.  अ.  Ramaswamy:  We  are  im-
 porting  maize,  not  starch.

 Shri  Warior:  It  is  a  technical  thing.
 I  do  not  know  much  about  it.  Shri
 Ramaswamy  inust  be  knowing  much
 more,  but  as  far  as  I  know  tapioca  is
 used  for  starch-making.  Maize  is  also
 used  for  starch-making.  So,  whether
 you  call  it  maize  or  tapioca,  it  is  all
 starch  and  nothing  else.  Why  should
 we  depend-  upon  the  import  of  maize
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 for  starch  when  we  could  -have
 tapioca  cultivateqg  here?  When  culti-
 vation  of  tapioca  was  going  on,  the
 cultivators  did  not  get  the  same  en-
 couragement  and  final'y  one  fine  morn-
 ing  the  market  was  not  there.  I  was
 also  a  cultivator  of  tapioca.  I  will
 give  you  thet  instance.  I  told  the
 mearby  villagers  to  take  away  al]  tne
 tapioca  roots  so  that  I  will  be  saved
 the  expenditure  of  carrying  these
 to  the  local  market,  eight  miles  away.
 I  could  save  the  carrying  charges;  I
 wil’  get  the  land  cleared.  This  is,  I
 believe,  the  history  of  many  a  tapioca
 cultivator.  I  was  a  :mall  cultivator.
 But  there  are  big  cultivators  and  they
 said  once  for  all:  We  are  not  going  to
 cultivate  tapicca.  In  ali  these  matters,
 in  the  matters  price  of  raw  materials,
 agricultural  commodities,  we  are  still
 in  the  matter  price  of  raw  materials,

 methods
 are  employed,  Whatever  we  get,  we
 take  to  the  market  and  the  cultivator
 suffers  mor2  than  all.  Whenever
 there‘is  a  boom  in  the  market  for
 these  commodities,  the  gains  are
 pocketeg  entirely  by  the  middle  men.
 There  comes  in  the  question  of  the
 forward  marketing.  1  am  glad  that
 the  Government  took  some  action
 about  oj]  ang  other  commodities  ex-
 cluding  them  from  the  forward
 market.  But  I  do  not  know  why
 the  Government  should  retain
 that  system.  Is  it  perhaps,  as
 some  Members’  expressed  here,
 that  the  forward  market  might
 regulate  the  economy  af  the  country
 or  the  price  system?  I  have  worked
 in  the  forward  market  for  a  few  years
 and  from  what  I  have  understood
 what  they  call  thedgine’  is  nothing
 but  switching,  that  is,  switching  over
 the  whole  profit.  Why  should  we  be
 at  the  mercy  of  the  speculative
 market?  ven  now  i  have  got  the
 experience  of  that;  I  know  a  bit  of  this
 business  but  I  am  not  convinced—  not
 because  I  have  come  over  to  some
 other  place—that  the  forward  market
 ig  the  agency  te  contro]  the  price
 system  and  the  economy.  Rather,  it
 should  be  the  price  system  and  the
 economy  which  should  contro!  the
 market:  vice  versa,  I  for  one  am
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 eonvinced  that  this  is  one  principal
 methog  by  which  the  commodity
 market  is  squeezed  and  agriculture  is
 squeezed  mostly,

 I  congratulate  the  Ministry  with  all
 this,  Sir,  because  as  I  said  earlier,  the
 Ministry  is  conversant  with  ali  the
 problems  and  the  Minister,  especially
 Mr.  Manubhai  Shah  is  taking  pains  to
 do  something.  There  may  be  ‘faults
 and  failings;  but  that  apart,  it  is  es-
 sential  that  tre  Ministry  must  look
 into  the  details  of  these  thing;.  When
 We  go  io  the  details  some  pertinent
 points  come  up.  One  thing  is  that
 we  afe  not  cultivating  as  close  rela-
 tionship  in  commerce  with  the  other
 eountries  that  are  close  to  us  such  as
 Egypt,  Ceylon,  Yugoslavia  and  some
 ethers  also.

 There  are  some  other  items  which  I
 ean  pick  out.  I  have  got  them.
 Secondly,  we  are  not  concentrating
 upon  our  traditiona!  markets.  Thirdly,
 the  essential  things  are  not  given  prio-
 rity  in  the  matters  of  import  or  ex-
 port,  things  such  as  newsprint,  medi-
 eines  and  so  on.  Iam  not  enumera-
 ting  all  of  them.  There  is  a  clamour
 for  newsprint.  Without  newsprint,
 how  can  you  have  democracy?  This
 must  be  looked  into.  I  have  many
 points  to  mention,  but  have  reserved
 them  for  anctrer  occasion.  I  think
 the  Minister  wil]  look  into  those  pro-
 blems  and  give  us  satisfactory  reply
 when  he  finally  replies  to  the  debate.

 Shri  Manubhai  Shah:  Mr.  Deputy-
 Speaker,  Sir,  I  want  first  of  ali  to
 express  my  gratitude  which  I  owe  to
 th>  Members  of  the  House,  who  have
 spoken  in  a  very  affectionate  and
 feeling  way  about  our  performznce
 and  our  failings.  The  report  which
 the  House  has  considered  this  whole
 day  has  tried  to  give  in  brief  the
 policy  on  foreign  trade  which  this
 country  has  been  following  in  the
 last  few  years.  We  have  now  a  very
 elear  long-term  and  fairly  continuing
 clear  long  term  and  firmly  continuing
 The  first  component  of  this  policy  is
 elear  long-term  and  firmly  continuing
 of  the  world  except  only  two  out  of
 the  122  countries,  sovereign  nations,
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 of  the  world.  We  trade  with  120,
 barring  South  Africa  and  China—

 Shri  P,  ए.  Borooah:  Portugal.

 Shri  Manubhai  Shah:  Yes;  he  is  right I  would  say  except  three  countries
 including  Portugal,—barring  those
 three  countries—we  have  no  trade
 preference,  as  Shri  Ranga  tried  to
 differentiate,  between  one  part  of  the
 world  and  the  other.  As  a  matter
 of  fact,  if  the  House  has  observed,
 every  country  is  varying  to  trade  with
 everybody  else;  the  latest  in  the  run
 being  a  lot  of  entrepreneurs  from
 the  United  States  going  to  the  Soviet
 Union.  Before  a  few  years,  if  there
 was  a  talk  about  this,  people  would
 not  have  believe  it,  and  sometimes,
 even  now,  people  might  think  it  to  be
 strange.  But  this  is  nothing  strange
 as  far  as  commerce  and  trade  are  con-
 cerned,  because  trade  is  as  universal
 as  mankind.  Therefore,  it  is  in  our
 best  interests  to  trade  everywhere,
 but  on  the  most  favourable  terms,
 with  the  lowest  possible  prices  for
 our  import  and  the  best  possible
 prices  for  our  export.  I  can  assure  this
 hon.  House  that  whether  we  trade
 with  the  socialist  countries,  the  East-
 European  countries  or  whether  we
 trade  through  barters  and  rupee-pay-
 ment  countries  or  with  free  foreign
 exchange  countries,  we  always  try.
 to  see  that  our  interests  are  par-
 amount  and  fully  protected.  We
 do  not  import  from  any  country.
 in  the  world  what  is  not  re-
 quired  for  this  country’s  economy,
 whether  we  trade  with  the  Soviet
 Union,  with  which  our  trade  has
 expanded  from  Rs.  10  crores  to  Rs.  125
 crores  eachway,  or  whether  it  is  with
 the  greatest  country,  the  United
 States,  with  which  we  have  the  highest
 trade—the  last  year’s  trade  with  that
 country  being  almost  400  million  dol-
 lars  eachway—we  always  see  to  it
 that  in  terms  of  commodities  that  we
 import,  we  import  only  what  we  must
 and  import  it  at  international  prices,
 and  of  the  qualities  which  are  accep-
 table  to  our  economy.
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 Shri  Shinkre  was  indirectly  refer-
 ring  to  a  point  that  we  buy  from  the
 East-European  countries  or  in  barter
 or  through  links  and  it  is  loaded
 externally  or  internally.  He  used  the
 word  ‘over-invoice’  or  ‘under-invoice.’
 I  know  he  meant  some  loading.  I  can
 assure  him  that  even  here  ,  as  far  as
 our  trade  with  East  European  count-
 ries  is  concerned,  there  is  no  loading
 whatsoever,—whether  the  tractors  are
 from  Yugoslavia  or  Soviet  Union —
 irrespective  of  comparable  prices.  So,
 I  would  like  to  remove  this  type  of
 feeling.  It  has  been  mostly  removed
 from  आ  quarters  in  this  country,  but
 still,  in  some  minds  it  persists.  All
 trade,  with  every  country,  through
 whichever  mechanism  is  suitable  to
 soverign  governments—India  on  the
 one  hand  and  the  trading  partner  on
 the  other—is  to  our  mutual  benefit
 ang  to  our  maximum  advantage.
 We  do  not  give  any  price  preference
 because  of  its  destination;  we  do  not
 receive  any  price  reduction  because
 of  any  price  collusion  or  price  rigg-
 ing.  It  has  produced  results,  and  that
 is  why  we  gave  the  account  for  two
 years  at  a  time  in  order  to  give  a
 comparison,  since  We  tried  to  institu-
 tionalise  the  pattern  of  foreign  trade.
 As  Shri  ए.  छ.  Gandhi  has  mentioned,
 we  have  now  tried  to  set  up  institu-
 tions.  The  trade,  from  the  old  ruts
 where  it  was  in,  in  a_  traditional
 routine  manner,  has  now  been  put  on
 a  somewhat  scientific,  technological
 and  modern  method  of  trading  pat-
 tern.  Therefore,  some  time  back  when
 a  very  leading  economist  of  this  coun-
 try  called  for  a  foreign  trade  policy,
 I  was  surprised.  If  the  foreign  trade
 policy  means  the  enunciation  of  an
 abstract  policy  that  we  trade  for  the
 best,  we  purchase  at  the  lowest  price
 and  we  sell  at  the  highest  price,  that
 was  known  to  this  country  since  times
 immemorial.  If  foreign  trade  policy
 means  a  purposive  policy,  a  policy
 that  identifies  trends  of  commodities,
 a  policy  which  indicates  the  direction
 and  navigation  of  commodities  and
 the  directions  in  which  they  can  be
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 sold,  whether  traditional  or  non-tra-
 ditional,  then  these  are  all  old  syl-
 labuses  and  there  is  nothing  new  in
 them.  We  want  to  diversify  trade.
 We  want  that  the  raw  materials
 should  be  given  a  lower  priority  the
 intermediate  products  given  a  higher
 level  of  priority  and  the  finished  pro-
 ducts  even  higher  level  of  priority.
 And  among  the  finished  products  J
 lay  emphasis  on  sophisticated  and
 diversified  products  getting  higher
 priority.

 I  wil)  give  the  example  from  iron;
 from  sponge  iron  to  palletized  iron,
 pig  iron,  steel  and  engineering  pro-
 ducts;  all  along  line  we  would  prefer
 the  latter  one  to  the  previous  one
 in  the  matter  of  export.  We  would
 prefer  to  export  the  machine  too]  than
 prime  steel;  we  will  rather  export
 prime  steel  than  pig  iron  or  casting;
 we'  will  prefer  pig  iron  rather  than
 pilletized  iron  or  sponge  iron;  we  will
 prefer  sponge  from  or  pilletized  iron
 as  compared  to  iron  ore.

 Even  here,  when  the  needs  of  the
 situation  demand,  we  wil  have  to
 export  everything  that  is  possible  to:
 be  exported  even  by  a  sacrifice.  I
 would  not  like  to  join  issue  with  some
 of  my  hon.  friends.  My  hon.  friend,
 Shri  Shinkre,  asked:  why  do  we  export
 sugar?  If  you  want  the  country’s  life
 ang  prosperity  to  go  forward,  if  the
 present  generation  will  not  sacrifice
 for  the  posterity  to  come,  then  I  do
 wot  think  any  country  can  advance
 to  the  extent  to  which  one  wants  it.
 I  was  for  many  years  in  the  United
 Kindgdom  after  the  war.  During
 the  post-war  period  the  mothers
 left  their  milk  bottles  for  the
 sons  anq  daughters  of  the  nation.
 Because,  England  could  not  afford  to
 drink  all  the  milk  that  it  produced;
 they  had  to  export  the  milk  products
 of  their  country.  During  those  days
 I  used  to  get  a  ration  of  four  sugar
 cubes  for  one  whole  week,  I  am  not
 asking  for  tightening  of  the  belt.  The
 scheme  has  not  been  still  geared  up
 by  the  hon.  House  or  the  country
 for  real  drive  for  export  promotion,
 where  sacrifice  can  be  called  in  order
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 ‘to  achieve  a  regular  target.  But  we
 have  to  understand  in  this  country “that  if  we  want  to  export,  we  will have  to  create  some  like  climate, because  export  is  the  only  means  of
 earning  foreign  exchange  and  with- out  earning  foreign  exchange  the
 national  economy  can  never  advance. In  the  case  of  sugar  we  were  con-
 suming  only  8  lakhs  or  10  lakhs  tons 8  year  a  few  years  back  and  now  our
 consumption  is  26  lakhs  or  29  lakhs tons.  So,  what  we  are  now  asking for  is  no  sacrifice  at  all,  I  would  say, but  only  a  restraint  today  which  will
 bring  in  prosperity  tomorrow.  With -a  little  bit  of  purposeful,  knowing, conscious  effort  in  order  to  consume less  of  what  we  can  ‘eell,  abroad,  we can  certainly  do  and  we  must  do, and  to  that  extent  I  am  very  glad thet  most  of  the  hon.  Members  did
 say  that  it  would  be  very  necessary to  export  whatever  we  could,  even
 if  it  meant  some  inconvenience.  We
 ‘are  not  asking  for  tightening  thé  belt; we  know  the  belt  is  already  too  tight. But  the  people  of  this  country,  we
 know,  are  not  people  who  are  dreamy or  impracticable  and  they  will  under-
 go  the  sacrifices  without  which  the
 nation  cannot  do.  We  have  suffered
 in  the  past  and  we  have  won  our
 independence.  through  struggle  for
 irdependence,  for  political  independ-
 ence.  Similarly,  for  the  economic

 “emancipation  of  this  country  also  we
 shall  have  to  pass  through  a  further
 period  of  self-discipline.  Some  self-
 restraint,  so  that  we  can  divert  our
 products  of  daily  consumption  which
 can  be  spared  for  export  and  earn
 foreign  exchange  so  that  the  present
 savings  can  be  converted  into  better
 ‘things  for  a  brighter  tomorrow  and
 अ  still  brighter  day  after  tomorrow.

 Regarding  the  other  main  points  of
 the  foreign  trade  policy  which  I  want
 to  place  before  the  House,  there  are
 really  four  main  pillars  on  which  the
 foreign  trade  rests.  The  first  is,  as
 hon.  Members  mentioned,  production.
 Tt  is  production,  production  and  still
 more  production,  all  along  the  line.
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 Unless  there  is  more  and  more  of
 production,  naturally  we  cannot increase  our  exports.  Even  with restraint  and  discipline  on  consump- tion,  we  will  have  to  have  increased. Production,  because  Population  28
 increasing.  Call  it  a  misfortune  or an  accident  of  history,  we  add  almost 11  million  people—the  whole  of Australia  is  being  added  to  India every  year.  Also,  expectation  of  life is  going  up.  It  is  a  sign  of  progress, but  progress  will  have  to  be  matched with  some  sacrifice.  So,  production all  along  the  line  by  hard  work  will have  to  be  raised.

 I  entirely  agree  with  Mr.  Warior
 when  he  says  that  agriculture  is  a
 prima  donna  of  foreign  trade,  Even
 85  regards  the  USA,  which  is  the
 queen  of  industry.  throughout  the
 world,  65  per  cent  of  its  export—
 nearly  13  billion  dollars—is  agricul-
 tural  production.
 17  hrs,  “ae

 Shri  Hari  Vishnu  Kamath  (Hosha-
 ngabad):  Mixed  metaphor—prima
 donna  and  queen!

 Shri  Manubhai  Shah:  It  is  prima
 donna  in  some  cases;  it  is  queen  in
 other  cases.  In  both  cases,  agricul-
 ture  is  playing  a  major  role.

 In  this  country,  whether  it  is  fisher-
 ies,  tapioca,  oilseeds  or  sugar,  the
 agricultural  sector  will  have  to  be
 given  maximum  assistance.  The
 House  will  appreciate  that  during  the
 last  one  or  two  years,  we  are  reorien-
 ting  our  policy  to  maximum  produe-
 tion  in  agriculture.  We  hope  in  the
 coming  few  years,  agricultural  pro-
 duction  will  show  a  much  better  per-
 formance,  whatever  may  be  the  stag-
 nation  in  the  last  three  years.

 The  second  pillar  is  quality.  We
 may  produce,  but  if  its  quality  is  bad
 or  sub-standard,  the  goods  will  not
 sell.  As  part  of  our  foreign  trade
 policy,  we  have  initiated  in  the  last
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 two  years,  quality  control  and  pre-
 shipment  inspection,  The  Quality
 Controi  and  Preshipment  Inspection
 Act,  1963  was  passed  by  this  House.
 In  the  last  two  years,  products
 after  products  have  been  brought
 under  quality  control.  By  the
 end  of  the  year,  we  hope  that
 80  to  85  per  cent  of  our  exports  wi!l
 be  brought  under  compulsory  statu-
 tory  legal  quality  control  and  pre-
 shipment  inspection.  I  have  heard
 very  appreciative  references  about
 this  throughout  the  world.  When  I
 went  to  Australia,  I  was  discussing  this
 with  the  importers  of  jute  goods.  Out
 of  courtesy  they  might  not  mention’
 some  complaints.  So,  I  asked,  have
 you  any  complaints  about  quality.
 They  said,  no.  In  the  past  we  used
 to  have  many  complaints  about  our
 jute  goods,  but  in  recent  years,  due
 10  the  measures  taken  by  the  industry,
 trade  and  Government,  quality  has
 considerably  improved.  Cardamom,
 shellac,  cotton,  textiles,  oils,  sugar,
 engineering  products,  handicrafts,
 taploca,  mica  mineral  ores—practi-
 cally  all  our  exports,  barring  tea  on
 which  statutory  control  is  not  com-
 pulsory  because  it  is  sold  only  on
 quality  in  different  grades—80  to  85
 per  cent  of  all  products  entering  the
 export  market  would  have  come
 under  statutory  compulsory  quality
 control  and  pre-shipment  inspection
 py  the  end  of  the  year.

 Shri  Hari  Vishnu  Kamath:  In  spite
 of  that,  tea  exports  to  America  are
 fa)ling.

 Shri  Manubhai  Shah:  I  will  take
 jt  up  commodity-wise  later.  The
 jatest  figure  up  to  315  March  is  that
 ‘export  of  tea  this  year  was  Rs.  प
 crores  more  than  last  year.  Previous
 figures  were  upto  December.  The  real
 ‘North  Indian  tea  starts  coming  in
 somewhere  by  the  end  of  November.
 The  year  has  ended  with  a  record
 export  of  tea.

 The  other  aspect  of  quality  is  pack-
 Sng.  Even  if  the  product  inside  is
 good  what  is  not  well  presented  is
 ‘sot  well  accepted.  This  is  the  modern
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 theory  of  advertising  publicity,  sales-
 manship  and  marketing.  We  should
 concentrate  and  improve  the  packing
 so  that  it  is  presentable  throughout
 the  world.  In  this  respect,  I  will  not
 give  a  full  certificate  to  all  the  pro-
 ducts  of  India.  We  have  done  q  good
 deal,  but  we  have  yet  to  do  a  great
 deal  that  way  in  order  to  see  that
 the  packaging  is  modernised,  made
 into  an  attractive  pattern  and  pre-
 sented  to  foreigners  in  a  manner
 which  will  do  credit  to  this  great
 country.

 The  other  day,  when  I  was  in
 London,  I  was  shown  at  the  port  of
 London,  some  bars  which  we  sent
 there.  There  have  been  questions  in
 this  House  that  we  will  lose  some
 money  because  the  bars  that  went
 there  got  twisted.  One  would  wonder
 what  has  packing  to  do  with  the  bars.
 We  understand  packing  for  cigarettes
 and  for  some  processed  foods  like  jam
 or  jelly.  But  today  everything
 requires  packing.  If  the  bars  are  not
 properly  tied  at  several  points  with
 the  gauge  of  a  wire  which  must  be
 about  10  gauges  or  9  gauges,  net  14
 gauges  or  24  gauges,  the  bars  get
 twisted,  and  they  did  get  twisted  and
 we  lost  some  money.  [I  can  inform
 the  House  that  we  are  starting  an
 Institute  of  Packaging  at  Madras  in
 order  to  train  up  the  exporters.
 We  are  starting  this  year,  as  early
 as  possible,  an  Institute  of  Packag-
 ing  to  give  concentrated  atten-
 tion  to  the  aspect  of  quality  in  pack-
 aging  because  the  quality  as  far  as
 the  standards,  specifications,  construc-
 tion  and  various  other  types  are  cOn-
 cerned  is  one  thing,  and  then  to  put
 a  good  product  in  a  good  packet  is
 an  important  matter  and  I  hope  we
 shall  try  to  train  up  our  exporters  in
 this  direction.

 The  third  point  is  about  prices.
 Here,  we  know  that  under-develop-
 ment  is  a  curse.  The  productivity  in
 the  less  developed  countries  is  on  the
 tow  side.  We  are  a  low-wage  country
 but  a  high-cost  country.  It  looks
 somewhat  strange.  When  we  were
 saying  to  GAT.T.  that  they  should
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 {Shrj  Manubhai  Shah]
 not  put  barriers  against  India  or  less-
 developed  countries,  they  were  say-
 ing,  “You  are  a  low-wage  country
 and,  therefore,  you  can  dump  goods”.
 We  have  in  a  statistical  and  analytical
 manner  proved  that  even  though  our
 wages  may  be  per  man  hour  com-
 paratively  lower,  but  in  the  overall
 analysis,  because  of  low  producti-
 vity  and  lower  efficiency  in  the
 management,  machinery,  the  methods
 ef  technique  of  production  being
 somewhat  outdated  the  cost  is
 high.  My  hon.  friend  was  asking
 why.  Because  we  started  in  this  field
 late,  we  started  late  in  the  history  of
 development  and  during  the  last  200
 years,  when  the  world  was  marching
 णा  in  adopting  modern  technology
 we  fell  behind  because  we  were  under
 a  foreign  master.  But  during  the  last
 17  years,  we  have  done  a  great  deal
 in  modernising  the  equipment  and  I
 hope  this  price  question  will  be  tackl-
 ed  by  Government,  the  people,  the
 trading  community  and  the  producers
 in  the  next  five  years.  That  must  be
 done  because  it  is  a  life  line.  We  may
 produce  more  and  we  may  improve
 the  quality  but  if  we  continue  to  have
 high  cost,  “we  shall  not  be  able  to
 stand  world  competition.  No  amount
 of  compensation,  no  amount  of
 import  entitlements,  no  amount  of
 cash  subsidies,  no  amount  of  grants
 can  ever  take  the  place  of  efficiency.
 I  do  not  mean  to  say  that  in  every
 sector  we  can  be  as  efficient  as  the
 United  States  of  America  or  Germany
 or  Japan  but  over  a  wide  sector  of
 agricultural.  economy,  over  a  wide
 sector  of  industrial  economy,  we  shall
 have  to  be  competitive.  What  is  the
 state  of  affairs  today?  We  produce
 sugar  at  almost  twice  or  two  and  a
 half  times  the  world  price.  Take  the
 case  of  oils  and  oilseeds,  It  is  Rs.  650
 higher  than  the  world  price.  In  the
 case  of  groundnut  oil,  the  prices
 have  come  down  crumbling  to  a  great
 extent.  The  price  in  India  is  Rs.  1,900
 a  ton  and  the  export  price  is  round
 about  Rs.  1,200.  How  can  a  difference
 of  Rs.  700  be  expected  to  be  tolerated
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 by  the  nation  for  a  long  time?  You
 take  all  the  goods  all  along  the  iine
 and  you  will  find  that  in  most  of  the
 commodities  we  are  highly  priced
 out  and  the  earlier  we  pay  attention
 to  the  price  aspect  of  the  matter,  the
 better  it  will  be.  However  in  the
 meantime,  we  cannot  lose  the  vital
 element  of  foreign  exchange.  We
 cannot  afford  to  see  that  our  exports
 sag  or  they  suffer  from  the  handicap
 of  prices.  Therefore,  on  behalf  of
 the  Central  Government;  on  behalf
 of  this  august  House  and  myself,  I
 have  been  assuring  from  all  plat-
 forms  the  exporters  of  this  country
 that  provided  you  keep  to  quality,
 provided  you  keep  to  the  high  tradi-
 tions  of  Indian  merchandising—since
 the  last  10-20  centuries  our  forefathers
 went  across  the  seven  seas  and  sold
 the  Indian  goods  with  all  the  high
 quality  that  our  forefathers  could  boast
 of—if  our  people  can  maintain  the
 quality,  if  our  people  can  maintain
 the  contractual  obligations  that  they
 enter  into  with  foreign  buyers,  and
 I  want  to  repeat  that  assurance,  the
 Government  shall  stand  by  भा
 exporters  to  see  that  the  export  trade
 is  not  a  losing  trade.

 Shri  Hari  Vishnu  Kamath:
 that  it  is  not  a  big  ‘if’.

 I  hope

 Shri  Maubhai  Shah:  Yes.  No  com-
 mander  of  an  Army  can  expect  an
 Army  will  be  a  wrong  thing  to  go  on
 exhorting  people,  or  for  House  to
 believe  that  any  support  that  we  give
 to  them  is  unnecessary  or  overdone  or
 useless.  Unless  and  until  an  exporter
 or  manufacturer  is  assured  by  this
 House  that  in  regard  to  his  trans-
 action  with  a  foreign  partner,  as  long
 as  the  ethics  of  the  trade  is  main-
 tained,  and  as  long  as  the  quality  and
 the  contractual  obligations  are  ful-
 filled,  we  shall  stand  by  him  as  2
 nation  and  support  him  in  whatever
 legitimate  losses  he  may  incur
 because  of  the  local  price  being  higher
 and  the  international  price  being
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 lower,  there  cannot  be  any  big  rise  in
 export;  we  shall  always  stand  by  such
 exporters......

 Shri  Hari  Vishnu  Kamath:  But
 deal  with  the  bad  traders  severely.

 Shri  Manubhai  Shah:  So  far  as  bad
 traders  are  concerned,  we  have  taken
 so  many  steps  to  eliminate  the  bad
 practices.  I  may  inform  the  House
 that  we  are  already  preparing  an
 amendment  to  the  Act  in  regard  to
 the  import  and  export  control  to  seek
 powers  to  criminally  prosecute  such
 bad  traders.  Just  now,  there  is  only
 provision  for  imposing  a  penalty  in
 terms  of  money,  which  is  twice  or
 thrice  or  four  times  the  amount  of
 embezzlement  or  the  fraud  or  the  bad
 practices  that  he  has  practised  or
 indulged  in;  but  we  are  seeking  to
 take  powers  to  criminally  prosecute
 a  petson  who  imports  or  exports  by
 resorting  to  under-invoicing  and  over-
 invoicing,  or  by  giving  false  parti-
 culars,  and  award  even  imprisonment
 for  such  persons.

 Shri  Hari  Vishnu  Kamath:
 long  overdue.

 Shri  Manubhai  Shah:  What  I  am
 concerned  with  is  the  positive  aspect
 of  it  namely  that  we  have  to  give  an
 assurance  to  the  exporters  that  such
 export  promotion  schemes  are  of  a
 continuing  nature,  and  that  there
 would  not  be  a  sudden  change  every
 time,  as  some  Members  have  men-
 tioned,  and  particularly  as  Shri  Heda
 rightly  mentioned;  if  a  person  has
 entered  into  a  contract  with  a  foreign
 partner  on  the  clear  understanding
 that  his  Government  is  giving  him
 such  and  such  a  benefit  or  such  and
 such  an  assistance,  then  al!  of  a  sud-
 den  if  Government  change  that,  he
 cannot  be  expected  to  go  back  to  his
 foreign  partner  and  say  that  his  Gov-
 ernment  has  changed  its  policy,  and,
 therefore,  he  will  not  be  able  to  carry
 out  the  contract.  That  would  bring
 a  bad  name  not  merely  for  the  mer-
 chant  but  for  the  country  itself.
 Therefore,  I  want  to  repeat  this
 assurance,  and  I  am  grateful  to  Shri

 It  was
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 Heda  for  drawing  our  attention  to
 that,  and  in  fact,  I  have  been  repe»-
 tedly  saying  this  that  we  shall  stand
 by  these  schemes;  whatever  export
 promotion  schemes  are  on  the  statute-
 book  of  this  country,  this  Govern-
 ment  shall  continue,  and  if  and  when
 zeny  minor  modifications  or  adjust-
 ments  are  required,  we  shall  give
 sufficient  notice,  and  we  shal!  also
 consult  the  interests  concerned  so  that
 what  we  do  is  in  the  right  direction.
 I  want  to  repeat  this  assurance  tht
 this  House  is  behind  all  these  assist-
 ance  schemes,  whether  they  be  import
 entitlement,  or  tax-credit  certificates,
 or  rebate  or  cash  assistance  or  mar-
 keting  development  fund  grant  and
 so  on.  All  these  are  done  after  great
 calculations  and  proper  analysis  of
 every  situation,  and  they  must  con-
 tinue  for  the  Fourth  Plan  period  if
 we  are  to  make  proper  headway  and
 achieve  the  targets  of  Rs.  1,100  to
 1,200  crores  of  exports  by  the  end  of
 the  Fourth  Plan.  Therefore,  I  would
 not  take  further  time  of  the  House
 as  far  as  foreign  trade  policy  is  con-
 cerned.  What  I  want  to  assure  the
 House  and  the  people  of  this  country
 is  that  we  have  a  long-term  continu-
 ing  firm  policy  so  that  our  exporters
 can  trade  in  the  best  possible  manner
 and  sell  goods  at  international]  prices
 and  of  internationally  acceptable
 quality  standards,

 Then,  the  question  arose  regarding
 participation  of  the  State  in  trading.
 My  hon.  friend  Shri  Ranga  has  cant
 views  on  this  matter.  I  have  knc
 his  views  on  this  matter,  and  I  i>
 not  know  since  when  he  has  changed:
 because  we  were  all  working  together
 before,  I  knew  what  his  views  were
 before.  But  for  the  last  few  years,
 his  approach  to  problems  has  chang-
 ed.  I  would  like  to  submit  that  in
 an  under-developed  or  even  in  से
 highly  developed  country,  there  is
 always  State  trading  in  some  form  or
 cther,  to  some  extent  or  the  other.
 We  have  brought  out  a  brochure
 entitled  ‘Eight  years  of  State  trading’,
 and  I  would  commend  this  to  my
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 {Shri  Manubhai  Shah]
 hon.  friend,  and  I  would  request  him
 te  go  through  it.

 Shri  Ranga:  I  have  read  it  already.
 Shri  Manubhai  Shah:  If  he  reads

 that  brochure  he  will  realise  that
 there  is  no  country  in  the  world
 including  the  highly  capitalistic  coun-
 tries  that  we  know  of  or  the  most
 radically  communist  country  that  we
 know  of  where  there  is  no  State  trad-
 ing  in  one  sector  of  its  economy  or
 the  other;  the  volume  may  vary  and
 the  quantum  may  change;  the  quali-
 tative  approach  to  State  trading  might
 be  different  in  different  countries,  but
 every  country  has  found  it  necessary,
 particularly,  in  respect  of  foreign
 trade;  for,  if  we  want  to  strengthen
 cur  national  economy  and  the  smaller
 merchants  in  the  country  will  have
 to  be  enabled  through  some  parties
 to  be  able  to  compete  with  the  con-
 sortiums  monopolies,  then  we  shall
 have  to  have  some  form  of  State
 trading....

 Shri  Ranga:  Why  does  my  hon.
 friend  labour  a  point  which  had
 already  been  dealt  with  as  my  one
 point?  I  did  not  say  that  there  should
 not  be  State  trading  corporation.  My
 only  point  is  that  Government  are  not
 using  the  State  Trading  Corporation
 for  the  main  purpose  for  which  it
 was  started,  namely  to  protect  our
 people  as  against  the  totalitarian
 countries.

 Shri  Manubhai  Shah:  I  भाए  very
 giad  that  Shri  Ranga  has  conceded
 the  need  for  STC.

 Shri  Ranga:  The  State  Trading
 Corporation  is  going  to  them  on
 bended  knees,  and  those  totalitarian
 countries  treat  it  with  the  uttermost
 possible  contempt,  just  because  of  the
 wrong  policy  of  Government.

 Shri  Manubhaf  Shah:  I  am  glad  that
 for  the  first  time  at  least,  Prof.
 Ranga—I  do  not  know  whether  it  is
 ‘on  behalf  of  his  party  or  it  is  his  own
 individual  view—accepts  state  trad-
 ing.
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 Shri  Ranga:  You  should  take  lessons
 from  us,

 Shri  Manubhai  Shah:  5  regards
 taking  lessons,  I  will  come  to  it.

 Shri  Ranga:  It  is  a  duty  cast  upon
 you.  It  is  never  too  late.

 Shri  Manubhai  Shah:  I  would  say
 that  state  trading  is  a  definitely  ac-
 cepted  policy  of  the  country’s  Gov-
 ernment.  It  is  wrong  ६०  say  that
 state  trading  was  meant  only  for  trad-
 ing  with  socialist  countries,  because
 in  one  of  the  observations  the  hon.
 Member  made,—and  other  Members
 also  made  it—it  was  said  that  it  was
 only  for  the  purpose  of  trading  with
 the  socialist  countries.  That  is  a  mis-
 nomer,  that  observation.

 Shri  Ranga:
 senting  me.

 Shri  Manubhai  Shah:  I  arn  not  ans-
 wering  only  the  hon.  Member.

 Again  he  is  misrepre-

 Shri  Ranga:  You  must  make  that
 clear.  Prof.  Ranga  did  not  say  so.

 Shri  Manubhai  Shah:  I  am  sorry.
 I  was  answering  the  point  made  by
 other  hon.  Members  also.

 I  want  to  tell  the  hon.  House  that
 state  trading  and  the  purpose  behind
 it,  the  objects  thereof,  have  been
 clearly  explained  in  the  book  which
 we  have  brought  out,  which  sum-
 marises  the  last  8  years  policy  on  state
 trading.  State  trading  in  this  country
 has  come  to  stay,  whether  some  peo-
 ple  like  it  or  not.  It  will  continue  to
 grow  and  expand  in  order  to  help  the
 primary  producer,  the  intermediate
 merchandise-man,  to  canalise  the  ex-
 ports  in  some  cases  and  to  canalise
 imports  in  others.  I  say  this  because
 we  have  been  hearing,  not  only  in
 this  House  but  outside,  complaints
 made  by  many  many  people,  grousing
 against  state  trading.  But  state  trad-
 ing  as  an  instrument  for  trading  has
 become  today  an  inescapable  instru-
 ment,
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 Figures  of  state  trading  are  given
 I  would  like  to  place  them  before
 those  people  who  are_  interested.
 Take  tobacco.  Here  I  would  particu-
 larly  invite  Prof.  Ranga’s  attention.

 Shri  Alvares:  Prof.
 provoking  you.

 Ranga,  he  13

 Shri  Manubhai  Shah:  I  am  not  pro-
 voking  anyone.  I  am  giving  the  figu-
 res.

 In  1961,  our  export  of  tobaccd”
 was  Rs.  16  crores.  After  the  floor
 prices  were  announced  along  with
 ceiling  prices,—because  what  hap-
 pened?  Somebody  questioned,  why
 ceiling  prices;  it  is  to  assure
 the  foreign  buyers  that  this  country

 has  ४  stable  price  policy,  because  after
 all,  trade  is  bilateral,  and  no  foreign
 country  likes  a  floor  price  unless
 the  Government  is  to  assure  also  that
 there  wil  not  be  fleecing  in  other  ad-
 verse  circumstances,  having  built  up
 the  relations.  Therefore,  generally,
 wherever  a  floor  price  is  stipulated  in
 a  broad  manner,  the  ceiling  price,
 which  is  very  high—actually  at  no
 time  it  will  be  reached,  it  is  30  or  40
 percent  higher  than  the  floor  price—
 is  fixed.  There  is  the  floor  and  the
 ceiling  prescribed.  In  1962,  the  ex-
 port  went  up  to  Rs.  20  crores,  it  rose
 to  Ks.  24  crores  last  year.  Is  this  8
 performance  to  be  ashamed  of?  In  a
 commodity  like  tobacco....

 Shri  Ranga:  Was  it  the  performance
 of  this  Government?  It  was  the  per-
 formance  of  the  people.

 Shri  Manubhai  Shah:  All  right:  We
 do  not  take  credit.  It  is  the  perfor-
 mance  of  the  people  through  the
 mechanism  devised  by  Government.

 Shri  Ranga:  What  mechanism  did
 you  devise?  You  failed  to  devise
 any.

 Shri  Manubhai  Shah:  I  do  not  wish
 to  enter  into  an  individual  argument.

 The  remarks  which  were  made  in-
 directly  referred  to  a  ateat  friendly
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 country.  I  must  say  that  since  our
 trade  with  that  country—USSR—has
 expanded,  we  have  benefited  in  many
 many  ways;  they  have  also  benefited
 and  we  have  benefited.  The  prices  of
 products  which  otherwise  were  being
 sold  only  in  one  direction  have  stabi-
 lised  at  a  higher  level  since  we  entered
 into  long-term  trading  partnership
 with  those  countries.  I  only  want  the
 House  to  remember  this  so  that  we
 do  not  place  one  group  of  countries
 against  another  group,  which  may
 sometimes  do  injustice,  not  knowingly
 but  unknowingly.  These  countires
 with  whom  we  have  rupee  payments
 agreements  have  been  very  helpful  10
 us.  We  have  also  been  helpful  to
 them.  On  the  whole,  on  the  price
 question,  we  have  been  helped  and
 not  hindered  by  the  policies  of  those
 countries,

 Shri  Hari  Vishnu  Kamath:  Wiai
 about  export  cf  shoes  and  bananas  to
 thos2  countries?

 Shri  Manubhai  Shah:  That  hag  alsc
 benefited.  600,000  pairs  of  shoes  are
 being  exported.  We  are  planning  for
 export  of  a  million  pairs.

 Shri  Hari  Vishnu  Kamath:  Bhusa-
 vali  kele?

 Shri  Manubhai  Shah:  I  will  come  tc
 bananas.

 The  fourth  matter  apart  from  pri-
 ces,  was  the  marketing  techniques.  Th
 is  in  the  field  of  marketing  technique
 that  we  have  done  some  work,  and  !
 am  glad  the  hon,  Member  referred  to
 the  work  of  the  Institute  of  Foreign
 Trade.  Since  its  incepticn,  along
 with  the  Export  Credit  and  Guarantee
 Corporation  and  various  other  instiiu-
 tions  that  we  have  set  up,  it  has
 drawn  the  attention  of  the  country’s
 merchants,  exporters  and  producers  to
 modern  marketing  techniques.  It  is
 only  a  beginning  made.  We  cannot
 take  much  pride  in  any  great  achieve-
 ment,  but  it  has  produced  a  number
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 of  valuable  reports.  Various  delega-
 tions  are  going  and  they  also  give  us
 the  benefit  of  their  advice  and  expe-
 rience.  On  the  marketing  side,  com-
 modity  research  and  the  area  surveys
 which  we  are  conducting  at  the  pri-
 vate  level,  Government  level  and  the
 Institute  level  have  proved  of  great
 benefit.  So,  I  can  assure  the  House
 that  these  four  pillars—production,
 quality  including  packing,  prices  and
 marketing  techniques—are  now  heing
 well  attended  to.

 I  would  like  to  mention  only  one
 word  here  when  I]  am  going  over  to
 the  subject  of  commodities.  Some-
 times  there  has  been  some  misunder-
 standing.  I  can  assure  you  that  we
 have  now  a  complete  audit  system  in
 which  sample  checking  of  quite  a
 large  percentage  of  export  and  import
 is  being  made.  The  entitleinents  are
 being  used,  as  Shri  Abdul  Waheed
 rightly  pointed  out—he  is  one  of  the
 leading  exporters—to  give  them  raw
 materials,  components,  _spare  parts,
 equipment  and  machinery.  After  all,
 in  a  country  with  restricted  scope  for
 imports,  if  the  exporter  has  to
 be  left  at  the  mercy  of  the
 manufacturer  for  getting  raw
 materials,  the  exports  may  not  take
 place.  Not  only  that.  They  will  go
 on  declining.  We  have  to  keep  the
 foot  constantly  on  the  accelerator  even
 to  stand  where  we  are.  Let  nobody
 believe  that  because  we  achieved  a
 certain  figure  last  year,  to  retain  that
 figures  requires  no  effort.  An  analysis
 of  16  years  of  our  export  figures
 shows—if  you  want  figures  of  other
 countries,  I  can  give  them—that  there
 have  been  years  when  we  lost  Rs.  50
 crores  of  exports.  In  one  year  it  was
 Rs.  600  crores.  The  previous  year  it
 was  Rs.  612  crores.  The  next  year  it
 was  Rs.  550  crores.  The  average  sign
 curve  has  been  crest  and  through  all
 along  the  line.  Therefore,  even  to
 retain  the  export  figure  requires  con-
 siderably  effort.

 In  this  assistance  proeremme,  whe-
 ther  it  is  in  terms  of  packing,  market-
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 ing  assistance  export  entitlement,  af
 am  quite  sure  that  we  are  prepared
 to  look  into  every  single  case  of  abuse.
 More  than  a  million  shipment  are
 taking  place,  and  there  are  bound  to
 be  a  few  black-sheep  everywhere,  but
 barring  these  few  cases,  on  the  whole
 the  export  trade  is  quite  healthy  and
 I  can  assure  the  House  that  where-
 ever  defects  or  any  type  of  collusion
 comes  to  our  notice,  we  shall  spare
 none  of  the  mischief-makers  or  fradu-
 lent  people,  whatever  their  status  in
 public  life  may  be.

 Now  I  come  to  the  broad  pattern
 of  the  commodity  trade.  First  and
 foremost  is  jute.  Jute  has  earned  us
 this  year  Rs.  176  crores—Rs.  26  crores
 more  than  last  year—and  we  find  that
 this  industry,  though  it  is  called  a
 traditional  industry,  is  one  of  the  most
 important  industries  for  this  country.
 Therefore,  this  year  we  have  sanction-
 ed  a  scheme  called  “Product  Develop-
 ment  and  Fibre  Conversion  Scheme”
 of  IIMA.  We  have  sanctioned  Rs,  45
 lakhs  from  the  Market  Development
 Fund  for  the  jute  industry,  so  that
 during  the  current  year  and  coming
 year,  75  per  cent  of  non-recurring  and
 75  per  cent  of  recurring  expenditure
 will  be  granted  to  IJMA,  i.e.,  the  jute
 industry,  from  out  of  the  Market  De-
 veloment  Fund  for  carrying  cut  re-
 search  on  product  development  and
 fibre  conversion,

 If  1  may  summarise  the  scheme,  it
 is  like  this.  So  #  we  have  been
 selling  hessian,  sacking  1nd  carpet
 backing  cloth,  but  we  now  find  that  in
 the  world  there  is  great  competition
 from  synthetics,  and  unless  we  diver-
 sify  production  from  jute,  we  will  not
 be  able  to  stand  competition  in  the
 world  market.  If  we  have  to  earn
 Rs.  200  crores  or  may  be  more  from
 jute,  we  will  have  to  diversify  and
 have  product  development,  so  that
 we  do  not  stick  to  the  traditional
 sackings  and  bags  which  are  now
 being  completely  replaced  in  many
 countries  by  bulk  carriers,  silos,  tank
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 wagons  and  various  other  types  of
 air  sucking  arrangements.  We  will!
 have  to  see  that  product  development
 takes  place.  I  have  seen  in  many
 parts  of  the  world,  for  instance  in
 Singapore,  that  the  jute  fibre  which
 ordinarily  sells  at  50  paise  a  yard  can
 1€  converted  by  product  development
 to  sell  at  Rs.  5  a  yeard.  They  make
 hote]  furnishing  fabrics,  will  living
 fabrics,  etc.  otf  of  jute  cloth.  There
 nre  many  uses  to  which  human  mind,
 resourceful  as  it  is,  and  research
 hankering  as  modern  society  is,  can
 convert  this  stable  fibre  and  put  it  to
 use.  Therefore,  we  have  sanction-
 ed  to  the  jute  industry  this  parti-
 cular  scheme,  costing  Rs.  45  lakhs
 and  Government  will  give  a  grant  of
 75  per  cent  for  the  capital  recurring
 cost.  I  can  assure  the  jute  industry
 that  we  are  considering  bringing  them
 {nto  the  tax  credit  system  which  has
 been  announced  by  my  hon.  coJJeague
 the  hon.  Finance  Minister  and  the
 House  knows  about  it.  Under  this
 lax  credit  certificates  scheme  we  are
 appointing  a  committee  under  the
 chairmanship  of  the  Secretary  of  the
 Commerce  Ministry  with  high  repre-
 sentatives  of  the  Ministry  of  Finance
 @nd  one  more  member  from  the  in-
 ‘dustry  or  the  other  Ministry  concern-
 ed;  if  it  is  an  engineering  project  the
 industry  Ministry  will  be  there;  if  it  is
 an  agricultural  project,  the  Food  «nd
 Agriculture  Ministry  will  be  there.
 This  three  member  high  power  board
 will  go  into  the  various  repesentations
 received  from  the  export  industries
 and  decide  upon  what  type  and
 quantum  of  tax  credit  should  be
 granted.  I  can  assure  the  large
 number  of  exporters  exporting
 industrial  and  agricultural  commo-
 dities  that  wherever  the  com-
 modity  deserves  some  assistance  this
 committee  will  go  into  it  and  finally
 decide  what  should  be  the  quantum;
 it  may  be  2,  3,  5,  8,  10  per  cent  or
 may  be  a  maximum  of  15  per  cent
 depending  upon,  what  in  the  judg-
 ment  of  the  committee  that  is  as  ad-
 judged  by  the  committee,  such  a  certi-
 ficate  such  an.  assistance  will  promote
 export,  will  sustain  exports  and  will
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 create  new  markets.  Where  it  is  a
 commodity  like  coir,  which  Mr.  War-
 ior  referred  to  and  which  is  very
 much  depressed,  we  can  give  it  a  sort
 of  a  face-lift  by  the  tax  credit  that
 could  be  granted.  So,  for  the  jute
 industry  also,  they  will  be  considering
 under  some  percentage  under  the  tax
 credit  system.

 Many  hon.  Members  spoke  of  tea
 because  we  have  quite  a  large  num-
 ber  of  friends  who  are  really  tea  plan-
 ters  and  are  very  knowledgeable.  I
 can  assure  Shrimati  Akkamma  Devi
 that  her  case  for  the  small  growers
 of  tea  is  always  very  much  near  to
 the  heart  of  this  House  and  of  the
 Ministry  and  the  decision  how  tie
 zone  is  to  be  demarcated  is  being
 looked  into.  If  the  hon.  Member  can
 approach  the  Central  Board  of  Reve-
 nue  with  more  technical  details,  of
 course  our  Ministry  will  also  help,
 they  will  be  fully  sympathetic  to  see
 that  the  hardship  she  mentioned  is
 removed;  she  mentioned  42  paise  as
 tax  on  Rs.  3-75;  it  is  a  high  tax.  If
 we  declare  it  as  a  lower  zone,  we  will
 be  happy  to  see  that  the  small  grow-
 ers  aré  benefited.  I  would  advise
 both  mry  hon.  friend  Mr.  Hem  Raj  and
 Akkamma  Deviji  that  what  is  neces-
 sary  is  co-operative  factories.  In  two
 years,  we  have  brought  up  six-cv-
 operative  factories,  four  in  the  south
 and  two  in  the  North.  If  Coonoor
 auction  has  to  succeed,  if  reasonable
 prices  are  to  be  given  to  the  growers
 in  the  regions  where  small  growers
 are  predominant,  we  should  try  to  see
 that  more  co-operative  factories  come
 up.  We  can  give  any  amount  of  finan-
 cial  assistance  whereby  the  small
 growers  can  benefit.  I  hope,  particu-
 larly  in  the  Punjab  region,  Mr.  Hem
 Raj  will  see  to  it  that  more  co-opera-
 tive  factories  come  up;  in  the  south
 also.  So  that,  we  can  give  the  maxi-
 mum  assistance  to  tea.

 Let  there  be  no  sign  of  pessimism;
 no  funeral  procession  is  going  to  come
 out.  I  am  quite  sure  that  Mr.  Borooalr
 need  not  have  worry  or  anxiety  of
 that  nature.  Tea,  even  today.  1s  not
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 a  depressed  industry,  even  though  it
 requires  some  assistance,  Therefore,
 we  should  not  paint  a  picture  which
 is  rather  unwarranted.  This  year,  on
 315  March,  the  exports  stood  at  Rs.  136
 crores,  Rs.  7  crores  higher  than  the
 last  financial  year.  This  year  thanks
 to  the  good  monsoon  we  had,  we  have
 got  a  record  production  of  835  million
 pounds,  I  do  not  know  if  any  tea
 planter  thought  that  we  would  ever
 reach  this  figure.  This  gives  us
 strength  to  believe  that  in  the  next
 five  years,  we  may  be  able  to  reach
 the  target  of  1000  million  for  the
 Fourth  Plan.  The  report  says  that  we
 gave  Rs.  9.5  crores  of  assistance.  This
 year  a  like  amount—more  than  Rs.  10
 crores—will  be  given  to  the  tea  indus-
 try  in  different  forms.  Of  the  major
 recommendations  of  the  Chari  Com-
 mittee,  the  first  one  was  that  a  deve-
 lopment  rebate  on  new  plantation  and
 replantation  should  be  given.  That  has
 been  granted,  not  to  the  same  extent
 as  the  Committee  has  suggested.  50
 per  cent  rebate  was  recommended  {or
 new  plantation  and  40  per  cent  for  re-
 plantation.  The  Government  has  al-
 ready  agreed  and  announced  40  per
 cent  for  new  plantations  and  20  per
 cent  for  replantations.  I  have  already
 assured  the  House  that  a  Tea  Finance
 and  Guarantee  Corporation  will  be
 in  the  offing  in  the  next  two  months.
 We  are  establishing  or  constituting  a
 new  Corporation  called  the  Tea  Fin-
 ance  and  Guarantee  Corporation,
 whose  main  functions  will  be  to  give
 guarantee  to  tea  planters.  Today,  we
 are  having  no  guarantee  institutions.
 Many  economists  have  asked  why  a
 new  corporation  is  coming.  But  the
 majority  view  is  that  we  should  bring
 आ  a  Tea  Finance  and  Guarantee  Cor-
 poration.  I  want  to  explain  it.  To-
 day,  there  is  no  agency  in  this  coun-
 try  which  can  stand  guarantee  to  the
 various  banking  institutions  which
 want  to  give  long-term  medium-term
 and  short-term  loans  to  stabilise  and
 develop  the  tea  industry.  This  Cor-
 poration  will.  perform  that  function,
 and  that  part  of  the  report  will  be
 implemented,
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 Then  there  is  the  question  of  giv-
 ing  a  tax  rebate.  The  Chari  Cua-
 mittee  recommended  18  ण?  per  KILO
 gramme.  I  can  assure  the  House  and
 the  hon.  Members  that  the  Josn:
 Committee  will  start  functioning  ui-
 der  the  Tax  Credit  Certificate  Scheme.
 and  I  hope  the  hon,  Minister  of  Fin-
 ance  will  very  closely  go  into  it  and,
 if  possible,  before  the  debate  on  those
 Demands  under  the  budget  closes,  re-
 Ply  about  it.  I  had  some  discussion
 with  him  this  morning,  and  I  hope  we
 may  be  able  to  announce  some  tax
 credit  certificate  on  tea  and  some  other
 products  and  commodities  by  that  time
 when  he  gives  his  final  reply  to  the
 debate  on  the  Finance  Bill.  By  that.
 time,  we  can  expect  a  few  commod-
 ties  to  get  the  benefit  of  the  scheme
 Apart  from  the  fact  as  to  who  gets
 it  or  which  commodiy  gets  it,  I  can
 assure  the  House  that  the  Joshi  com-
 mittee  will,  go  into  it,—whatever  it
 may  be,  a  little  here  or  a  little  there.
 The  Chari  Committee  was  a  com-
 mittee  which  consisted  of  all  the  in-
 terests  of  the  tea  industry,  including
 all  the  Ministries,  and  we  are  going
 to  see  that  most  of  the  contents  of
 that  report  are  fully  accepted  by  us.

 The  third  important  commodity  is
 iron  ore.  I  need  not  dilate  on  iron
 ore,  because  I  had  many  opportuni-
 ties  to  place  before  the  House  the
 master  plan  on  iron  ore.  We  have
 approved  schemes  for  Rs.  370  crores
 for  the  next  seven  years.  Under  the
 master  plan,  all  the  major  ports  of
 India  will  be  developed  to  certain
 capacities  to  export  30  million  tons
 of  iron  ore  by  1970-72.  It  is  no  dream
 I  can  assure  the  hon.  Member—he
 seems  to  be  much  astonished.

 Shri  Ranga:  It  is  astronomical.
 Shri  Manubhai  Shah:  It  is  not  an

 astronomical  figure,  because  the  natio-
 nal  Plan  of  India  runs  to  Rs.  21,000
 crores.  We  saw  in  Australia,  the
 other  day,  when  I  was  there,  that  the
 development  of  iron  ore  and  the  stcel
 industry  is  very  fast,  and  the  whole
 thing  is  completely  mechanised.  The
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 loading  rate  is  2,000  tons  per  hour,
 whereas  in  our  country  it  is  not  even
 2,000  tons  per  day.  We  want  to
 modernise  all  our  major  ports  for
 handling  the  iron  ore,—the  six  major
 ports  including  Madras,  Vizagapatam,
 and  also  Paradip,  Haldia,  Mangalore
 and  Goa.

 Shri  Joachim  Alva  (Kanara):
 Karwar.

 Also

 Shri  Basappa  (Tiptur):  And
 good  broad  gauge  rail  system.

 have

 Shri  Manubhai  Shah:  Well,  Karwar
 is  not  a  major  port,  but  it  should  also
 get  the  benefit,

 An  Hon.  Member:  Goa  can
 Karwar  also,

 serve

 Shri  Manubbai  Shah:  Then  they
 have  to  settle  it  in  between  themselve,”
 All  the  six  major  ports  are  being
 modernised  in  the  country  along  with
 the  railway  system.

 Shri  P.  Venkatasubbaiah  (Adoni):
 What  is  the  difficulty  at  Masulipatam
 port?  I  am  told,  it  is  the  cheapest
 port  for  export  of  iron  ore.  May  I
 know  ig  anything  is  being  done  in
 that  direction,  to  export  iron  ore  from
 there,  and  to  have  export  trade?

 Sbri  Manubhai  Shah:  Now  that  the
 hon.  Member  has  drawn  my  attention
 to  it,  I  can  assure  him  that,  while  that
 is  not  the  cheapest  port  for  this  pur-
 pose,  the  30  million  tons  which  we  are
 going  to  handle  in  the  major  sorts
 could  certainly  help  that  also.  We
 can  certainly  help  Masuliptam,  I
 would  also  like  hon.  Members  to  re-
 member  that  a  trade  like  iron  ore,  is
 a  highly  competitive  one.  where  every
 paisa  counts,  and  the  mere  question  of
 every  port  being  utilised  for  iron  ore
 should  not  be  pressed  because,  here,
 the  question  of  economics,  the  question
 of  price,  and  so  on,  enters,  and  we  can
 certainly  undertake  merchandising
 other  items  of  export  through  all  these
 major  and  medium  ports.  As  far  as
 iron  ore  is  concerned,  we  will  have
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 to  compete  with  Japan,  Australia  and
 Venezuela,  Sweden  and  Soviet  Union
 and  Gabon  anda  number  of  other
 countries.  Therefore,  we  should  see
 that  these  six  ports  are  developed  in
 the  most  scientific  way.

 Some  hon.  Members  mentioned
 about  the  MMTC  not  going  to  Goa
 and  all  that.  Shri  Shinkre  and  Shn
 Alvares  had  occasion  to  discuss  it
 with  me.  I  can  assure  them  that  the
 established  exporterg  are  being  tap-
 ped  only  after  whatever  any  small
 mineowner  and  the  medium  exporter
 or  the  small  exporter  is  able  to  offer.
 I  want  to  repeat  it.  If  any  Goa  ex-
 porter  or  mineowner,  who  is  a  small
 mineowner  or  a  medium  mineowner
 has  anything  to  offer  by  way  of  iron
 ore,  here  and  now,  we  are  prepared
 to  buy  it  from  him.

 Shri  Shinkre  (Marmagoa):  Yor:
 make  arrangements  to  take  it  and
 they  will  offer.

 Shri  Manubhai  Shah:  I  give  this-
 solemn  assurance  on  behalf  of  the
 Corporation.  I  had  spent  three  days
 in  Goa  and  my  Secretary  also  was
 there.  We  had  a  big  conference  there.
 Every  exporter  and  mine-owner  of
 Goa  is  being  assured  by  Government:
 that  we  shal]  buy  whatever  ore  they
 have  to  offer.

 Shri  Shinkre:  The  moment  you
 have  river  transport  and  road  trans-
 port  there,  we  will  do  that.

 Shri  Manubhai  Shah:  The  matter
 is  being  complicated  by  too  many  is-
 sues.  Mr,  Shinkre  was  complaining
 of  the  present  situation.  If  it  is  about
 future  development,  it  will  form  part
 of  the  master  plan.  For  the  present,
 whoever  has  any  ore  to  offer—smai!
 or  medium  mine-owner  of  Goa  ०
 exporter—we  shal]  buy  it.

 MMTC  entered  into  Goa  at  the  re-
 quest  of  small  mine-owners.  They
 have  been  benefited.  I  have  many
 letters  from  them;  they  have  wel-
 comed  the  intrusion  of  MMTC.  We
 propose  to  carry  it,  so  that  anybody
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 who  wants  to  sell  can  have  satisfac-
 tion.

 We  are  trying  to  put  up  pelletisation
 ‘plants,  so  that  the  20  per  cent  oc-
 eurring  ag  fines  may  be  converted  into
 “pellets.  We  have  already  finalised
 two  plants,  More  plants  will  be  esta-
 blisheq  in  the  public  and  private  sec-
 ‘tors  and’  the  MMTC  will  financially
 -participate  where  necessary  to  see
 that  pelletisation  plants  are  put  Up
 in  important  harbours.

 The  annual  report  also  deals  with
 our  performance  in  regard  to  man-
 ganese  ore,  We  have  reached  a  record
 export  this  year.  Many  friends  last
 year  raised  their  eyebrows  and  ex-
 ‘pressed  doubts  whether  the  intrusion
 of  State-trading  will  be  all  right.  This
 is  the  answer.  We  have  contracted  for
 1.59  million  tonnes  of  manganese  ore
 under  various  barters  and  other  sales
 systems.  We  also  exported  under  the
 C.C.C.  barter  agreement  with  USA.

 ‘Shri  Ranga:  This  is  a  world-wide
 .phenomenon.

 Shri  Manubhai  Shah:  If  a  good
 d4hing  takes  place,  he  says  it  is  world-
 wide.  The  world  trade  in  manganese
 ore  is  3.7  million  tonnes  out  of  which
 our  share  is  45  per  cent  Let  us  not
 confuse  the  issue.

 I  come  to  sugar.  Mr.  Trivedi  was
 critical  about  it.

 Shri  Ranga:  Orissa  Agents!

 Shri  Manubhai  Shah:  1  wish  this
 country  is  enabled  to  export  1  million
 tonnes  of  sugar,  because  we  have  a

 great  potential.  By  putting  large-siz-
 eq  factories  in  selected  southern  areas
 of  Maharashtra,  Mysore,  Madras,
 Andhra  and  Kerala,  we  can  produce
 sugar  almost  at  a  competitive  rate.
 There  the  average  is  60  to  75  tonnes
 of  sugarcane  per  acre  like  in  any
 Latin  American  country,  Cuba  and
 Australia,  So,  we  should  not  shut  our
 eves  because  of  some  present  difficulty
 in  the  price  situation.  We  should  be
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 bold  enough  to  plan  for  a  larger  ex-
 port  of  sugar.  Instead  of  wishing  for
 reduction  or  vanishing  of  our  sugar
 exports,  the  blessings  of  the  House
 should  be  for  increasing  the  export  cf
 sugar......  (Interruptions).

 आओ  हुक्म  बन्द  कछवाय  :  देवास  के
 अन्दर  जो  मिल  चलने  वाली  थी  उस  के  लिये

 क्या  हो  रहाहै?

 शी  मनु भाई  आहें  :  जरा  शुगर  की  बात
 हो  जाने  दीजिये  तब  मैं  उस  पर  आता  हूं  1

 Shri  Kapur  Singh:  Why  are  we  not
 alloweq  to  eat  our  own  sugar?

 Shri  Manubhai  Shah:  We  are  al-
 lowed.  6  or  7  years  ago,  this  country
 was  consuming  less  than  1  million
 tonnes.  Today  the  consumption  is  2.9
 million  tonnes.  I  hope  he  will  tell  the
 people  that  there  should  be  some
 sacrifice  by  the  present  generation  for
 building  up  posterity.  After  all,  we
 cannot  consume  everything  that  we
 produce.

 Then  I  come  to  the  question  of  oils
 ang  oilseeds,  Here  the  performance
 on  the  whole  has  been  good.  We  had
 to  ban  the  export  of  groundnut  ot
 last  year.  The  situation  is  under  con-
 stant  review.  For  the  present,  we
 cannot  expect  much  revenue,  expo™m™
 earning,  from  these  vegetable  oils.  We
 have  imported  soya-pean  oil  and
 tallow  and  when  the  whole  oil  econo-
 my  gets  saturated  then  we  can  review
 the  whole  situation,  when  the  price  is
 stabilized,

 aft  तुलसीदास  जाधव  (नांदेड)  :

 आयल  की  खपत  बाजार  में  नहीं  है  और  उस
 का  एक्सपोर्ट  भी  नहीं  होता  है  जिससे  कि

 का  नुकसान  होता  है  तो  सरकार  इसके  लिए
 क्या  कर  रही  है?

 Shri  Manubbai  Shah:  Yes,  Sir,
 When  we  impose  a  ban,  naturally,
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 there  is  accumulation  and  accumula-
 tion  certainly  causes  certain  hard-
 ships.  These  points  have  already  been
 looked  into.  As  I  hag  mentioned,  when
 the  oil  economy  stabilizes  we  can  Jook
 into  the  whole  matter.  But  now  I
 would  not  like  to  make  any  statement
 on  oil  because  it  is  a  highly  inflam-
 mable  commodity  and  anything  that
 I  say  may  be  misinterpreted.

 About  lemon-grass  oil,  I  do  ०
 agree  with  Shri  Warior,  because  a
 synthetic  substitute  will]  always  be
 there.  We  have  requested  the  United
 Nations  Conference  on  ‘Trade  and
 Development  to  have  a  high-power
 committee  on  synthetics,  because  this
 is  a  major  threat  to  all  the  develop-
 ing  countries  that  some  of  the  new
 advances  in  science  and  techonology
 are  coming  out  to  the  detriment  of  the
 poor  developing  countries,  Synthetic
 rubber  has  been  replacing  natural
 rubber,  sandoil  which  has  been  re-
 Placing  sandal-wood  oi]  and  synthetic
 citrol  which  is  coming  out  of
 naptha  is  killing  our  lemon-grass  oil.
 But,  Government  have  gone  to  the
 aig  of  the  producers.  We  give  price
 support.  We  purchased  ail  the  lemon-
 grass  oil  in  Kerala  and  exported  it
 at  a  loss.  The  report  of  STC  will  show
 how  beneficial  its  effect  has  been.  We
 supported  the  price  and  we  purchased
 the  whole  production  and  at  no  time
 were  the  growers  allowed  60  suffer
 heavily  though  there  was  loss  to  the
 STC.  I  can  give  that  assurance  to  hen.
 Members  and  I  hope  the  hon,  Member
 will  soree  with  me  that  we  have  given
 Satisfactory  price  support  to  this  agri-
 eultural  commodity.

 About  cotton  textiles  I  am  happy  to
 repor;  that  we  have  at  least  gone
 away  from  the  situation  where  the
 exports  were  falling  over  the  last  13
 to  14  years.  During  the  last  two
 ‘years  the  cycle  is  being  reversed;  not
 that  we  can  export  any  quantity  we
 like  but  in  the  185  year,  the  year
 which  has  just  closed,  we  exported
 textiles  worth  Rs.  63  crotes  as  com-
 pared  to  Ms.  54  crores  earlier,  So,
 there  has  been  a  net  gain  of  Rs.  9
 crores.  This  is  mostly  due  to
 ‘the  free  foreign  exchange  coun-
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 tries,  because  with  the  East  Europeam
 countries  we  do  not  have  any  textile
 sizeable  trade.

 Shri  Ranga:  Handloom  goods  are  not
 being  helpeq  ०5  much  as  they  should.

 Shri  Manubhai  Shah:  Bleeding
 Madras  export  has  gone  up  to  Rs.  6
 crores  from  Rs.  2  crores.  If  bleeding
 Madras  is  not  handloom,  then  what
 is  handloom?

 Shri  Ranga:  That  is  not  enough.
 Shri  Manubhai  Shah:  It  is  true  that

 it  is  not  enough.  I  admit  that  the  ex-
 port  of  handloom  products  must  be
 much  more.

 Shri  Hari  Vishnu  Kamath:  Why
 do  you  not  change  the  name  of  that
 brand?

 Shri  Manubhai  Shah:  I  was  speak-
 ing  about  textiles.  [New  mills  are
 coming  up.  The  hon.  Member,  Shri
 Trivedi  referred  to  the  shifting  of  a
 mill  from  Dewas.  It  is  not  our  fault.
 The  Madhya  Pradesh  Government
 was  agreeable  to  that.  But  I  can  as-
 sure  him  that  if  he  could  find  any
 other  industrialist  to  set  up  a  new
 mill,  the  Government  would  also  help
 him.  We  want  a  textile  mill  to  be
 put  up  at  Dewas,  and  we  are  pre-
 pared  to  give  a  licence.  We  are  in-
 terested  in  the  industrial  develop-
 ment  of  Dewas  ang  I  can  assure  him
 that  if  he  brings  up  any  case,  any
 party  who  is  willing  to  start  a  mill,
 we  shall  see  to  it  that  the  mill  comes
 up.  As  a  matter  of  fact,  we  have
 made  a  departure  this  year.

 Shri  उ.  क  Jyotishi  (Sagar):  Who
 was  responsible  for  this  shifting?

 Shri  Manubhai  Shah:  This  is  a  de-
 mocratic  country.  If  both  the  govern-
 ments  agree,  a  change  can  take  place.
 If  the  transfer  or  shifting  is  taking
 place  with  the  consent  of  both  gov-
 ernments,  we  will  agree  to  it.

 आ  हुकम  चन्द  कछवाय  :  विदेशी  मुद्रा
 देवास  में  मिल  लगाने  के  लिए  दी  गई  थी,
 लेकिन  वह  हज़रात  में  ले  गये,  इस  का  क्या
 कारण है  ?

 आओ  मन भाई  दाह:  मैं  बता  रहा  था  कि
 गुजरात  में  वह  ले  नहीं  गये  हैं।  उनके  पास
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 [ai  a
 tare  शाह]

 गुजरात  का  भी  लाइसेंस  था  और  मध्य  प्रदेश
 का  भी  लाइसेंस  था  ।  बहुतों  ने  कई  एक
 एरियाज  में  अपना  काम  करना  था,  जो
 उन्होंने  नहीं  किया  है  1  उस  को  हम  कैंसल
 करने  के  लिए  तैयार  हैं  और  हम  देवास के
 लिए  लाइसेंस  दिलाने  के  लिए  तेयार  हैं  |
 उस  के  लिए  थोड़ी  कोशिश  करनी  पड़ेगी  ।

 What  I  was  saying  was  that  a  very great  expansion  is  taking  place  in  the
 textile  industry.  There  is  a  great  up-
 portunity  and  then  we  have  made  a
 new  major  departure  in  our  policy that  50  new  textile  mills  are  proposed to  be  get  up  in  the  public  sector  and
 in  the  cooperative  sector  in  the  next
 five  years,  This  ig  to  help  ureas  like
 Dewas,  those  under-develoved  regions where  a  private  entrepreneur  does  not
 dare  go  and  we  as  the  Central  Govern-
 ment  or  the  State  Government  are
 Prepared  to  establish  such  mills.

 Shri  Hari  Vishnu  Kamath:  They  are
 not  under-developed;  they  are  deve-
 loping.

 Shri  Manubhai  Shah:  I  am  talking of  those  backward  regions.
 Shri  Shinkre:

 ward’.
 Do  not  say  ‘back-

 Shri  Manubhai  Shah:  There  are  ‘ess
 developed  regions  in  the  country.

 Shri  Kapur  Singh:  You  say,  nor  so
 forward.

 Shri  Manubhai  Shah:  What  I  was
 saying  was,  for  the  consideration  of the  hon.  House,  that  we  are
 having  a  programme  and  we  have
 gone  to  the  Planning  Commission
 with  a  proposal  that  50  textile  spin-
 ning  units  must  be  establisheg  in  the
 public  sector  and  the  cooperative  sec-
 tor  in  the  next  two  Plans  and  here
 the  preference  will  be  given  to  areas
 where  the  entrepreneurs  do  not  gene-
 rally  go,  Many  people  have  question- ed  as  to  why  Government  should  en-
 ter  into  the  textile  industry  and  the
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 answer  is  that  the  entrepreneurs  have not  entered  into  Many  regions  and
 many  districts  because  they  are  less
 developed  and  because  all  the  facili- ties  are  not  available  there,  We  can- not  allow  the  people  there  tc  euffer the  consequences  of  no  industrialisa- tion  there.  Therefore,  with  a  purpo- sive  mind,  we  have  decided,  if  the
 proposals  go  through,  and  I  hope  the House  will  support  them,  that  50
 textile  mills  will  be  established  in  the
 public  sector  ang  in  the  cooperative sector  preferably  in  backward  arcas.

 at  हुकम  चन्द  कछवाय:  मध्य  प्रदेश  में
 कितनी  खोलेंगे  ?

 Shri  Manubhai  Shah:  |  cannot  उठ into  the  details,

 Then,  there  were  points  mentioned
 about  “the  cloth  control  price  by Mr,  Yashpal  Singh.  What  I  can  as- sure  him  is  this  that  I  wili  be  very
 grateful  to  him  if  he  can  show  me
 any  village  or  any  area  where  18  per cent  rule  is  not  being  observed.  I  say this  because  18  per  cent  is  clearly  de-
 fined,  that  is,  the  consumer  will  pay 18  per  cent  over  the  printed  ex-
 mill  price.  Both  retail  price  and  ex-
 mill  price  are  printed  on  the  cloth.  I
 will  be  every  grateful  to  the  hon.
 Members  who  cau  show  any  village or  a  town  or  a  district  where  cloth
 of  controlled  nature  is  sold  at  higher than  18  per  cent.  5  a  matter  of
 fact,  due  to  increase  in  production—
 during  the  last  year  the  production
 has  gone  upto  56  million—there  has
 been  a  recession  in  prices  and  the  con-
 trolled  cloth  is  selling  at  4  to  5  per cent  less  than  the  controlled  pricc,  The
 hon.  Member  was  feeling  emotional
 and  he  was  saying  that  the  poor  peo-

 Ple  are  not  getting  the  cloth.  This
 control  price  is  fixed  for  the  poor
 people  and  the  middle-clas;  people
 only.  And  we  shall  see  that  every
 yard  of  the  controlled  cloth  is  with-
 in  the  prices  fixed  by  the  Government.
 If  any  hon.  Member  has  got  any  diffi-
 culty  and  can  point  out  any  case,  I
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 wil]  be  much  obliged  if  he  can  men-
 tion  the  same  to  us.

 Then,  a  question  wag  raised  about
 the  coir  yarn  because  that  forms  part
 of  textile.

 An  Hon.  Member:  What  about
 powerlooms?

 the

 Shri  Manubhai  Shah:  All  right.  I
 will  mention  about  powerlooms.
 About  powerlooms....

 at  तुलसीदास  जाधव  सरकार  ने
 एक्साइज  ड्यूटी  कम  की  है.  लेकिन  मिल
 वालों  ने  एक्स-मिल  प्राइस  बढ़ा  दी  है  7  उस  से
 कन्जमर्ज  के  लिए  रिटेल  प्राइस  बढ़  गई  है।

 श  मनु भाई  आह  :  यह  बात  ग़लत  है
 It  is  not  so.  We  have  issued  a  press
 note  on  this  that  the  prices  have  been
 lowered  as  a  result  of  the  excise  duty
 relief  by  5  to  7  per  cent  and  in  some
 cases  by  10  per  cent,

 at  तुलसीदास जाधव  अक्स-मिल
 प्राइम  बढ़ाई  है  ।
 Shri  Manubhai  Shah:  After  all,  you

 are  concerned  with  the  retailer.  If
 due  to  any  technical  reasons,  a  parti-
 cular  variety  goes  up  by  1  per  cant,
 the  main  point  is  to  see  at  what  price
 does  the  consumer  get.  The  consumer
 will  get  it  at  5  to  7  per  cent  less  than
 the  previous  month,  that  is,  February
 and  in  some  cases  even  10  per  cent
 reduction  has  taken  place.  That  means
 to  say  that  a  consumer  will  have  to
 pay  5  or  7  or  even  10  per  cent  less  for
 a  yard  of  cloth  now  than  before.

 Then,  about  powerlooms,  I  would
 like  to  submit  that  there  was  some
 misunderstanding  in  regard  to  ne
 report  on  powerlooms.  We  shall  be
 bringing  forward  the  resolution  of  the
 Government  very  soon  before  the
 House.  We  had  to  consult  all
 the  States  also.  The  report  was  sub-
 mitted  to  us  in  July.  The  various  pro-
 cesses  of  consultation  do  take  some
 time,  But  what  I  would  like  to  submit
 on  this  occasion  is  that  Rs.  25  per
 powerloom  per  year  is  not  a  hell  of  a
 duty  which  is  placed  on  it.  On  the

 CHAITRA  15,  1887  (SAKA)  Commerce  7816

 contrary,  if  hon.  Members  would  scan
 the  report  of  the  Asoka  Mehta  Com-
 mittee,  they  will  see  that  the  main
 basis  of  that  report  is  that  fiscal  re-
 gulations  should  be  is  devised  as  to

 take  away  the  difference  which  is
 very  large  at  present,  between  mill-
 made  cloth  and  power  loom-made
 cloth  due  to  excise  duty  defferential¢
 If  that  is  taken  into  account,  the
 levy  or  the  burden  whether  on
 yarn  or  ००  cloth  would  have  been
 heavy  on  the  basis  of  that  report.  But
 at  present,  the  amount  of  Rs.  25  is
 only  there  and  that  is  just  nothing.
 That  is  just  one  rupee  per  shift  rer
 month.  Hon.  Members  will  appreciate
 that  the  Finance  Minister  has  becn
 rather  generous  and  did  not  take  to
 the  entire  recommendation.  .

 Shri  Ranga:  Question.  t  is  thorough-
 ly  unjustifiable.  It  is  not  intended  to
 yield  any  money  to  Government,  Why
 should  it  not  be  Rs.  5  only?  It  is  just
 a  token  thing.

 Shri  Manubhai  Shah:  It  is  a  token
 thing;  then,  Rs.  25  is  as  good  as
 Rs,  5,  and  Rs.  5  is  ag  good  as  Rs.  25.
 In  any  case,  what  I  was  trying  to
 draw  the  attention  of  the  House  to  is
 this.  I  would  like  the  House  to  consi-
 der  the  wide  disparity  between  what
 was  supposed  to  be  done  and
 what  hag  been  done.  What
 has  been  done  is  a  very  mild
 form  of  a  registration  fee  of  Rs,  25
 a  year  on  an  industry  which  is  fairly
 profitable;  I  woulg  not  say  that  it  is
 highly  profitable,  but  it  is  fairly  pro-
 fitable,  and,  therefore,  there  is  a  heavy
 demand.  Everybody  wants  to  go  in
 for  powerlooms,  because  the  excise
 Telief  available  is  too  wide  and  thus
 attracts  a  large  number  of  entrepre-
 neurs.

 The  decisions  of  Government  on
 powerlooms  will  be  placed  before  the
 House  very  soon.  I  hope  that  when
 hon,  Members  see  the  resolution  they
 will  find  that  Government  are  trying
 to  harmonise  the  thing  so  is  not  to
 create  conflict  between  the  interests
 of  the  four  sectors,  namely  khadi,
 handloom,  powerloom  and  the  mill
 We  cannot  let  khadi  suffer  because  of
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 {Shri  Manubhai  Shah.]
 our  requirements  of  mill-made  yarn.
 We  cannot  allow  the  handlooms  to
 suffer  because  we  want  mechanisa-
 tion  and  much  higher  productivity
 through  powerlooms.  We  cannot  al-
 low  the  powerlooms  to  stagnate
 but  we  should  allow  them
 to  expand  and  =  progress,  but
 at  the  same  time  we  have  to  see  that
 technically  good  cloth  of  a  better
 variety  produced  by  the  mills  does
 not  suffer  from  an  undue  and  un-
 healthy  competition  from  the  power-
 looms.

 Shri  र  Venkatasubbaiah:  May  I
 know  whether  Government  have  con-
 sidered  the  possibility  of  reserving
 certain  designs  for  the  hand)oom  and
 the  powerloom  sector?

 Shri  Manubhai  Shah:  If  the  hon.
 Member  would  read  the  Asoka  Mehta
 Committee’s  report,  he  will  find  that
 certain  reservations  have  been  ad-
 vocated,  and  the  Government's  deci-
 sion  cn  that  matter  also  will  be  made
 known  to  the  House.

 आओ  तुल शौ दास  जाधव:  एफ  बात  है।
 25  रुपये  जो  एक्साइज  उठी

 Order,  order.
 cannot  go  on Mr.  Deputy-Speaker:

 The  hon.  Member
 interrupting  like  this.

 Shri  Manubhai  Shah:  If  my  hon.
 friend  writes  to  me  whatever  he
 wants  to  say  now,  I  shall  go  into  the
 matter.

 Ihave  completed  the  details  on  com-
 modities.  Now  I  would  take  a  few
 minutes  to  make  some  general  obser-
 tions  about  the  conference  on  World
 Trade...

 Shri  Warior:
 started  about
 there.

 Shri  Manubhai  Shah:  In  regard  to
 coir,  my  hon.  friend  has  rightly  com-
 plained  that  we  are  not  able  to  ex-
 port  as  much  of  mattings  and  mats
 as  yarn.  But  that  is  a  historical  thing.
 For  the  last  hundred  years  or  30

 The  hon,  Minister
 coir  and  just  finished
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 coir  yarn  export  has  always  been
 more.  It  is  only  during  the  last  few
 years  that  we  are  trying  to  see  that
 more  and  more  of  our  mats  and  matt-
 ings  go  out  than  yarn.  The  figures  for
 the  last  year  are  well-known.  lf  my
 hon,  friend  would  go  through  them  he
 will  see  that  Government  have  given
 greater  incentive  or  impetus  to  the
 export  of  mats  and  mattings.  In  tke
 coming  years  also,  I  can  assure  the
 House  that  the  policy  will  be  so  de-
 vised  that  yarn  will  go  to  a  tesser  and
 lesser  extent.  But  I  can  assure  him
 of  one  thing,  if  he  thinks  that  we  have
 made  a  foolish  mistake  by  not  ban-
 ning  export  of  coir  yarn,  that  but  for
 this,  there  would  be  unemployment  to
 a  terrible  extent  in  the  State  of  Kerola,
 because  nowhere  in  the  world  is  any
 country  prepared  to  buy  all  our  coir
 mats  and  mattings.  If  wishes  were
 horses,  people  would  certainly  have:
 done  that  but  coir  yarn  has  a  definite:
 world  market;  there  is  not  the  saine
 market  for  mats  and  mattings.  We
 shall  to  discuss  with  Belgium.  Den-
 mark  and  Holland,  and  Germany  ete.
 who  are  producers  of  coir  goods  irom
 our  yarn  that  gradually  they  may
 allow,  through  the  international  divi-
 sion  of  labour  principle  our  export  of
 yarn  to  be  reduced  and  more  of  our
 mats  and  matting  to  be  sold  to  them,
 and  they  must  close  down  gradually
 in  a  phased  manner  their  industries  of
 coir  matting  and  mats.  Therefore,  we
 are  quite  alive  to  the  sitation.  In  re-
 gard  to  the  coir  question,  we  nad
 brought  forward  an  amending  Bill  be-
 fore  the  House  some  time  back  in
 order  to  establish  a  public  sector
 mechanised  unit  of  powerlooms.  My
 hon.  friend  knows  about  it,  and  the
 House  also  knows  about  it  that  that
 Bill  or  Act  has  been  brought  into
 force,  and  we  are  putting  up  the
 mechanised  factory  very  soon.

 Now  I  just  want  to  give  hon.  Mem-
 bers  a  bird’s-eye-view  of  develop-
 ments  regarding  UNCTAD,  ECAFE
 and  GATT.  The  year  1964  that  has
 gone  has  witnessed  many  revolu-
 tionary  phenomena  in  the  sphere  of
 international  trade.  The  first  was  the
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 Kennedy  Round.  The  great  Presi-
 dent  of  the  US,  the  late  Mr.  Kennedy,
 brought  about  the  Kennedy  Round
 under  which  across-the-board  cuts
 are  to  materialise.  I  appealed  in
 Wellington  to  the  industrialised
 powers,  particularly  the  US,  and  I
 take  this  opportunity  again  to  appeal
 to  them,  on:  behalf  of  the  people  of
 this  country,  the  Government  and  the
 House  and  myself,  to  see  that  the
 Kennedy  Round  is  made  a  success.
 ‘Wait  and  see’  has  been  too  dilatory
 a  method  of  negotiation—negotiations,
 bargaining.  The  needs  and  require-
 ments  of  under-developed  countries
 and  the  upsurge  that  is  taking  place
 in  this  vast  part  of  mankind  are  so
 irresistible  that  the  Kennedy  Round
 must  succeed  ang  succeed  quickly,  if
 it  is  to  make  an  impact  on  _  inter-
 national  trade.  If  it  is  to  go  the  way
 of  the  Dillon  Round,  if  it  is  to  go  the

 way  the  previous  agreements  on  tariff
 reductions  have  gone,  it  will  be  a
 bad  day,  because  the  Kennedy  Round
 is  well-conceived;  it  has  been  so
 formulated  by  the  Congress  of  the
 US  that  it  has  given  the  full  powers
 to  the  President  and  the  executive
 authority  of  the  US  Government  to
 cut  across  the  board,  that  is,  two
 trading  partners  sit  round  the  table
 and  cut  out  50  per  cent  of  the  US
 tariff  in  favour  of  the  under-develop-
 ed  countries.

 I  am  glad  to  report  that  UNCTAD
 also  accepted  non-reciprocity  on  the
 part  of  under-developed  countries,
 that  is,  we  will  not  be  expected  to
 give  reciprocal  concessions  for
 receiving  tariff  cuts,  that  is,  for  the

 “export  products  of  India  or  the  under-
 developed  countries,  where  there  will
 be  a  reduction  across  the  board  of
 50  per  cent  tariff  for  their  import  in
 the  U.S.,  we  will  not  be  expected
 to  reciprocate  by  giving  a  like
 concession  for  their  goods  being  im-
 ported  into  India,  because  we  just
 cannot  afford  it.  We  are  having  our
 revenues  largely  from  customs;
 under-developed  countries  like  ours
 have  their  budgets  balanced  largely
 by  these  duties.  Therefore,  this  feature
 of  the  Kennedy  Round  as  well  as  the
 UNCTAD  resolution  that  no  recipro-
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 city  will  be  expected  of  the  135
 developed  countries  has  been  now
 accepted  by  all  countries  include
 the  US.

 There  may  be  some  technical  re-
 quirements  of  a  nominal  reduction
 because  the  US  Act  does  not  accept
 total  non-reciprocity.  We  are  ‘pre-
 pared  for  such  negotiations:  I  can
 assure  the  US  Government  that  if
 they  take  the  initiative  to  start  nego-
 tiations,  because  we  have  been  plead-
 ing  for  it,  with  the  under-developed
 countries  rather  than  the  developed
 countries  which  are  taking  so  much
 time,  there  will  be  a  great  success  of
 the  Kennedy  Round.

 Today  in  New  York,  the  first  meet-
 ing  of  the  Board  of  Trade  and
 Development  is  taking  place.  It  is  a
 historic  day.  For  the  first  time.  the
 UN  Board  on  Trade  and  Development
 is  meeting  in  New  York  today,  the
 5th  of  April,  1965.  We  wish  it  well
 because  on  this  day  will  be  decided
 the  large  measure  of  polices  which  will
 implement  the  final  act  of  UNCTAD
 which  was  approved  last  year.  There
 are  three  Commissions  to  be  appointed
 UNCTAD,  the  Commission  on  Com-
 modities,  the  Commission  on  shipping
 and  invisibles  and  the  Commission  on
 manufactures.  In  all  these  Commis-
 sions,  We  have  great  interest.  The
 Commission  on  commodities  will
 decide  how  to  give  price  support  to
 the  primary  products  and  the  semi-
 processed  products  of  under-develop-
 ed  countries.  The  Commission  on
 manufactures  will  decide  the  prefer-
 ences,  we  want  industrialisation
 to  be  fostered  in  the  less  developed’
 countries  through  preferential  entry,.
 what  they  would  call  the  preferred
 entry,  and  freer  and  fuller  access  of
 the  semi-manufactured  and  manufac-
 tured  goods  originating  in  the  less
 developed  countries  into  the  markets
 of  the  industrialised  countries.  Hence
 the  Commission  on  manufactures  is:
 very  vital  to  us.

 The  Third  Commission  is  on  ship-
 ping  and  invisibles.  You  know  how
 under-developed  we  are  in  shipping.
 For  a  great  country  like  India,  not
 even  10-12  per  cent  of  our  goods  are
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 being  carried  by  Indian  bottoms.
 Therefore,  we  have  appealed  that
 shipping  must  be  reorganised  and
 soft-term  credit  and  long-term  re-
 payments  should  be  devised  so  that
 India  and  under-developed  countries
 like  her  can  acquire  large  tonnages of  shipping  consistent  with  their
 foreign  trade.  So  that  is  the  part
 UNCTAD  is  going  to  play.

 The  GATT  adopteq  Chapter  IV,
 which  is  called  the  model  chapter.
 This  chapter  reorients  the  policy  of
 the  rich  man’s.  club,  which  it  was
 calleq  at  one  time.  The  General
 Agreement  on  Tariffs  and  Trade  is  no
 more  going  to  be  a  rich  men’s  club.
 Let  us  hope  so,  because  the  start  has
 been  good.  What  the  performance
 will  be,  I  do  not  know.  But  as  the
 history  of  the  world  has  developed,
 as  world  conscjousness  has  develop-
 ed,  we  hope  the  industrialised  coun-
 tries  will  listen  to  the  great  urges
 of  the  vast  mankind  living  in  the
 under-developed  countries  and  the
 appeal  that  part  is  making  to  them.

 With  these  words,  I  commend  the
 Demands  of  the  Ministry  to  the
 acceptance  of  the  House.

 I  want  to  lay  Resolution  No.  2(5)|
 65—O&M  dated  31-3-65  on  recommen-
 dation  of  the  Mathur  Committee  on
 the  Table  of  the  House.

 18  hrs.

 Mr.  Deputy-Speaker:  All  right.

 Shri  Manubhai  Shah:  Sir,  I  lay  it  on
 the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-4135/65].

 Mr.  Deputy-Speaker:  Now  I  put
 Cut  Motion  Nos.  16  to  21  to  the
 House.

 Cut  motions  Nos.  16  to  21
 and  negatived.

 were  put
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 Mr.  Deputy-Speaker:  Cut  Motions
 Nos.  25  to  32  and  34  to  36  of  Shri
 Warior.

 Shri  Warior:  I  do  not  press.
 Mr.  Deputy-Speaker:  Has  9९  the

 leave  of  the  House  to  withdraw  his
 Cut  Motions?

 Hon.  Members:  Yes.
 The  Cut  Motions  were,  by  leave,

 withdrawn.

 Mr.  Deputy-Speaker:  Cut  Motion
 Nos.  3  to  8.  Shri  Yashpal  Singh.

 Shri  Yashpal
 press.

 Mr,  Deputy-Speaker:  Has  he  the
 leave  of  the  House  to  withdraw  his
 Cut  Motions?

 Hon.  Members:  Yes.

 Singh:  I  do  net

 The  Cut  Motions  were,
 withdrawn,

 Mr.  Deputy-Speaker:  Now  I  put
 Cut  Motions  Nos.  14  and  15  to  the
 House.

 Cut  Motions  Nos.  14  and  15  were
 put  and  negatived.

 Mr.  Deputy-Speaker:  The  question

 by  lenve,

 is
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  31st
 day  of  March,  1966,  in  respect  of
 the  heads  of  Demands  Nos.  5  to
 7  and  115  relating  to  the  Ministry
 of  Commerce.”

 The  motion  was  adopted.

 18.02  hrs.
 The  Lok  Sabha  then  udjourned  till

 Eleven  of  the  Clock  on  Tuesday,
 April  6  1965/Chaitra  16,  1887
 (Saka).


